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IN THE HIGH COURT FOR THE STATES OF PUNJAB &
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CRM-M-34260 2012
RAJ SINGH GEHLOT . . ... Petitioner.
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STATE OF HARYANA & ANOTHER . ... Respondents.
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. IN THE HIGH COURT FOR THE STATES OFPUNJAB AND HARYANA AT
& CHANDIGARH g1 (5¢4 / W

CRM-M-. 34ctes0...... /2012

RAJ SINGH GEHLOT
.-PETITIONER

VERSUS

STATE OF HARYANA & ANR.
..RESPONDENTS

APPLICATION UNDER SECTION 482 OF THE CODE OF
CRIMINAL PROCEDURE, 1973 FOR EXEMPTION FROM
FILLING THE CERTIFIED AND TYPED COPIES OF
ANNEXURES AND MORE LEGIBLE COPIES OF THE SAME.

MOST RESPECTFULLY SHOWETH:-

f. Thatthe Applicant / Petitioner is filiing the accompanying petition in the
present case. That the contents of the accompanying petition may be
read as part and parcel of the present application and the same are
not being repeated herein for the sake of brevity.

2. That the Petitioner / Applicant is filling photocopies of certified copies
of the annexures / documents alongwith the present petition and which
may taken on record in the interest of justice.

3. That the Petitioner / Applicant undertakes to file said certified copy as
and when directed by this Hon'ble Court,

4. That the present application is filed honafide and may be allowed in
the interest of justice.

: PRAYER

UNDER THE ABOVE STATED FACTS AND CIRCUMSTANCES, IT 1S,

THEREFORE, MOST RESPECTFULLY PRAYED THAT THIS HONBLE
COURT MAY KINDLY BE PLEASED TO:

(@) pass an order, for exemption from filling of
certified and lyped copies of annexures /
documents and permission from filling
legible copies of annexures ! Jucuments

in that behalf:

% 2
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A s!'; al Oiiginat
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(b)  pass any other and furltar orders, which
this Hon'ble Court may deem fit and
proper in the interest of justice.
Note: Combined affidavit fs attached.

PALCE: CHANDIGARH
DATED: 2.5 s 2

~ )&"WL “Qy/p
{AMAN PAL & DFRUV KAPUR]

- ADVOCATES
COUNSELS FOR THE PETITIONER
ENRL. No. P-820/2007,
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(N THE HIGH COURT OF PUNJAB & HARYANA AT CHANDIGARY

CRUM 2300 ....oF 2012

RAJ SINGH GEHLOT, S/O LATE SHRI NiHAL SINGH,
AMBIENCE ISLAND, NH-8, GURGAON, HARYANA

«.PETITIONER
VERSUS
1. STATE OF HARYANA
2. RANGE FOREST OFFICER
QFFICE OF DEPUTY CONSERVATOR FOREST,
GURGAON ~ SOHNA ROAD,
GURGAON
...RESPONDENTS

PETITION UNDER SECTION 482 OF THE CODE OF
CRIMINAL PROCEDURE, 1973 FOR QUASHING OF
COMPLAINT BEARING NO. 610 OF 2008 THRLAD AS
"RANGE FOREST OFFICER VS. RAJ SINGH
GEMLOT” PENDING BEFORE THE COURT OF MS.
YASHIKA, HCS(JUDICIAL), PRESIDING OFFICER !
SEC | FARIDABAD, HARYANA AGAINST THE
PETITIONER __FOR __COMMITTING __ OFFENCE
PUNSIHABLE UNDER SECTIONS 32-33 OF THE
INDIAN_FOREST ACT AND QUASHING OF ALL
CONSQUENTIAL PROCEEDINGS ARISING OUT OF
THE SAID COMPLAINT

MOST RESPECTFULLY SHOWETH:.

1. That the present petition is being filed under section 482 of the Code
of Criminal Procedure, 1973, (hereinafter referred as to “Cr.P.C."),
whereby inveking the inherent jurisdiction of this Hon'ble Court for
guashing of complaint bearing no. 810 of 200(5%:302; gjRange Forest
Officer vs. Raj Singh Gehiet" pending before (he court of Ms. Yashika,
HCS(Judicial), Presiding Officer / SEC / Faridabad, Haryana whereby

the preceedings has heen inttialed against the Petioner for

F o\
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o committing offence punishable under sections 32 - 33 the Indian
Forest Act, 1927 [hereinafter referred as to “the Act} and alf
consequential proceedings arising out of the said complaint. True copy

of complaint bearing no. 810 of 2008 is annexed herewith as
Annexure - P/1.

2. That the Respondent filed a complaint bearing no. 810 of 2008 before

the concernsd court of Faridabad, Haryana on the allegations that on

May 14, 2008, during an inspection it was found that behind Ambience

. Mall, a fand admeasuring 380 meters length and 16 meters width, has

been usurped by Ambience Island and Lagoon Apartments. Futther

alleged that a building has been constructed on an area of 6080 sq.
meters of area, which is a direct viclation of FCA, 1980 and IFA 1927,

3. That the Respondent is relying on notification bearing no. S.0.
251C.A.16/127/5/29/81 dated 02.12.1981 for aftracting provisions of
the indian Forest Act. Pertinent to mention that the said notification
was issued under section 29 of the Act. True copy of the notification
dated 02.12.1981 is annexed herewith as Annexure ~ P/2.

4, That the learned Trigl Court, vide its order dated 21.08.2008 was
pleased fo issue summons against the Petitioner for committing
offence, purishable under section 32 - 33 of the Act. True copy of
order dated 21.08.2008 is annexed herewith as Annexure ~ P/3

5. That the correct and admitted facts, which are vital and necessary for
disposal of the present case and can he fooked into by this Hon'ble
Court while deciding the subject matter, are stated herein below:-

i That Mfs. Ambience Developers & Infrastructures Private
Limited, & Company incorporated under the Companies Act,
1056, having ifs registered office at L-4, Green Park Extension,
New Dethi-110 016 has developad Lageon Residential
Apartment Complex 1s constructed on plot no\’)..Q aimf-wmbienr.:e

Isiand integrated Township, NH-8, Gurgaorn, Harvana.
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\ il.  Various companies of Ambience Group including the aforesaid

6-* company own and possess 132.06 acres of fand in Village
Nathupur, District Gurgaon on National Highway - 8, adjacent
to Delhi ~ Gurgaon border. Capy of revenue records evidencing
the ownership and possession of Ambience Group of
Companies are annexed herewith as Annexure ~ P/4 (Colly}.

fi.  The said enfire 132.06 acres of land is duly licensed for the

development of integrated Ambience Istand Township including

Ambience Istand Lagoon Apartments on basis of various

licenses and lay out planes being issued and approved by ihe

Director, Town & Country Planning (DTCP), Haryana,

Chandigarh under the provisions of Haryana Development and

O Regutation of Urban Areas Act of 1975 and the rules framed
thereunder and the Punjab Scheduled Roads and Controlled

Areas Restriction of Unregulated Development Act, 1983 and

the rules thereunder. True copies of the licenses issued DTCP,

Haryana Chandigarh are annexed herewith as Annexure - P/5
{Colly).

iv.  That as regards the development/construction of Ambience
Island Lagoon Apartments complex is concerned, # i5
submitted that 22,98 acres of land was acquired by Mis. HLF
O Enterprises Private Limited through its promoter and then
Director Mr. A L Seth in the year 1992 from the then respective
owners of the land. True copies of details of khasra numbers of
22.98 acres of land is annexed herewith as Annexure ~ P/6.

v, Out of the said 22.98.acres of land, Mis HLF Enterprises
Private Limited applied for issuance of license to develop a
residential group housing colony on 18.98 acres of land and
hotel on balance 4 acres of land. The ;{_)TCP‘_ﬁaryana\
Chandigarh issued ficense no. 19 of 1993 datednéi(?‘.()?.fﬂ.‘ﬂ for
development f & Group Housing Coloriy en 18.98 acres and

License No. 12 of 2002 for development of Hotel on 4 acies of

ary 0 Lrmgingl
r1'

X §
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land. True copies of licenses bearing no. 19 of 1993 and 12 of
0 ) 2002 are annexed herewith as Annexure - P/7.

vi.  Onthe basis of license no. 19/1993, M/s. Ambience Developers
& Infrastructures Private Limited developed a group housing
complex viz. Ambience Island Lagoon Apartments complex
comprising of 345 dwelling units besides other areas after
getting building plans sanctioned for DTCP, Haryana,
Chandigarh. True copy of sanctioned memo no. 6903 dated
06.05.1996 issued by DTCP, Haryana, Chandigarh is annexed
herewith as Annexure - P/8.

vii.  M/s. Ambience Developers & Infrastructures Private Limited got
the layout plans and building plans approved from DTCP,
Haryana, Chandigarh in the year 1995-1996 for development of
the said Lagoon Apartments Complex on 10.98 acres. in
accordance of the layout plans and building plans, approved by
the DTCP, Haryana, Chandigarh, the development of Lagoon
Residential Apartment Complex was carried out and the
completion certificate was obtained from the DTCP, Haryana,
Chandigarh on 10.01.2002. Later on the fresh building plans
were also got sanctioned for additional area and occupation
certificate for the same was obtained on 02.03.2005. True
copies of occupation certificate and completion certificate are
annexed herewith as Annexure - P/9 (Colly).

vil. ~ That CWP No.2147 of 2012, titted as "Ambience Lagoon
Aparlments and Residents Welfere Association vs. State of
Harysna & Ors" is pending before this Hon'ble High Court
wherein the aforesaid M/s. Ambience Developers &
Infrastructures Private Limited has been impleaded as
Respondent No.9. That in this wnt petition, in the month of
August 2012, the Petitioner therein which is a residents welfare
association, has filed a copy of the complaint bearing no. 810 of
2008 under sections 32 and 33 of the Indian Forest Act, 1627
tiled as "Range Farest Officer vs. Ray Singh Gehlot” which is

; 12 14,032
arned True i.-ﬁ!\f of Criginal
Chandigarh

s 1
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pending before the court of Mr. Rajender Singh Dhanda,
Presiding Officer/SEC/Faridabad, Haryana.

6. That the present Petitionar being aggrieved by the prosecution initiated
by the Rangé Forest Officer in total norn-compliance and contravention
of provisions of law prefers the present pelition for guashing of
complaint. bearing no. 810 of 2008 titied as "Range Forest Officer vs.
Raj Singh Gehiot” pending before the court of Mr. Rajender Singh
Dhanda, Presiding Officer/SEC/Faridabad, Haryana whereby the
proceedings has been initlated against the Petitioner for committing
offence punishable under sections 32 - 33 of the Act and al
consequential proceedings arising out of the said complaint, inter-alia
on the following grounds:

a. Because the Learned Trial Court, while issuing the impugned order
transcended its limitation, provided in the Jaw and infact exceeded
jurisdiction to issue summons against the present Petitioner,
without dolng any inquiry as to who is the owner and in possession
of the land, because in the facts and circumstances of the present
case itis any one of the Ambience Group of Companies who might
be the Owner of the land in question.

h. Because the Petitioner does not hold any land in his personai
O vapacity and the Ambience Lagoon Residential Apartmeni
Complex has been developed by M/s. Ambience Developers &
Infrastructures Private Limited. Ht is stated that a summoning order
cannot be passed agamnst the Director of a Company, without
issuance of any surnmons to the very Company, which owns the
lands in question. The aforesald act of issuance of summoning
order only against the petitioner herein, especially when in the
revenue records the land is owned by Ambience Group of

Companies is Hlegal and bad in law.

¢. Because the Ld. Triai Court failed to appreciate that summoning of

an accused m a3 criminal case s a serous matter. Crinvna! faw

! g
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b cannol be set into motion as a matter of course. it is not that the Magistrate is
a silent spectator for summoning of the accused. Magistrate has to-carefully
scrulinize the evidence / documents brought on record to find ot}t the
truthfulness of the allegations or otherwise and then examine if any offence is
prima facie committed by all or any of the accused. in the facts and
circumstances of the present case it is clear that the Magistrale has not
applied his mind while entertaining the impugned complaint and passing the
summoning order because the Damage report dated 14.05.2008 says that on
inspection being done by the Range Forest Officer it was found that Lagoon
Apartments and Ambience Istand has been constructed / built on Nathupur
Bandh a land owned by the government. However, the Ld. Trial Court failed
fo appreciate that there is no reason of whatsoever nature given as to why

_ the aforesaid alleged inspection was done more than 7 years after the
Q building was constructed. The aforesaid action of the Range Forest Officer of
allegedly claiming in his Damage Report that that the construction has been
done on Forest Land is not just hopelessly time barred hut is aiso hit by the
Law Of Estoppel.

d.  Because the Ld. Trial Court has passed the summening order dated

21.08.2008, without application of mind, which is evident from the fact that

there has been a non compliance of Section 202 of Cr.P.C, which

mandatorily requires that where the alleged accused lives beyond the

O Jurisdiction of the Ld. Court, than in all those cases the Magistiate has 1o
mandatorily hold an enquiry and get the summon served on the address

where the accused lives or carrying on business for ga:n. That in the facts

and circurstances of the present case also the accused admittedly is beyand

the jurisdiction of the L4, Trial Court , stilf the Ld. Magisirate does not ensure

compliance of Section 202 of Cr.P.C.

e. Because the development of Ambience Lagoon Residential Apartments
Complex was commenced in the year 1995 1996 and the same was parlly
completed in the year 2002 Le. on 10.01.2002 and inhebited since thal date
and as per the allegations i the impugned complaint. the allaged damage

report wes obtained only on 14.05.2008 after lapse o 13 years and this facl,

weatly, proves that the alleged compiaint s 2ared by bvatakon and
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hopelessly belated and the same has been filed with malice motive and filed
at the behest of and in collusion with the Petitioner's competitor’s.

f. Because the summoning order has been passed without application of mind
sclely relying upon a Damage Report dated 14.05.2008 prepared by the
Range Forest Officer. It is stated and submitted that aforesaid report has not
just been made without any inquiry and survey been conducted as to which
all lands are alleged to have been illegally acquired by the petitioner, but also
aforesaid report has been passed after a lapse of more than 7 years, from
the date of construction of Lagoon Apartments on the land in question.

g. Because as per the complaint of the Range Forest Officer the Lagoon
Apartments have been constructed on Nathupur Bandh which is Government
land, and in pursuance of which notice and later summons have been issued
to the petitioner herein, however the Ld. Trial Court failed to appreciate that
firstly, the petitioner is only the director of the company which is owns the land
and therefore the summons if any should have been issued to the company

rather than to the petitioner in his individual capacity.

h. Because admittedly the alleged affected land has been described as
Nathupur Bund in the alleged complaint and further the alleged complaint does
not specifically states the extent of alleged forest protected land such as
khasra numbers, revenue estate in order to ascertain the allegations of the
Respondent in the subject complaint. The Ld. Trial Couﬁ went on to summon
the accused for offences committed under the Indian Forest Act, 1927, on the
basis of a report dated 14.05.2008 submitted by the Range Forest Officer
pursuant to which a notice was being issued to the petitioner herein by the
Range Forest Officer. At this juncture it becomes utmost important to bring lo
the kind notice of this Hon'bie Court that the very report dated 14.05.2008
which is the foundation / basis of the issuance of the impugned summoned
order has been passed without any application of mind, and the aforesaid fact
stands proved from the bare perusal ¢f the report because the report does not

provide as to which Khasra nos. or which portion of land has been aliegedly

been usurped by the preserit petitoner.
p Y P p

Scanned True Copy of Onginal

PHIC, Chandimarh
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" i. Because the Ld. Trial Court failed to appreciate that the report which is

refied upon while passing the impugned summoning order states that the land
which is alleged to have been usurped by the present petitioner is behind
Ambience Mall and Lagoon Apartments have been constructed on them,
however the aforesaid fact is incorrect as Lagoon Apartments is situated on tne
west of Ambience Mall and no part of the Lagoon Apartments is situated
behind Ambience Mall. The aforesaid action of passing an order on the basis of
a report received which itself is incorrect clearly shows total non-application of
mind while passing the impugned order.

j. Because the Ld. Trial Court erred in entertaining the complaint filed against
the present petitioner for prosecution under sections 32 and 33 of the India
-'t) Forest Act, 1927, in violation of the provisions of the Act and further erred in
passing the impugned summoning order. 't is submitted that the Ld. Trial Court
failed to appreciate that for any prosecution to commence against an accused
under section 33 of the Act, it is incumbent on the prosecuting agency to
enquire as to whether State Government has issued any nctification under
section 30 for Reserving Trees etc. However, in the facls and circumstances of
the present case the Ld. Trial Court has passed lhe summoning order without
application of mind and without appreciating that a complaint has been
preferred against the present petitioner alleging contravention of notification
issued under section 30 of the Act, but as per the factual situation in the
present case there is no notification till date issued by the state government
under section 30 of the Act. Therefore, issuance of sumrons against the
nresent petitioner for contravention of sections 32 and 33 of the Indian Forest
Act, 1927 is illegal and bad in law as the same is based on a presumption that
there exists a notification under section 30 of the Indian Forest Act.

J1. Because admittedly the impugned order does not cortain any reason for
issuance of summon against the Pelitioner for committing offence punishable
under section 32- 33 of the Act, hence the said crder is against the settied

principle of law for issuance of summons against ihe Petitoner.

k Because the impugned complaint is based only on the aleged damage

T reporl dated 14052008, and except this alleged report, there 15 no other
2215.02.02 14.02
Scanned True Cop

PRl T sopy of OggiEEiment, filed by the Respondent for issuance of the summons agains! the

@ A
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Petitioner, hence evidently the said alleged report is not sufficient for passing of

the impugned orders in the impugned complaint. True copy of damage report
is annexed herewith and marked as Annexure ~ P/10.

|. Because even otherwise, the punishment provided under section 33 of the
Act for imprisonment may extend to six months and the alleged offence has
been allegedly been committed in year 2001 when the Lagoon Apartments was

-constructed and possession of the apartments was handed over to different

apartment owners and therefore the limitation to prosecute the petitioner
expires way back in year 2002.

m. Because even otherwise, the alleged offence under section 33 of the Act is
not a continuing offence, hence the limitation of taking any cognizance in the
said provision expires within six months from the date of alleged offence,

hence no complaint or any other proceedings can be initiated for committing
offence under the provision of the Act.

n. Because as per section 468 of Cr.P.C. the cognizance for committing the
alleged offence can be taken within six months from the alleged cause of
action and further in the present case, the alleged cause of action is when the
building was constructed in 2001 and which specifically expired on 2002 and

hence no cagnizance can be taken upon the alleged offence.

0. Because the DTCP, Haryana minutely scrutinizes the land records not
only with respect to ownership and possession over the land for which
license application is filed by the person concerned but also restriction if
any applicable on such 'and before issuing any licenses for the development
under the provisions of Haryana Development and Regulation of Urban Areas
Act, 1975 and the rules framed therein and the Punjab Scheduled Roads
and Controlled Areas Restriction of unregulated Development Act, 1963 and
the rules framed thereunder. Thal the DTCP, Haryana would not have issued
any license in respect of any land, which would have been the land of the

protected forest as defined under section 2 of Act.

p Because no land ocut of the aforesaid Ambience Lagoon

Apariments Complex or any part of 1326 acres of land of the

Scanreg True Copy of Onginai

PHHC, Chanaigarn

14
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entire integrated township has been declared as the protected
\ forest under the provisions of the Indian Forest Act, 1927 at any

paint of time as alleged.

q. Because under section 29 of the Act, State Government may by
notification declare any land owned by the Govemment or private
land on which the State Government has proprietor rights over the
produce from the said land as the protected forest. Therefore, a
sine-qua non of section 29 of the act is that the land must be
government land or a land on which state government has right
over the produce of a private land and hence there cannot be
notification under section 29 of the Act in respect to the land,
owned by M/s. Ambience Group of Companies as the aforesaid

land never belonged to the government at any stage and there is

D no document on record to show that the land was ever acquired by
the government under the Land Acquisition Act. It is stated and
brought to the kind notice of this Hon’ble Court that the petitioner
herein has annexed jamabandis and revenue records, which make
it crystal clear that the lands in question were never owned by the
government at any point of time and it stands registered in the
name of Ambience Group of Companies as Owners.

r. Because the Respondent has not complied with the provisions of
Q section 29 of the Act before issuing the alleged notification,
whereby the area of Nathupur Bund was declared to be protected
forest. Because as per section 29, the nature of rights of
government and private persons in or over the forest iand or waste
land comprised therein have been inquired inta and recorded at a
survey or a settlement. In the facts and circumstances of the
present case no inquiry of survey admittedly has not been carried
out, because had that been done it would have been crystallized
that the lands in question are not government lands and are owned

in revenue records by the Ambience Group of Companies

s Because on the basis of inspection and copy of revenue and

government records, it is stated that there is no mention of

¥ L3
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existence of any forest or plantation on the aforesaid fand on which
the Ambience Lagoon Apartment Complex has been constructed.

Because as per revenue records, kept with State Government, the
land at time of acquisition by the respective group companies
including the above-said company M/s. Ambience Developers &
Infrastructures Private Limited has been in cultivating possession
of the then owners of the {and.

Because there is no dispute qua the rights and titles of the land, on
which Ambience Lagoon Residential Apartments has been
constructed and hence the impugned complaint is liable to be
quashed in the interest of justice.

Because the Petitioner cannot be held fo be fiable for the alieged
offences even as per provisions of the Act.

. Because {he impugned order is not just bad in law but has also

been passed without application of mind which is eviden! from the
fact that the alleged damaged report has been prepared without
carrying out any inspection or survey as regards the ownership of
the land, moreover even the fand on which the bund was alleged to
have been situated has not been clearly defined or demarcated or
any khasra numbers of the aforesaid lands have been detailed in
the damage report, which forms the basis of the impugned
summoning arder.

Because the subject complaint has been filed with malafide,
maliciously and ulterior mative for wreaking vengeance on the
petitioner herein a view fo spite them due to personal grudge of the
competiters.

Because the Respondent Ne.2 has iniliated the proceedings
against the Pelitioners with malafide intentions and  ulteric:

niotives.

/’*}3»«-—
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z. Because the impugned order dated 21.08.2008 is incorrect, illegal
b’ _ and improper.

aa. Because the impugned order dated 21.08.2008 has been passed
without any application of mind and ought to be set aside.

bb. Because the impugned order dated 21.08.2008 has been passed

in a casual and perfunctory manner without due application of
judicial mind.

cc. Because as there is no case made out against the bétitioner atall
and further if the said proceeding is allowed to proceed against the
Petitioner, it will not just cause unnecessary harassment to the
Petitioner for no fault of him, but shall also lay down a bad

D precedent, as the impugned direction passed is bad in law.

dd. Because the aforesaid complaint filed by the Respondent is
nothing but an abuse of the process of iaw as there is no case
made out against the Petitioner, which is evident from the perusal
of the above-mentioned facts and the documents attached with the
present Petition. Hence, it would be befitting to secure the end of
the justice, the said direction is quashed.

O ee. Because this Hon'ble Court has inherent power to interfere with the
proceedings of the lower Court at any stage thereof, if it finds that
the process of law is being abused.

ff. Because the documents, relied by the Petitioner are public
documents of impeccable character and can be locked into by this
Hon'ble Court while deciding the present petition.

7. That the Petitioner craves the leave of the Hon'ble Court to urge
turther additional grounds as may be available to the Petitioner at the
ume of arguments.

SURESH KUMAR
2015.02.02 14 52
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‘ 8. That the Petitioner has no other available alternative remedy but to file
\3 the subject patition before this Hon'ble Court.

9. Further, no other andfor similar petition has been filed by the Petitioner

before this Court or before any other andfor is otherwise pending
adjudication.

PRAYER

IN THE PREMISES AND IN THE LIGHT OF THE FACTS AND
CIRCUMSTANCES OF THE PRESENT CASE, IT IS RESPECTFULLY

PRAYED THAT THIS HON'BLE COURT MAY GRACIQUSLY BE PLEASED
TO:-

(a) Pass an order, thereby quashing of complaint
D bearing no. 810 of 2008 filed as “Range
Forest Officer vs. Raj Singh Gehlot” pending
before the court of Mr. Rajender Singh
Dhanda, Presiding Officer / SEC / Faridabad,
Haryana whereby the proceedings has been
initiated against the Petitioner for committing
offence punishable under sections 32 - 33 of
the indian Forest Act, 1927:

O (b) Pass an order, thereby quashing summoning
order dated 21.08.2008 passed in complaint
bearing no. 810 of 2008 titled as “Range
Forest Officer vs. Raj Singh Gehlot” pending
before the court of Mr. Rajender Singh
Dhanda, Presiding Officer / SEC / Faridabad,
Haryana whereby the proceedings has been
initiated against the Petitioner for committing
offence punishable under sections 32 - 33 of
the Indian Forest Act, 1927,

(c) Pass an order, whereby for quashing ail

consequential proceedings arising out of the

el O
FHREC. Chandigarh
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complaint bearing no. 810 of 2008 titled as
‘Range Forest Officer vs. Raj Singh Gehiot"
pending before the court of Mr. Rajender
Singh Dhanda, Presiding Officer / SEC /
Faridabad, Haryana and in that behalf;

(d) pass an order, whereby staying the

proceedings of the complaint bearing no. 810
of 2008 tited as "District Forest Officer vs.
Raj Singh Gehlot® pending before the court of
Mr. Mahavir Singh, Presiding Officer / SEC /
Faridabad, Haryana whereby the proceedings
has been initiated against the Petitioner for
committing offence punishable under sections
32 - 33 of the Indian Forest Act, 1927 and all
consequential proceedings arising out of the
said complaint and in that behalf;

(e) Pass such other or further order(s) as this

Hon'ble Court may deem fit and proper in the

facts and circumstances of the present case.

’ XMAB PAL & DHRME'

ADVOCATES

COUNSELS FOR THE PETITIONER.
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[N THE HIGH COURT FOR THE STATES OFPUNJAB AND HARYANA AT

CHANDIGARH
CRMM-, S8 0. 12012
RAJ SINGH GEHLOT
..PETITIONER
VERSUS
STATE OF HARYANA & ANOTHER
.. RESPONDENTS

AFFIDAVIT

Affidavit of Shri Raj Singh Gehiot, s/o tate Shri Nihal Singh, L-4, Green Park

Extension, New Delhi - 110016, do hereby solemnly affirm and declare as
under;-

1. That | am the Petitioner in the subject petition and hence fully
competent to swear and affirm the present affidavit,

2. That the accompanying petition under section 482 of Cr.P.C.,
on behalf of the Petitioner, is drafted under my instructions and the contents
of the same are true and correct, based upon my knowledge and belief. That
nothing material is concealed therefrom. That the legal averments contained
therein are true upon advice received and believed to be true.

3. That the certified copies of the annexures are not readily
avaltable with the petitioner and also no! typed. However, true photocopies of
the same are annexed herewith for kind perusat of the Hon'ble Count.

PALCE: . CHANDIGARH =2 am
Dé\f‘éD; 3310 1) DEPONENT
VERIFICATION

Verified at  Chandigarh on this ... day of October, 2012, that the
contents of the ahove affidavit are true upon my knowiedge and that nothing
aterial been concealed therefrom.

=3

._.'}9.
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IN THE HIGH COURT OF PUNJAB AND HARYANA / 6

AT CHANDIGARH

Dy exabe - B2

CRM No. 34200 of 2012

Raj Singh Gehlot s/o0 Late Shrl Nihal SIngh ......ccccovmvnccnne Petitioner
Versus
State of Haryana and others. ceenennne s RESPONdENts
EP F H_KUMAR WALI DIVIST
OFFICER R _ EHALF OF THE R N

I, Harish Kumar Walia, H.F.S presently posted as Divislonal
Forest Officer, Gurgaon Forest Division do hereby solemnly affirm
and state as under:

1. That I am working as, Divislonal Forest Officer, Gurgaon Forest

Divislon In Haryana State

2. That I say and submit that I am authorized to flle reply to the
above Petition, filed by the Petltioner mentioned above.

3. That 1 have perused the relevant records pertaining to the
subject matter of the petition, and on the basis of the
informatlon derived from the same, 1 am making the instant
affidavit on behalf of the answering respondents. [ deny the
correctness of each and every contention, statement, allegation
and/or averment which is in any way contrary to or
inconsistent with any statement and/or submission made in

written statement, as if it were specifically traversed. I further

S AR gay and submit that any omission to deal with any statement,
Scanned True Copy of Drgmna:
PHEC, Chandigarn

contention, allegation and/or averment made in this Petition,
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liberty of this Hon’ble Court to file a further affidavit, if required

and/or so directed.

REPECTFULLY :

8

W
X

SURESH KUMAR

2015.02.02 14.02
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That the Sikanderpur-NathupurBundh is a protected forest vide
notification no: 8.0 251/C.A.16/27/S.29/81 dated 2™ December,
1981 (Ar.mexurg-Rﬂ. Accordingly the provisions of Indian
Forest Act, 1927 and Forest Conservation Act, 1980 are
applicable on the said land. As per Forest Conservation Act
1980, prior approval of Central Government Is necessary to
take up any non forestry activity in the forest land.

That in the present case, the petitioner, had cleared an area of
380 m X 16m of Sikanderpur-Nathupur Bundh, which is a
notified Protected Forests and Ambience Lagoon Apartments
was constructed by clearing this stretch of protected forests and
the forest fand in question is still being used for non -forestry

purpose and thus the offence is of still continuing.

. That this violation came to the notice of Forest department

on 14 /5 /2008 and a damage report, which Is a forest
offence report, was issued against the petitioner/offeader

far committing the said offence.

. That consequent up on issuing the forest effence

report/damage report & notice was issued to the

petitioner/effender and subsequently , a compiaint was filed

Y%

-
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petitioner for the commission of the farest offence.

5 That permission taken from any other department expect

from forest department or Central Govt. in immaterial under

Indian Forest Act 1927 and Forest conservation Act 1980.

PRELIMINARY OBJECTIONS;

1. That petitioner has violated forest laws and has been rightly

booked by the respondent department for committing the forest

offence and thereafter a complaint was filed in the Ld Special

Environment Court and the same may not be quashed.

p wI
1.
2.
N1
\VJ
~EN
G

SURESH KUMAR

2015.02.02 14.02

Seanned True Coﬁy of Qriginal
2rC, Chandigar
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That the contents of para 1 of the petitlon are admitted
as a matter of record.

That the Sikanderpur-NathupurBundh is a protected forest
vide notification no: S.0 251/C.A.18/27/S.29/81 dated 2™
December, 1981 (Annexure-R1). Accordingly the provisions
of Indian Forest Act, 1927 and Forest Conservation Act,
1980 are applicable in the said land. As per Forest
Conservation Act 1980, prior approval of Central
Government is necessary to take up any non forestry activity
in the forest land.

That in the present case, the petitioner, had cleared an area
of 380 m X 16m of Sikanderpur-NathupurBundh, which is a
notified Protected Forests and undertook construction on this
stretch of protected forests .The satellite imagery of Google
for the year 2000, of the Sikanderpur Nathupur bundh is
hereby annexed as Annexure R-2, which clearly shows
Sikanderpur-Nathupur Bundh as a continucus linear feature

with linear arrays of trees on both sides, ruaning across the

(W‘V 2.\

A0S

in the Ld Special Environment Court for prosecuting the)
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fand in question. The Longitudinal section of th

Sikanderpur-Nathupur Bundh as obtained from the
Department of Irrigation, State of Haryana, is also hereby
annexed as Annexure R -3, which reveais that the total
length of this bundh/Protected forests is 9500 feet which is
2.895 Kilometers. The length of the bundh measured from
the satellite imagery also reveals that the length of this
bundh is 2.87 kms, which clearly proves that the feature
shown in the imagery is nothing other than Sikanderpur-

Nathupurbundh.

The answering respondent would like to place on record the

satellite imagery of google for the year 2002 as Annexure R4

which reveals that the bundh /protected forests in question,

is broken and structures have been erected by the petitioner

at the cleared site .A mere perusal of Annexures R-3 and

R-4 also reveals that there existed no building on the bundh

in 2000 but the same can be clearly seen in the imagery of

2002. Even today , the Bundh / Protected Forests exists

y’a outside the boundary of these structures which form a part of

¥

}X»”v Ambience lLagoon Apartments, on both sides and

photographs proving the same are hereby annexed as

Annexure R-5.

Thus by clearing a notified protected forests, the petitioner

TS i has violated the section 32(a) and 32(g) of Indian Forest Act, 1927
2015.02.02 14.02
Scanned True Copy of Original

PHHC, Chandigarh X .
which is as under:-
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Section 32. Power to make rules for protected forests- The

State Government may make rules to regulate the following
matters, namely:-

(a)the cutting, sawing, conversion and removal of

trees and timber, and the collection, manufacture

and removal of forest-produce, from protected

forests;

(b)the clearing and breaking up of land for cultivation

or other purposes In such forests;

Adding to this, the petitioner has also violated the
section 2(ii) of Forest Conservation Act, 1980 which
is as under:-
Section 2. Restriction on the dereservation of forests or use of
forest land for non-forest purpose.-
Notwithstanding anything contained in any other law for the
Q- time being in force in @ State, no State Government or other
X authority shall make, except with the prior approval of the
Central Government, any order directing,-
(i) that any reserved forest (within the meaning of the
expression ‘reserved forest” in any law for the time being in

force in that State} or any portion thereof, shall cease to be

ELUMAR
i 14.02 .
T -.'.:py of Original resewed.

Chandigarh
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= (i) that any forest land or any portion thereof may be used for

any non-forest purpose;

(i) that any forest land or any portion thereof may be assigned
by way of lease or otherwise to any private person or fo any
authority, corporation, agency or any other organization not
owned, managed or controlled by Government,

{iv) that any forest land or any portion thereof may be cleared of
trees which have grown naturally in that tand or portion, for
the purpose of using it for reafforestatien.

Thus by destroying and clearing the protected forest and

undertaking construction ,and thereby affecting a forest area of

380 X 16 square meters, the petitioner has committed the forest

offence which attracts the penalties mentioned under Section 33(a)

and {c¢) of Indian Forest Act, 1927 which is as under:-

Section 33, Penalties for acts in contravention of notificatlon

Q}J
S

under section 30 or of rules under section 32,
{1) Any person whe commits any of the following offencss,
namely:-
(a}tells, girdles, lops, {aps or bumns any lree reserved under

sectien 30, or

e Co
ili'?‘

y of Drigueat
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LY (b)contrary to any prohibition under section 30, breaks up or

clears for cultivation or any other purpose any land in any

protected forest;

shall be punishable with imp(isonment for a term which may
extend to one year, or with fine which may extend to thousand
rupees, or with both.
The forest offence committed by the petitioner also attracts
penalty imposed under section 3A of Forest Conservation Act,
1980 which is as under:-
Section 3A. Penalty for contravention of the provision of the
Act. -
Whoever contravenes or abets the contravention of any of
the provisions of section 2, shall be punishable with simple
imprisonment for a period which may extend to fifteen days.
3. That the contents of the para are admitted to the extent that
“}r} bundh in question is a protected forests vide notification no:
S.0 251/C.A.16/27/S.29/81 dated 2™ December, 1981 ,
upon which provisions of Indian Forest Act,1927 and Forest
Conservation Act, 1980 are applicable

4, That the contents of para number 4 are admitted as a

matter of record.

SURESH KuMaR §. (i}  That the contents of para 5 (1) and (i) are denied

P
3 True Copy of Original
“handigarhy

for want of knowledge.
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(i) That it Is hereby submitted that vide letter number
136-141 dated 15/5/2012 Issued by the office of
answering respondent to the District Town Planner,
Gurgaon. The office of the District Town Planner,
Gurgaon vide endorsement number 7315 dated
9/8/2012 in reference to letter number 136-141
dated 15/5/2012 issued by the office of answering
respondent Informed the Forest Department that
In the field report pertalning to license number 19
of 18.98 acres ,it Is written that there exists a
bundh on the land . True typed copy of the letter
Issued by District Town Planner and the True
translated copy of the field note are hereby
annexed as Annexure R-6 and Annexure R -7
respectively. It is pertinent here to mention that
Annexure P-8 of the petition also states that it was
vide license number 19 of 1993, group housing
complex Ambience Island Lagoon Apartments
complex was developed. The respondent
department is yet to get any intimation regarding
wﬂyy the further actlon taken by the department of Town

and country planning in this case.

(iv) to (viil) That the contents of the para are denied for

want of knowledge.
6. That the petitioner was rightly booked for violation of
varlous provisicns of forest laws and complaint has been

SURESH KUMAR rightly filed In the Ld Speciat Environment Court.
2015.02.02 19:02
 haigarhy o Cnale

BHRC
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a & b. That the petitioner being the director of Ambience

Group of Companies has been rightly booked for the
above mentioned violations.

That the petitioner has violated Laws of land by
encroaching and clearing a protected forests and thus the
answering respondent has rightly booked the
offender/petitioner for vioiating forest faws, when the
offence had come to the notice of the answering
respondent.

That the petitioner/offender has committed the offence
which falls within the jurisdiction of the Ld trial court.
That the said offence was booked when it had come the
notice of the respondent department and subsequently
without any delay, the case was sent for prosecution in
the Ld Special Environment Court. Further, it is also
hereby submitted that the issue ralsed In the para on
limitation perlod is not applicable as the offence
committed by the petitioner is of continuing nature as the
forest land Is still being used for non-forestry purpose.
That the said damage report was issued agalnst the
petitioner/offender after thorough enquiry and It was
issued when the violation had come to notice of the
Forest department.

That the complaint states that the petitioner has violated
forest laws by clearing protected forests and thus has
rightly been issued damage report foliowed by flling a
complaint against the offender/petitioner in the Ld
Speclal  Environment Court for committing the

aforementioned forest offences.

{72
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h.  That vide notification no: S.0 251/C.A.16/27/5.29/81 dated
2™ December, 1981 (Annexure-R1), the said bundh has
been declared as a Protected forests. The ownership of the
said bundh vests with Irrigation department and the land
plan, Sajra and such other details of Khasra numbers are
available with lrrigation department and the same are not
available with the Forest Department . That with the help of
GIS (Geographical Information System) technology, the
Khasra numbers through which the said bundh is
passing,were found out. The methodology adopted was as
under:

1. The sajra of the village Sikanderpur-Nathupur obtained from
the Revenue department was scanned.

2. The scanned sajra was geo-refrenced which Is essentially a
process by which position of sajra is geospatially fixed in
reference to geographical coordinate system. When data
from different sources need to be combined and then used in
a GIS application, it becomes essential to have a common
referencing system for overlaying of different maps.

y“jﬁ. 3t The geo-referenced sajra was superimposed on satellite

imagery /google imagery to make out the khasra numbers
through which bundh is passing. The imagery over which
sajra of village Sikanderpur-Nathupur is superimposed s
hereby annexed as Annexure R-8 which will throw light on
the methodology employed.

That the retevant portion of the Annexure R-8 pertaining tand

SURESH KUMAR
2015.02.02 1a 0.

Py ooy i} question is highlighted for ciarity and annexed as
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Annexure R-9 which clearly reveals that the bundh is
passing through the Khasra numbers 531,535 and 533.

That the Khasra numbers of the jand on which Ambience
Lagoon Apartments are constructed as shown in Annexure
P-8 submitted by the petitioner/offender along with the
petition ,read with para 5 v and 5 vi of the petition are the
following , 2/2/21 , 3, 527, 528, 529, 530, 531, 532, 533, 534
and 535.

From the comparison of these khasra numbers obtained
from Annexure R-9 and the Khasra numbers given in
Annexure P-6, it is clear that the land bearing khasra
numbers 531, 533 and 535 forms a part of the bundh and
also part of the land on which Ambience lagoon apartment
was construcied. This again reinforces the fact that the
bundh /protected forests was cleared illegally and Ambience
lagoon Apartments was constructed on the said forest land.
That the contents of the para are denied being wrong.

That even in the absence of such notification it is deemed to
have all the restrictions imposed by section 32-33 of IFA,
1927 in force. Adding to this the petitioner has not only
violated the provisions of 1FA 1927 but also section 2 of
Forest Conservation Act,1980 by diverting forest area for
non forestry purpose without availing the prior permission of
Central Government.

That the petitioner was rightly summoned for violations of
provisions of IFA, 1927.

That the contents of para are denied being wrong as the

damage report is the forest offence report which forms the

o
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v basis of any complaint pertaining to any forest offence and
the Ld Court has rightly summoned the petitioner for the
commission of the said offence.

1. That the contents of para are denied being wrong as the
punishment provided under section 33 is imprisonment
which may extend up to one year or a fine up to 1000
rupees or both . Further it is also submitted that the offence
was booked when it had come to the notice of the
respondent department.

m. That the contents of the para are denied being wrong. The
petitioner/offender had violated provisions of various forest
laws by clearing protected forests and erecting buildings
over the cleared forests and thereby forest land was used for
non - forestry purpose and the violation is thus still
continuing. As the forest land is even today used for the non-
forestry purpose.

n.  That the limitation period Is not applicable in this case as the
forest land is still being used for non-forestry purpose and
thus the offence is of continuing nature,

0. That it Is hereby submitted that District Town Planner,

‘r&-‘/ Gurgaon vide endorsement  number 7315 dated
W 9/8/2012 in reference to letter number 136-141 dated
15/5/2012 Issued by the office of answering respondent

requesting revoking the licenses issued to Ambience

Enterprises Limited , had informed the Forest

Department that In the fleld report of license number 19

of 18.98 acres sent by the office of District Town Planner,

SURESH KUMAR

2015.02.02 14:02
Scanned Trye CUE
FHEIC, Chandwarts

L orOnanar  OUFQAON, It was written that there exists 3 bundh on the

tand over which the building is to be constructed. Trye
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as well as the True translated copy of the field note Is
hereby annexed as Annexure R-6 and Annexure R -7
respectively. It is pertinent to mention here that the
petitioner has given details of the license issued by
Department of Town and Country Planning for Ambience
Island Lagoon Apartments along with the petition in the
form of Annexure P-8 as license number 19 of 18.98
acres. This again clearly reveals that the said apartment
was raised over Sikanderpur-Nathupur Bundh ; which Is a
protected forests.

p.  That the Sikanderpur-Nathupur Bundh is a protected forest
vide notification no: S.0 251/C.A.16/27/S.29/81 dated 2™
December, 1981 (Annexure-R1) and a portion of the said
bundh was cleared and Ambience lagoon apartments was
constructed on the cleared forest land.

q. That the Hon'ble Supreme Court in the case titled T .N.
Godavarman Thirumulpad Vs Union of India ,in it's order
dated 12/12/1996 held the following “The term ‘forest land’
occurring in section 2 will not only include “forests’ as
understood in the dictionary sense but also an area recorded
as forests in the government record irrespective ownership.
This is how it has to be understood for the purpose of
section 2 of the Act. The provisions enacted in the Forest
Conservation Act 1980 fer the conservation of forests and
the matters connected there with must apply clearly to all
forests so understood irrespective of the ownership or

classification thereof *

f Original

gl
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[For Private Loz
]Ccﬂiﬁcd te e true copy -
. s s, § \.
= ] ? ! Juchasge, \
Centra) Copying Agency

High Court of I'b, & Hr,, Chandigarh,

Further in this regard Hon'ble Supreme court, in its order
dated 6/7/2011 in the T.N. Godavarman Thirumulpad vs
Union of India & ors, Hon'ble Court has issued guidelines
which is as stated below

"Completion of the exercise underiaken by each state/UT
govt in compliance of this court's order dated 12.12.1996
whereln interalia each state / UT government was directed
to constitute an expert committee to identify areas which are
‘forest' and the areas which were earlier forests but stand
degraded ,denuded and cleared ,culminating in preparation
of Geo-referenced district forest maps containing the detalls
of location and boundary of each plot of land that may be
defined as  “forest” for the purpose of the Forest
{Conservation) Act 1980.

Thus the Sikanderpur -Nathupur bundh which is a protected
forests as per the notification of Government of Haryana is a
recorded forests and it is immaterial with whom the
ownership of the land in question vests with, the said iand is
a ‘forest land' where in provisions of forest laws are
applicable .

That the Hon'ble Supreme Court has made it clear that the
term ‘forest land' occurring In section 2 of Forset
Conservation Act, 1980 would not only include "forests” as
understood in the dictionary sense but also an arsa recorded
as foresis in the government record irrespective ownsrship.
Thus Sikanderpur ~Nathupur Bundh being  aprotected

forests is a recorded government forest and ownership of the

opy of Orginat - 8IS I8 imimaterial,

LS

tAuthorized /s 76 of tndian Evidentadcy, 1872)

32
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Tt 181
2" \77
- >
~J S, That the contents of the para are denied being wrong as
even today on the either side of the boundary of the
Ambience lagoon apartments, Sikanderpur-Nathupur Bundh
, which is a protected forests ,can be clearly seen with the
portion in between cleared off, for constructing Ambience

Lagoon Apartments.

t. That the contents of the para are denied for want of
knowledge.

u.  That the apartment in question was constructed on a
protected forests after clearing the same.

v.  That the petitioner being the owner of the said apartments
which was constructed by clearing the protected forests is
liable for the forest offence committed.

w. That the contents of the para are denied being wrong as the
said damage report was rightly issued against the
petitioner/offender. The Khasra numbers of the bundh in

question obtained using GIS technology clearly reveals that

M“H// the apartments in question is constructed over the protected

forests after clearing it.

x to ff. That the contents of the paras are denied being wrong.

7. That the para pertains to petitioner's piea for allowing to
raise additional grounds at the time of arguments.
8. That the contents of para are denied being wrong.

9. That the contents of the para are denied for want of

knowledge.

SURESH kUM
2015.02.02
Scanned T
FHHC, Cha

al Original
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)
inchange,
Central Copying Agency
(Authorized s 76 of Indian Evidence Act, 1872)

Higth Court of Pb. & Hr., Chandigarh.

.‘ -182- %ﬂﬁé

The last para Is the prayer clause, wherein Iin the premises
aforesaid, it is humbly submitted that the Petition does not have any
merit and the Petitioner has not made out any case for intervention
of this Hon'ble Court. The Petition Is, therefore, liable to be dismissed

inliminie and petitioner be directed to face the trail in the Ld Trial

Court.

Dated: 03.06.2014
Place: Gurgaon

Responden(

Divislonal Forest Officer,

Gurgaon
Verification

Verifled that the contents of para 1 to 4 of preliminary
submissions, para number 1 of preliminary objections and para
number 1 to 9 para wise reply of reply are true and correct to the
best of my knowledge and derlved from the official record. No part of

it is false and nothing material has been kept concealed therein.

Dated: 03.06.2014 Respondent
Place: Gurgaon. Divisional Forest Officer,
Gurgaon

SURESH KUMAR

2015.,02.02 14:02

Scannad True Copy of Original
PHHE, f.'I'.ar'.:]l{_]an
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Diversion of 0.4486 hac. of forest land for road access by M/s Ambience

Developers & Infrastructure Pvt. LLtd, along NH-8, at Village-Nathupur in Distt.
Gurgaon
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DOCUMENTS/INFORMATION REQUIRED FOR PROPOSAL FOR DIVERSION OF
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CHECK-LIST
OF

FOREST LAND FOR NON FORESTRY USE UNDER FOREST (CONSERVATION)

ACT, 1980
FOR STAGE-I APPROVALS

I Documents/Information Required for All Proposals

S.No. | Name of the Document (s)

Provided
or Not

If not
Provided
Why?

Fage
Number

_Check-list of the project proposal

YES

=49

Demand letter of the project authority/ applicant, if
submitted.

YES

| =™

Main application form from Part-I to V as prescribed
in the Rules under the FCA with all its columns duly
filled up and signed by the competent authority with
date, place and official seal. All the information in
Part-1 of Form-A including item-wise breakup of
the forest area required, must be given in the form
itself by expanding the columns

YES

17-39

Detailed note on the project. It must include the
information regarding the number of villages and
number of persons to be benefited from the project
including employment generation.

YES

U)

Map of the project site/forest area required clearly
showing forest boundaries and adjoining areas with
their land use in distinct colours in 1:50000 or any
suitable scale on original Survey of India topo sheet.
If the area is very small, in addition to above, an
index map may be submitted showing forest
boundaries and a location map on a larger scale
with land use of the area required duly signed by
DFO/CF concerned.

YES

42

Layout plan of project site approved by competent
authority. In case of linear diversion of forest land,
linear map or a diagrammatic map of the project site
should be enclosed.

YES

€y coal
S ey

G5
Sl

Statement showing the details of forest: area
involved i.e. Survey No. /Coupe No. / Compartment
No., etc, and item-wise breakup of the forest area
proposed for diversion duly signed by DFO (in the
prescribed format).

YES

Ny

Statement showing the details of non-forest area
involved in the proposal (in the prescribed format).

YES

9

Certificate from the Collector/Deputy Commissioner
that no alternative suitable non-forest land is
available for the project in question.

NA

10

Justification for locating the project in forest area to
be submitted by User Agency and countersigned by
DFO.

YES

M

33
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(— Ll

1}
i

Certificate for minimum use ot forest land to be

submitted by the User Agency, giving details of area
and trees involved in the alternatives examined and
reasons for their rejection duly countersigned by
DFO (in the prescrib- @ forn ad).

WES

I~

Undertaking by the User Agency to bear the cost of
compensatory afforestation duly counter signed by
the DFO (in the prescribed format).

YES

113

Undertaking by the User Agency to pay the Net
Present Value (NPV) of the forest land involved duly
countersigned by DFO (in the prescribed format).
Undertaking by the User Agency to. pay’ the
Additiondl Net Present Value (NPV), if any, of the
forest land involved duly countersigned by DFO (in
the prescribed format) as decided at a later date as
per the decision of the Supreme Court. :

YES

A certificate from the com_;;etent authority :in the

State in the prescribed (vide MoEF letter No. 11-
9/98-FC (pt.) dated 5t july 2013) format that all
forest rights under the Forest Rights Act, 2006 have
been settled in respect of the forest area proposed
for diversion, wherever applicable.

In case, the process for settlement of rights
under FRA has not been initiated, grant of stage-!
approval under the FCA to the proposal will be
considered only if a certificate from the competent
authority concerned, clearly stating that the process
for settlement of rights under the FRA has not been
initiated along with evidences supporting that
settlement of rights under the FRA will be initiated
and completed before the final approval, is enclosed
with:the proposal (vide F. No. 11-179/2012-FC
Darted: Decen.oer 20,2013 )

INA

Specigs-wise and girth class-wise enumeration list
and abstract of trees (abstract io be given at the end
of the list) standing on the forest area in question
neatly yped or computerized and duly signed by
DiFO. ;

NA

| o |
1 3

Site irspection report of the forest area involved in
the preject pioposal by the DFO concerned —or
higher ievel forest officer in prescribed format (in
the prescribed format).

YES

62

Details of non-ferest land/degraded ftorest area
identified for compensatory afforestation viz.

CSurvey No./ Compartment No./IKhasra No./Khatoni

No., Village, T:hsil, District, etc., along with map in
appropriate  scale showing the Dboundaries of
adjoining forest areas with their use in distinct
colours in tlic prescribed format).

Detaitza-schemne for compensatory afforestation on
ideutificd non-forest area/ degraded forest area, as
the casemuy L, at prevalent wage rates duly sigried
by iU and countersigned by e CF cencerned,

by
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The CA scheme must include all the technicai

details, details of work schedule, total financial
outlay and proposed monitaring mechanism (in the

' prescribed formeat).
1 Y 4 . .
“Certificate from the DFO. that non-forest land

selected for compensatory afforestation is in a

- compact block and contiguous to forest area or in

close proximity of forest area and suitable from the
management and protection point of view.

YES

Suitability certificate from the Divisional Forest
Officer that the land identified for compensatory
afforestation is suitable for raising plantation (in the
prescribed format).

YES

IS

Certificate from the Chief Secretary regarding non-
availability of non-forest land in the state for raising
compensatory afforestation, wherever applicable.
This certificate will be based on the certificate
signed by the DFO and Deputy
Cémmiss’ioner/Collector of the district concerned
about non-availability of such non-forest land.

NA

N
(3]

lnj case of proposal which requires entry/exit
through Protected Forest strips along roads/railway
lines/canals, the following information/documents
must be given :-
a) No Objection Certificate (NOC) of the land
' owning agency i.e. NHAI/PWD, Railways or
Canal/ lrrigation Department
" Change of Land Use certificate from Town
and Country Planning/ any other competent
authority.

oA
~—

NA

F61 the, projects involving forest land for
constx uction of buildings/right of way for buildings,
the bu'lt -up area, details of DG sets to be installed,
clIlLl;[‘dW imaterials to he used (in case of industries)
sliould be clearly mentioned. R

NA

St;'lh(s of‘clealance under Environment (Protection)
Act, ,1986 wherever required.

YES

NOC Io the State Pollution Centrol Board for
establishment of the project, wherever required.

N -117

NA

Detailed  scheme for rehabilitation of project
affected persons, wherever required.

NA

( Detailed Catchment Area Treatment Plan, wherever

required. Tlhe CAT Plan should he prepared on the
basis of actual survey of area and its classification in
variocus categories requiring different cngineering/
afforestation  and  other treatments in phased

nanner.

, Detailext Reciumation Plan, wherever required. It
o s! mmd e realistic exhaustive and complete :n all

respects along with relevant maps in distinct
colaurs. It should also include the details of back
fl'lmx, ; u-ﬂIOILoLdt’U’l and executien ol such works,

NA

NA

\J]lt)'. ever required.

) o
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| Cost benefit analysis as per the guidelines issued
| under forest (Conservation) Act, 1980 in prescribed
| format, wherever required.

+

Any other mfou1m1t10n/documents nLLLbbdly for
| giving clarifications on the project, may he sperified

| and attached. .

|
-
;

NA

T NA

Documents/Information Required for Pr oposals for Roads, Rallway Lines, Canails and
Transmission Lines

l‘he following information/documents must be

given :-

{a) Length and width of Road/Railway line/ Canal/
Transmission line passing through forest and
non forest area.

b) In case of ecxpansion of already existing

road/railway line/canal, linear plan clearly

showing in distinct colours the already existing
voad (from beginning to end), the width of the
proposed road/railway line/canal to Dbe

.,\pande and the remaining width of the

Protect lorest strip, il any, which would be left

after expansion.

i c) In case of transmission line, the following details

may also be given :-

i) Number of towers to be erected both in
forest and non forest area.

ii) Width of the right of way for
transmission line.

NA

!
i
D(licumcnts/mformatlon Required for Proposals for Hydro Electric Pr o;ﬂcts

a) .Compornent-wise total area requirement
b) Copyof Memorandum of Understanding
c) Copy of Techno-Economic Clearance

d)  Copy of Implementation Agreement
¢) MOC [rom  lhrigativn and Public Heaith

i’])ej):u‘tn"le nt

Tl!e following information/document must be given :-

NA

Documents/Information Required for Proposals for Mining

|

= W MRS || Ny |
[

The fol! owmy information/documents must be given

£ New Proposals

a) Cerlificate (rom the competent authority like
District Mining Officer/Geologist, regarding non-
availability of the same mineral/ore in the nearly
non-forest area.

b) Estimiated ieserve of each raineral/ore in the
Torest area end non-forest avea.

¢) Total arca demanded and extent of furest area
fnvgloed in the proposed mining lease showi i
disrinet colotrs o relevant maps.
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2

' d) Proposed period of mining lease. NA
¢) Minimum distance of the proposed site from
'Wildlife Sanctuary and National Park.
) A c-'opy%zof the mining plan duly approved by [BM,
. Nagpr.
| 8) fPhasédi_'i'eclamation plan of the project area.
| h) Copy of-lease deed/agreement entered into with
ithe’ district authorities.
E i) The details of Safety Zone Area for the mining as [
| per para 4.7 of the guidelines. The undertaking
| from the project authority to bear the cost of
fencing of safety zone area and afforestation over
one and half times of degraded forest area. The
details of safety zone to be ascertained by the
[competent authority viz. Indian Bureau of Mines/
!Deptt., of Geology and Mining of the State
| Government.
| 1) In case of renewal of Mining Lease
ia)  Abrief profile of the lessee/ company should
be submitted giving details of their existing
mining leases in the State with their
. capacity of production, the present level of
l average annual production, location of these
| pits and the status of reclamation of forest
|' : land that are exhausted of minerals.
' b) Complete details of existing or proposed
| leases in that particular forest area with
j their present status should be indicated on
| the Survey of India Topo-sheet in
appropriate scale
ic)  The State Government shall forward the
complete proposal to the RO/MoEF at least
i six months prior to the expiry of the existing
I lease. In case of any delay, a details report
eiaborating the causes of delay shall be
I forwarded along with the proposal.
| d)  Aresolution of Gram Panchayat/ Local Body
| of the area endorsing the proposal that the
project is in the interest of the people living
in and around the preposed forest land.

v

Pocuments/Information Required for Proposals for Retail Outlets of an Oil Comvaaics
e . . . . . . T
t The following injormation/ documents must he given :- \
2} Copy of letter of intent issued by the oil Company. !

J

!
54 i
i) Site seiection certiticate as per Govt. of India \ .
, gaideliiies. Thz DFO should certify the distance r,//
i betwean o retail outlets on either side of the

outhel I guesuon.
ci o Loyout pien showing dimensions oi proposed
o proach road tor entry and exit with clear area

o
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Countersigned by

Conservator of Forests

Flace: - Gurgaon.

(e

e O — M
‘ r
d) Map clearly indicating the directions of the road
. leading from....to....... '
| NA
. ©) The area calculations for the curves should
i ; invariéﬁbly be given in the layout plan.
| i _
| | m. NHAI/PWD/Urban or local body i
l [ | ? :
; I g) i om Town am?; Country Planning/.:._:local
| ’
‘! | f ' :
| ' h) ! Certificate by User Agency to the effect that no
' High Tension line passing above the proposed
: , site duly countersigned by DFO.
i
| i) i A Certificate by User Agency to the effect that no
| i LP Gas godown is located near the proposed site
] - duly countersigned by DFO.
1‘)ale.Q..L.’l.[9;§3/?¢0’3— ’
Place.@b.bﬁptoh ! '
} < Dy. ConseryagorofiEorests, <
' Dy. (Yon?i’% v @1;4.(‘3.‘ B
't epeperest @estDivision
Cur<_}_;‘1._}‘!
" GURGACN ﬁ.//

s
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_ 2
ff’/
Ambience Developers & Infrastructure Pvt. Ltd. MQBWI EL\,!C%E

To Date: 15.07.2015
The Dy. Conservator of Forest
Gurgaon, District
Haryana

Sub: Request for diversion of 4486 sq.mtr. of forest land for internal
roads/services to  Integrated Township — Ambience Island, NH-8,
Gurgaon, Haryana being developed on 132.06 acres of licenced land
owned by ambience Developers & Infrastructure Pvt. Ltd. and other

Ambience Group Companies.
Sir,

This has reference to our subject application for diversion of 4486 sq. mtr. ot forest land
which has the following detail:-

Length of Bandh : 283 mtr

Width ot Bandh : 15.85 mtr

Khasra No. involved in Bandh : 526, 534, 533, 535, 536

Total area of the Bandh : 4486 sq. mtr. for which diversion is to be applied.

Documents Enclosed:-

I. Checklist Serial no. 04,08,1011,12,13

2. Google location along with latitude and longitude
3. Layout

4. Licence Copy

5. Survey of India sheet

6. Resolution

You are requested to kindly issue NOC at the earliest.
Thanking you,

Yours faithfully,
/ For Agikience Developers & Infrastructure Pvt. Ltd.

Encl: as above

Copy to : Conservator of Forest, Gurgaon

O\J\

Regd. Office :L-4, GREEN PARK EXTENSION, NEW DELHI-110016 {ND!A
TEL: 2619 6284, 2619 1394, 2619 1403, 2619 5042, 2619 4021 FAX: 2616 4757

E-mail-ambienceisiand@vsnl.com Website: www.ambiencegroup.in
J74899D1.1991PTC046129
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o

AMBIENCE

Ambience Developers & Infrastructure Pvt. Ltd. e hew standard

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED BY THE BOARD OF
DIRECTORS OF M/S AMBIENCE DEVELOPERS & INFRASTRUCTURE PVT. LTD.
IN THEIR MEETING HELD ON 25.06.2015 AT L-4, GREEN PARK EXTENSION, NEW
DELHI-110016.

“RESOLVED THAT Sh. Vinod Garg, Authorised Signatory of the Company, be and is hereby
authorized to sign and file the application to Dy. Conservator of Forest, Forest Deptt., Gurgaon
for diversion of 4486 sq.mtr. of forest land for internal roads/services to Integrated Township —
Ambience Island, NH-8, Gurgaon, Haryana being developed on 132.06 acres of licenced land

owned by the company and other Ambience Group Companies.

FURTHER RESOLVED THAT Sh. Vinod Garg, Authorised Signatory of the Company, be
and is hereby authorized to swear any affidavit, to sign any undertaking or any other
documents/papers to be submitted alongwith the said application or to do any other act for the
diversion of forest land admeasuring 4486 sq.mtr. from Dy. Conservator of Forest, Forest Deptt.,

Gurgaon.”

Ambisnce Davalopers & nfraxtructura Pvt, Lide

Lo

Signatory

Clertified True Copy
For Ambience Developers & Infrastructure Pvt. Ltd.

A

Diredtor

i

Regd. Office :L-4, GREEN PARK EXTENSION, NEW DELHI-110016. INDIA
TEL: 2619 6284, 2619 1394, 2619 1403, 2619 5042, 2619 4021 FAX: 2616 4757
E-mail.ambienceisland@vsnl.com Website: www.ambiencegroup.in
U748990L1991PTC046129
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Report Part 1

FORM - A

Form for seeking prior approval of Central Government under section 2 of the Forest(Conservation) Act,1980
for Diversion of fresh forest area

PART - |
(To be filled up by User Agency)

I A R L O T OGS R B el S D R AT

A. General Details

A-1. Project Details

(i). Proposal No. : FP/HR/Others/13983/2015

(ii). Name of Project for which Forest Land is required : Ambience Island, NH 8, Gurgaon

(iii). Short narrative of the proposal and Project/scheme for which the forest land is

required : Diversion of forest Land

(iv). State : Haryana

(v). Category of the Project : Others

(vi). Shape of forest land proposed to be diverted : Linear

B T TR e S ST,

o

(vii). Estimated cost of the Project(Rupees in lacs): 75

Feld o R

(viii). Total Area of Forest Land proposed for diversion(in ha.): 0.4486
{ix). Non-Forest Land required for this project(in ha.): 53

(x). Total period for which the forest land is proposed to be diverted(in years): NiL

A-2. Details of User Agency

(1). Name : AMBIENCE DEVELOPERS & INFRASTRUCTURE PVT LTD
(ii). Address1 : Ambience Island. NH 8, Gurgaon
(it1). Address2 : Nit

Ambisnce Uevalopers & &raslrucn:rs Py, trg,

(iv). State : Marvana

fre gstsclen anc & ns invcAdnminisersgency eport aspx?picd= FPHR/Others/ 1398372015

gl




{v). District : Gurgaon

(vi). Pin : 122001

(vii). Landmark : Ambience Mall

462

Report Part 1

(viii). Email address : amit.chaudhary@ambiencegroup.in

(ix). Landline Telephone No. : 26196284

(x). Fax No. :

NIL

(xi). Mobile No. : 8130696108

(xii). Website (if any) : NIL

(xiii). Details of Proposals seeking prior approval of Central Government under the Act for diversion of forest land submi?

User Agency in the past

List of proposal submitted in Past

(xiv). Legal status of User Agency : Private

A-3. Details of Person Making Application

TN ¢

(i). First Name: Vinod

(i1). Middle Name: NIL

(iii). Last Name: Garg

(iv). Gender: Male

(v). Designation: President

(vi). Address

gl -4,

(vii). Address 2: Greenpark Extension

(viit). State: Delht

pig nvAdmnUseragency eport aspxX?od=F PIHR/Others/ 1

Ambiance Oevalopers & tnt

A\uﬁ;\ls? Sig\}atory

..o

3983125

8

Moef | Area Proposed Date of In- Date of
S.no Psr:’:&s':' Prors:sal Fite for Divei\treeda(Ha ) Principle Final
. . No. Diversion(Ha.) g Approval | Approval
NIL

'

I

e T O G T e e

ed by ti

AT P S SR T R

AR TRUGT,

:Q\mruc:n:ta Pyt, Ltd.
Nt AA

(\«

€3
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Report Part 1

{ix}. District: South

(x). Tehsil: Hauz Khas

(xi). Pin: 110016

(xii). Landmark: behind OBC Bank

(xiii). Email Address: amit.chaudhary@ambiencegroup.in
(xiv). Landline Telephone No.: 26191394

{xv). Fax No.: NIL

(xvi). Mobile No.: 8130696108

(xvii). Copy of documents in support of the competence/authority of the person making this application to make applica

behalf of the User Agency: ﬁz:

B. Details of land required for the Project

RSN L

o e RO PR R 1)

on on

g
3
|
g

Details of proposal seeking prior approval of Central Government under the Act for diversion of forest land for theiProject

" already submitted in the past

project has been submitted in the past?. : No

%f

.:P“

%

(i). Whether any proposal seeking prior approval of Central Government under the Act for diversion of forest land requiréd for the

B-2. Details of forest land proposed to be diverted

B-2.1 Details of Divisions involved

Details of Divisions invalved

/ S.no Division Name Forest Land(ha.)

Non-Forest Land(ha.)

1 Gurgaon 0.4486

58!

B-2.2 Details of Districts involved

District wise breakup

S.no District Name Forest Land(ha.)

Non-Forest Land(ha.)

Iy Gurgaon 0.4486

53

B-2.3 Village wise breakup

Villages wise breakup

S.no Vitlage Forest Land(ha.) Non-Forest Land(ha.)
] Nathupur - ] 0.4486 53
== XI\
Sorgsusclearance nic rdAdmin‘Useragoncwepant aspe?pid= FPHR/Other 57139832015 Lmhiln(n Qevelopers &1 {:3;:1&;’:?!276 Put. Ltd. 3.6

PPN

;{ \:*mi aiisetl Eiilmutur]' ('\ (9
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Report Part 1

B-2.4 . .
Component wise breakup

Component wise breakup

S.no Component Forest Land(ha.) Non-Forest Land(ha.)

1 1 0.4486

33

C. Maps of forest land proposed to be diverted

Division 1. : Gurgaon

(i). Area of forest land proposed to be diverted(in ha.) : 0.4486

(ii). : Linear

(b). No. of Segments : One

Segment wise details

Segments Segment Area(in ha.) Kml File of Segments

1. 0.4486
@ View File

using GPS or Total Station:

(iii). Copy of Survey of India Toposheet indicating boundary of forest land proposed to be diverted:

(iv). Scanned copy of the Geo-referenced map of the forest land proposed to be diverted|prepared by

B TR R

iy e

o

Justification for locating the Project in forest land and details of
= alternatives examined:

(i). Copy of note containing justification for locating the Project in forest land:

(ii). Whether a copy of map indicating tocation of alternative examine is required to be

provided: No

(a). Reason for not providing such map N/A

L. Employment likely to be generated

(i). Whether the Project is likely to generate employment ?: Yes

(ii). Permanent/Regular Employment(Number of persons): 25

(1711). Temporary Employment(Number of person-days): 20

I-. Displacement of People due to the Project, if any

rance nic in/Admin/Useragencyr eport aspx?pid=FRPIHR/Other $/13933/2015

=

o~

e e AP

aoiha

416



. =" forest land proposed to be diverted

sclearance menvAdmmiliseragencyrepor b aspx?pid= FP/HRiIOthers!13983/2015
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Report Part 1

it~

4

q

{i). Whether Project involves displacement?: No i
G. Details of Cost-Benefit analysis for the Project

(i). Whether the Project requires Cost-Benefit analysis?: No %

H. Status of Environmental Clearance é

(i). Whether the Project requires Clearance under the Environment (Protection) Act 1986 ?

!

E Yes

(a). Status of the Environmental Clearance to the Project: EC obtained

(b). Environmental Clearance File No.: DEH/09/SEIAA/263

(c). Copy of Environmental Clearance to the Project:

(d). Date of grant of Environmental Clearance to the Project: 01 May 2009

I. Status of Wildelife Clearance

AN P & DI D BT A i

(i). Whether the Project or a part thereof is located in any Protected Area or their Eco

sensitive zone? : No

J. Applicability of special provisions governing Scheduled Areas

(i).Whether the Project or a part thereof is located in a Scheduled Area? : No

tatus of settlement of rights under the Forest Rights Act,2006 on the

NS RN DB

LTI A

(i). Whether the process for settiement of Rights under the Forest Rights Acts 2006 on the forest land proposed to be di:"):erted ha

been completed? : No

L. Details of land identified for Compensatory Afforestation

(i). Whether non-forest or Revenue forest land is required to be provided by User Agency?:
ML

(ii). Whether the area of non-forest iand or Revenue forest land required to be provided by User Agency for raising Compiensatory
Afforestation is less than area of forest land proposed to be diverted ?: NiL :

(iit) . Reason for not providing Non-Forest Land: NIl
&tlnsn‘-.!l'.!‘!”-'- Pyr, Lid. 515

\ \\ \\.h.\“\ : 5 o

Bihyrisad Signatocy

Ambiance Davelopars &
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fZAR2015 Report Part 1

Additional information Details

-

o BT

Documents

S.No Documents Remarks

IR

1 b D.T.P License from District
- Town Planner, Gurgaon,
Haryana

o

e

T TS

(S S O e o R L e

Ambjancs Ogvelopers & inf 5;‘,'1.,,:”,& Pt Lrg

ignatory

s esisclearanc e ne an'AdmindUseragencyrepor t aspgPpid= FRP/HR/Qtners/ 1398372015

5

)

.
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Irall Title of the Project:

s

Diversion of 0.4486 FHac. of forest Land for road access to

integrated

Township-Ambience

[sland, NEF-8., Gurgaon,

Harvana Bemg developed on 132.06 acres of licensed land

owned by Ambience Developers & [nfrasuucture Pvt. Ltd. and

Other Ambience Group Comparies

File No. :
Date of Proposal:

FP/HR/OTHERS/13983/2015

PART -1
N (To be filled by the concerned Deputy Conservator of For csts)
i3 le)mhon of the project / Scheme : Diversion of 0.4486 Hac. of forest Land for road
; access to Integrated Township-Ambience Island,
NH-8, Gurgaon, Haryana Being developed on
1 132.06 acres of licensed land owned by Ambience
* Developers & Infrastructure Pvt. Ltd. and Qther
| [ Ambience Group Companies
ON i State / Unibn Territory i Haryana State
F() " District Gurgaon
b e —
l (il Forest Division Gurgaon Forest Division
lr (iv) | Mcu of forest land pre¢ plonosed for diversion (in ha.) 0.4486 Hec. -
.
f(v) ) Legal status of forest Protected Forest
- — —
i (viy | Lsensity of vegetation No Density
S
(v »1)\ Cies-wise (5" entific names) and diameter class-
2 wase enameration of trees (to be enclosed. In case of No
; i trigation / hydel projects enumeration at FRL, FRL-2 | ©
N }V_A__x_z_gu & FRL-4 meter also to be enclosed.)
L (vitl) oy Briel note on vulnerabiiity of the area to erosion No erosion at all H
[ (ix) Anproximate distance of proposed site for diversion | The Proposed site for diversion involves the entire
| irom boundary of foresl. witlth of the Protected Buindh.
} (x) | Wlether forms part of National Park, wildlife | No
[ i sunctuary, biospheie reserve, tiger reserve, elephant
| icc:rriclor. etc. (If so, the details of the area and
Ceomiments of the Chief” Wildlife Warden to be
. ' annexed). o o .
ENY ‘\lulu any rure/ endangered / unique species of | No
o amd fauna fourr! in the area — if so details
| o \;.n ILUA o —
(i) Wihether (.1‘\‘ pn\ ciad LILIMC(\!OOICdI / heritage site / | Mo
decctimeestablishiment or o any  other  important
conunient 13 locuted n the area. If so, the details &
inv.cof with NGO from competent  authority, if
{5 reguired. B B B
| g : Vhetlier the requirement of  forest land  ay 'I"hc user agency  cequires  [forest  area  for

ooposed by the user ageney in col. 2 of Part-1 is
Creavoidalile and barest minimum for the project.

'

1] e

slecenatives examined.

O, recommeanded wrea item-wise with detaids of

onstructicn of road aceess & integrated Township.
ll:e use of the Vorest land is bare minimum and is
unavoidable.
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Y. ! Whether a nny worl in viofation of the Act has been | Yes, Damage report no. 29065/291 Ty
| carried out (Yes/No). If Yes, details of the same | dated.14.05.2008 was issued and case in
Ciucluding period of work have done, action taken | Environment Court, PC No. 7-G/2008-09 was

un erring ofticials. Whether work in violation is | filed.
stilt in progress. o m = i
[ D). ' Du:.nl, of L‘\)Il‘L(‘ll"'l[Ol‘y’ Afforestation Scheme P R ]
(1) ] Details of non forest area / degraded forest area | Attached (Check List No.17)
i | identified for compensatory Afforestation, its distance
' ’ fram adjoining forest, number of patches, size of each
- | path.
r(ii) Man  showing non-forest / degraded forest areca | Attached (Check List No.17)

identified  for compensatory  Afforestation and

adjoining forest boundaries. ,
tacdailed  compensatory  Afforestation  scheme
' including species to be planted, implementing agency,
t e schediile, cost structure, etc.

Attached (Check List No. 18)

Total fnancial adlay for compensatory Afforestation
] scheme

Attached (Check List No. 18) ]

i

competent  authority regarding
Psuitability of area  identified  for compensatory
! Afforestation and from management point of view.
Ci'lo be signed by the concerned Deputy Conservator
of Forests).

[
fron:

Certificates

Attached (Check List No. 20)

Sie

inspection report of the DCF (to be enclosed)
expecially highlighting facts asked in col. 7 (xi, xii), 8

Attached (Check List No. 16)

and v ahove,

2760 Sq. Kms.

arza of the district

6572.17 Hectares

(i1t Totl forest area diverted since 1980 with number of

130.4219 Hec.

CUSes
; (v owi compensatory Adforestation. stipulated- in the |
: Cdtsricdivision sinee 1984 on.
- aY Porest land including penal compensatory 225915 Hectares
' L Afforestatien
1 b)Non-Foresi land 25,5571 Hectaves -
V) Progress of con.pwwah:y Afforestation as on (:até) i
‘ B forest land 207.1524 EHa.
h) Moniforest land B _ 10.548 Ha. o N |
13 Speeific vecommiendations  of  the DCH dor | (i) No threat to any endangered/unique species
| soveptsore or olbeswise of the proposat with of flora and fauna found in the area.

B, ' (i) No threat to any protected archaeological/
heritage site/defence establishment or any
other important monurnent located ir: the
area.

. 1 is swted  that the user ages ‘;. has
vislaterd  the [C Acr, 1980 by censivucting
] sremises on the protecied forest laud. A damage
| report no. 29065/291 dated 14,05.2608 was issued
Pad case i Eavironmient  Touvi, 2C 0 No.
i 7-S3/2008-05 was iied, The o .5«.2;‘.2-;';}‘ soved
f | te Ifnn”hm,\.a.»h Court of Puyjsb wnd Huryaaa |

"

=
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Dated: - @412 fé'fm: y

ISy
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= L
S >

“and filed WP No. 34200/2012 to quash the

~the user agency has applied for diversion of

proceedings in Environment Court. Meanwhile

0.4486 Sam. of area.
-Without prejudice to the ongoing case in the

Hon’ble High Court the FCA case has been
processed and is recommended for apprepriate
action by the Iligher Authorities. J

face: - Gurgaon.

¥

w0

Dy, Conservator of Forests,
Sl orest Division ké/ 5
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Full Title of the Project: Diversion of 0.4486 Hac. of forest Land for road access to
Integrated  Township-Ambience Island, NH-§. Gurgaon.

Haryana Being developed on 132.06 acres of licensed land
owned by Ambience Developers & Infrastructure Pvt. Ltd. and

Other Anibience Group Companies

File No. : FP/HR/OTHERS/13983/2015
Date of Proposal:

PART - 111

(To be filled by the concerned Conservator of Forests)

b—L
Ja |

| YWlether ‘site, where the forest land
: involved in located has been inspected
: by concerned. Conservator of Forests
| (Yes/ No). If yes, the date of
i inspection and observations made in
| ferm of inspection note to be enclosed.

15. | Whether the concerned Conservator
of Forests agree with the information
given in Part-B and the
recommendations of Deputy
Conservator.

P16, | Sjpecific recommendation - of
! concerned Conservator of Forests for
: aceeptance  or  otherwise of  the
| proposalavith detailed reasons

ey ) ———

Signature
Name:

Ofheral Seal



Full Title of the Project:

File No. :
Date of Proposal:

471

Diversion of 0.4486 Hac. of forest Land for road access to

[nteyrated  Township-Ambience  Island, NI1-8.

Gurgaon,

Haryana Being developed on 132.06 acres of licensed land
owned bv Ambience Developers & [nfrastructure Pvt. Ltd. and

Other Ambience Group Companies

FP/HR/OTHERS/13983/2015

PART - IV

(To be filled by the Nodal Officer or Principal Chief Conservator of Forests or Head
of Forest Department)

=

17 Detailed  opinion  and  specific
2

Department for acceptance  of

otherwise of the proposal with

.

ccommendation of the State Forest

emarks.

(Whether giving opinion, the adverse
comments made by  concerned
Conservator of Forests or Deputy
Conservator of Forests should be
categorically reviewed and critically
commented upon)

Signature
Name & Designation:

(Official Seal)

S 6
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Full Title of the Project:  Diversion of 0.4486 MHac. of forest Land [or road access 10 7.5
Integrated  Township-Ambience Island, NIF-8.  Gurgaon,
Harvana Being developed on 132.06 acres of licensed land
owned by Ambience Developers & Infrastructurc Pvt. Ltd. and
Other Ambience Group Companies

File No. : FP/HR/OTHERS/13983/2015
Date of Proposal: =

PART -V

(To be filled in by the Seeretary in charge of Forest Department or by any other
authorised officer of the State Government not below the rank of an Under —
Secretary)

PR

18. Recommendation  of  the  State
Goyernment :

(Adverse comments made by any
officer or authority in Part — B or
Part — C or Part — D above should be
specifically commented upon)

Signature
Name & DDesignation:

(Official Seal)
Dawed - o

Plase «-

é’é =
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Yy

Full Title of the Project. : Request for diversion of 4486 sq.mtr. of forest land for internal
roads/services to Integrated Township — Ambience Island, NH-8,
Gurgaon, Haryana being developed on 132.06 acres of licenced land
owned by Ambience Developers & Infrastructure Pvt. Ltd. and other
Ambience Group Companies.

File No.
Date of proposal

CHECK LIST SERIAL No.:04
DETAILED NOTE ON THE PROJECT

M = Ambience Developers & Infrastructure Pvt. Ltd. and other Ambience Group Companies are
developing an Integrated Township - Ambience [sland on 132.06 acres of land in special zone and in the
revenue estate of Village Nathupur, Tehsil & Distt. Gurgaon on left side of NH-8, Near Delhi Gurgaon
Border, Haryana.  The entire 132.06 acres is the licenced land and zoning plan of Integrated Township -
Ambience I[sland has been approved on the basis of various licences issued to M/s Ambience Developers
& I[nfrastructure Pvt. Ltd. and Ambience Group Companies vide Memo no.15933 dated 09.11.2004.

It has been stated that 4486 sq.mtr. of arca which falls within km 24-25 on left side of NH-8 (near Delhi
Gurgaon Border) and passes through Ambience Island is the area of protected forest/bund area. We are
approaching the Dy. Conservator of Forest, Forest Deptt., Gurgaon for the diversion of this forest land
admeasuring 4486 sq.mtr.

For Ambience Developers & Infrastructure Pvt. Ltd.

s ACMfrastructurs Put, Ltd,

Anbi.nc. UCVO'ODQH & lafras ructre P‘."l_ Ltd, Amhisnw Devalnpars

/{i\ljﬁgsgd signatory

e b o S ———

(Vinod Garg)
Authorised Signatory

Place : New Delhi
Date : 14.07.2015

(é/f 59
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&1
Full Title of the Project:  Diversion of 0.4486 Ilac. of forest [.and for road access to ’
Integrated Township-Ambience Island, NF-8,  Gurgaon,
Haryana Being developed on 132.06 acres of licensed land
owned by Ambicnce Developers & [nfrastructure Pvt. Ltd. and
Other Ambience Group Companies
File No. : FP/HR/OTHERS/13983/2015
Date of Proposal:
CHECK LIST SERIAL NUMBER: -07
N STATEMENT SHOWING DETAILS OF FOREST AREA
PROPOSED FOR DIVERSION
o ) B Forest Area Lagal
l Ao e 3
& _— Range/Tehsil Khasxa/Suw_e) Ol - s Status of ,
No | Disicict | Division Village Compartment for - Remarxs
| © Number of KM Stone | Diversion L
i ; 3 Arca
| (Ha.)
[ A 3 4 5 6 7
I | Gurgaon | Gurgaon Range: NH-8, Gurgaon Protected
Gurgaon 0.4486 Forest/
} Tehsil:- | GPS Reading Hac. Bundh
i . Gurgaon | E 2830 14”
| | N 7706 02
L ! E 283013.5”
': | ! N 7706 02”
L ! E 283005”
: ' ! N 7706 60”
j f ’ E 2830547
L | N 7706 03"
| ‘
W R S §
Duted: - Oy /9.?./.7—-0/5* ,\
Place: - Gurgaon.
W nr ‘.._._

L7

Dy. LOI}bCI vator o1 ésts g

aiborest, Dwmo;

5Aa
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Full Title of the Project. : Request for diversion of 4486 sg.mtr. of forest land for internal
roads/services to Integrated Township — Ambience Island, NH-8,
Gurgaon, Haryana being developed on 132.06 acres of licenced land
owned by Ambience Developers & Infrastructure Pvt. I.td. and other
Ambience Group Companies.

File No.
Date of proposal

CHECK LIST SERIAL No.:08

-

Statement showing details of non-forest area
Involved in the proposal

S. | District | Division Range/ Khasra / Survey Non forest arca Present Remarks
No. Tehsil/ or compartment | involved in the proposal land use
Village number of Km (Ha)
- stone
1 2 3 4 5 6 7 8
Gurgaon | Gurgaon | Gurgaon/ The said 4486 | Ambience Island is being | Internal -
Gurgaon sqmtr. land fall | developed on 132.06 | roads and

/Nathupur | within Km 24-25 | acres of land for which | services to
on left side of NH- | various licences have | Ambience
8, Near Delhi | been granted by the | Island,
Gurgaon  Border | Director General, Town | NH-8,
and passes through { &  Country  Planning | Gurgaon.
Ambience Island, | (DGTCP), Haryana,
NH-8, Gurgaon, | Chandigarh as per detail
Haryana. enclosed. Zoning plans
of the entire 132.06 acres
of land is also approved
by DGTCP, Haryana,
Chandigarh. Copies of
licences and approval
letter for zoning plan are
enclosed herewith. It has
been stated that 4486
sq.mt. (0.4486 Hac.) of
area is protected Forest
Area and the entire
balance area is non forest |
area.

For Ambience Developers & Infrastructure Pyt, Ltd. -
Ambisnce Developars & IAfrastructure Put. Ltd,

Ambience Davelopers & Infrastructure Pvt, Ltd,

(Vinod Garg)
Authorised Signatory isdd Sfgnatery
t

Place : New Delhi C] S
Date : 14.07.2015
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N

Full Title of the Project. : Request for diversion of 4486 sq.mtr. of forest land for internal
roads/services to integrated Township — Ambience Island, NH-8,
Gurgaon, Haryana being developed on 132.06 acres of licenced land
owned by Ambience Developers & Infrastructure Pvt. Ltd. and other
Ambience Group Companies.

File No.
Date of proposal

CHECK LIST SERIAL NO: 10

JUSTIFICATION FOR LOCATING THE PROJECT IN FOREST AREA

Ambience Island on 132.06 acres of land is part of duly approved Special Zone of 260 acres which is part
of Gurgaon Development Plan. The Ambience Island already has Five Star Deluxe Hotel, two
Residential Apartment Complexes and a shopping mall. In order to provide internal road and services in
this Ambience Island, the diversion of said 4486 sq.mtr. is required which is the bare minimum protected
forest area required for the development of road and services to the [ntegrated Township — Ambience
[sland on 132.06 acres of land. The colony on its completion would generate employment for over 25000
persons apart from meeting the housing requirements.

For Ambience Developers & Infrastructure Pvt. Ltd.

Mlncu Oavalopers & qu@cwro Pvt, Ltd, Am'_’_i'"“ ~aveloparg Infrastiuctuia pyy Ltd
(Vinod Garg) )

Authorised Signatory A utfs gnatary ma; Signatory
. ' o

Place : New Delhi
Date : 14.07.2015

i

'L"l\"\'s':-;\-- _

g s (> 9 ,_'..‘; 'I'-‘n‘l
Gurg? UG

GUR

2 ‘
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Full Title of the Project. : Request for diversion of 4486 sq.mtr. of forest land for_internal
roads/services to Integrated Township — Ambience Island, NH-8,
Gurgaon, Haryana being developed on 132.06 acres of licenced land
owned by Ambience Developers & Infrastructure Pvt. Ltd. and other
Ambience Group Companies.

File No.
Date of proposal

CHECK LIST SERIAL NO: 11

CERTIFICATE FOR MINIMU USE OF FOREST LAND

This is to certify that the forest area involved in the proposal is unavoidable and barest minimum i.e.
0.4486 Hac. which is proposed diversion.

For Ambience Developers & Infrastructure Pvt. Ltd.
Ambiance Neveloper &\J.nfmstructurn Pvt, Ltd,

Alﬁ_f_lrlcl Dgvelopars & Infrasfructure Pvt, Ltd, .

(Vinod Garg)

Authorised Signatory uthorised Signatory

Place : New Delhi
Date : 14.07.2015 cy

N
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B2/
Ambience Developers & Infrastructure Pvt. Ltd. AMBIENCE

the new standard

Full Title of the Project. : Request for diversion of 4486 sq.mtr. of forest land for internal roads/services to
Integrated Township — Ambience Island, NH-8, Gurgaon, FHaryana bein
developed on 132.06 acres of licenced land owned by Ambience Developers &
Infrastructure Pvt. Ltd. and other Ambience Group Companies

File No. :
Pase of proposal :
CHECK LIST SERIAL NO: 12
UNDERTAKING FOR PAYMENT OF COST OF COMPENSATORY AFFORESTATION

[, Vinod Garg on behalf of M/s Ambience Developers & Infrastructure Pvt. Ltd. and other Ambience Group
Companies having their registered office at L-4, Green Park Extension, New Delhi, do hereby, undertake to pay the
entire amount for compensatory afforestation in lieu of 0.4486 Hec. forest area diverted for development of internal
road & services to the colony named-Ambience Island on NH-8, Gurgaon, Haryana as per prevailing wage rates at

the time of undertaking the plantation activities.

For Amjfientce Developers & Infrastructure Pvt. Ltd. Ambisnce vevaiopers & fMastructure Put, Lide

Signatory

Place : New Delhi
Date : 14.07.2015

(6

Regd. Office :L-4, GREEN PARK EXTENSION, NEW DELHI-110016. INDIA
TEL 26196284, 2619 1394, 2619 1403, 2619 5042, 2619 4021 FAX: 2616 4757
E-mail:ambiencelsland@vsnl.com Website. www.ambiencegroup.in
U74899DL1991PTCN46129

6.5
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b4
AMBIENCE

Ambience Developers & Infrastructure Pvt. Ltd. (16 hew stancary

Full Title of the Project. : Request for diversion of 4486 sqg.mtr. of forest land for internal roads/services to
Integrated Township — Ambience Island, NH-8, Gurgaon, Haryana being
developed on 132.06 acres of licenced land owned by Ambience Developers &
Infrastructure Pvt. Ltd. and other Ambience Group Companies.

File No. ;
i3ate of proposal:

CHECK LIST SERIAL NO: 13
UNDETAKING FOR PAYMENT OF NET PRESENT VALUE OF FOREST AREA
It is to certify that [, Vinod Garg on behalf of M/s Ambience Developers & Infrastructure Pvt. Ltd. and other

Ambience Group Companies having their registered office at L.-4, Green Park Extension, New Delhi, have applied
for diversion of 0.4486 Hac. forest land for the development of internal road/other developments in the colony
namely Ambience Island on 132.06 acres of land at NH-8, Gurgaon, Haryana and that I hereby, undertake to pay the
Net Present Value (NPV) of the above forest land and in case of any upward revision of rates of NPV then I pay the

amount of differential NPV.

of Iscastrusturs Put, Lida

Bmblence Develoners

Place : New Delhi
Date : 14.07.2015

Regd. Office :L-4, GREEN PARK EXTENSION, NEW DELHI-110016. INDIA
TEL 26196284, 2619 1394, 2619 1403, 2619 5042, 2619 4021 FAX 2616 4757

E-mail:ambienceisland@vsnl com Website: www.aimbiencegroup.in
U7489901L1991PTCO46129
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File

Date of Proposal:

[

v
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{a) The user agency has violated the provisions of Forcst ({Tonsavvation) Act, 198

A
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T

Title of the Project: Diversion of 0.4486 Hac. of forest ! - iccess to
Integrated Township-Ambience Is] Jurgaon,
Haryana Being developed on 132.00 awizo ised land

owned by Ambience Developers & Infrastructure Pvt. Ltd. and
Qther Ambience Group Companies

No. : FP/HR/OTHERS/13983/2015

CHECK LIST SERIAL NUMBER: - 16
SITE INSPECTION REPORT NOT BELOW THE RANK OF DCF

(For the Forest land to be diverted under FCA)

A proposal has been received by this office from M/s Ambience Developers &
Infrastructure Pvt. Ltd, L-4, Green Park Extension, New Delhi-110016 for diversion
(under FCA-1980) of 0.4486 hec. of forest land for non-forestry purpose. The project
envisages the use of forest land for access to the Diversion of forest land for internal
Road/services to Integrated Township, Ambience Ysland, NH-8, Gurgaon at Village-
Nathupur, in Distt. Gurgaon. The site inspection of the land involved in the proposal has
been done by me on date 04.08.2015.

On inspection of the site, it is found that the land required by the user agency is a
protected Forest/Bundh measuring 0.4486 hec.

The requirement of forest land as proposed by the User agency in Col. 2 of part-I is
unaveidable as it has been already utilized by the user agency for which damage report
ias been 1ssued. Detail already be given in Column No. 13 of Part-11 of the proposal.
Since, the site has been commercially constructed which may not now be 1ecla1med
Therefore may be considered as Barest Minimum.

Whether any rare/endangered/unique species of flera and favna are found in the aread If

so the details thereof, NO (As it is a Violation Case) -

Whether any protected archaeological/heritage s 1ei‘uce establishmant or any other

. ~ . o~ f:
importaie monwaent is located in the arca. If 50, the details thereof with NOC foin the
competent authority. NG

work was Been completed without proper sanction.

LS Il (m..»t Ac-.t, 1927/dny 01hu torest Act.

Lis siated that e user agency has violated the FO Act, 1980 by constructing premises on
G A damage regort o, 298657291 dated 14652008 v Locissacd and cose i
'(, Wo. 7-G/2008-09 was filed. Samayge report vvas usi im for G085 Hamn. L

s adphd fer diversion 00,4480 Hoctare, 6y arvie.

(' l Ol' hs

J E?.

. g f %‘egf, .
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full Title of the Project: Diversion of 0.4486 Hac. of forest Land for road access to

Integrated Township-Ambience Island, NH-8. Gurgaon, Haryana Being developed on [32.06

acres of licensed land owned by Ambic e Developers & Infrastructure Pvt. Lid. and Otheir

Ambicnee Group Companies

File No. : FP/HR/OTHERS/13983/2015
Date of Proposal:

CHECK LIST SERIAL NUMBER: - 17

LOCATION MAP

l.ocation Map of Degraded Forest Area identified for Compensatory Afforestation
i hieu of proposal for diversion of 0.4486 Hec. of forest land for internal road/services to
Liutegrated Township-Ambience Island, NH-8, Gurgaon at Viilage-Nathupur, in Distt.
Gurgnon.
Tehsil: - Gurgaon District: - Gurgaon
Forest Livision:-Gurgaen Forest Range: - Gurgaon
Eiock No. /Compt No. /Survey No.: Sarbasirpur Reserve Forest

Area to be afforested:- 1122 plants will be planted

Map attached for Compensatory Afforestation

Date. 04 0 /201¢ | o

Pluce: Gurgaon. .
Dy (omer vatorof Founsts

.............. woForest Dms‘
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o
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Full Title of the Project: Diversion of 0.4486 Hac. of forest Land for road access to

Integrated  Township-Ambience  Island, NFH-8.  Gurgaon.
Haryana Being developed on 132.06 acres of licensed land
owned bv Ambience Developers & Infrastructure Pvt. Litg. and
Other Ambience Group Companies

File No. : FP/HR/OTHERS/13983/2015
Date of Proposal: B

CHECK LIST SERIAL NUMBER: - 18
“SCHEME FOR COMPENSATORY AFFORESTATION
Detail scheme for Compensatory Afforestation in lieu of proposal for diversion of

0.4486 Hec. of forest land for internal roads/services to Integrated Township-Ambience

fshand, NH-8, Gurgaon at Village-Nathupur, in Distt. Gurgaon.

v

Tire
[ BT

Details of degraded forest land/non-forest laud: -

District: -Gurgaon Tehsil: Gurgaon

[Forest Division: - Gurgaon Range: Gurgaon

Block/Compy/Survey No.:- Sarbasirpur Reserve Forest

Arca o be Afforested:- 1122 Plants will be planted

GPS Rezding N 28272476 E 76483473 N 28275998 £ 764821.66
N282743.20 E 7648 34.32

Deserviption of the Area:- f

o Whether the site selected for Compensatory Afforestation is a land bank (Yes or
Mo):- the site sclected for Compensatory Afforestation is not a land bank.
J [f the CA site is other than the land bank; reasons are given:-There is no land

bank in District Gurgaon. Plantation 'will be carried out in Sarbasirpur
2eserve IForest.

d In case of Non-Forest area identified for CA, then what is the distance of CA site
from adjoining forest boundary: - CA will be carried out in Sarbasirpur
Reserve Forest.

< d) Soil type: - Arid brown soil with texture varies from sandy loam to clay.
s Topography:-
. Hilly/Undulating/Plain Plain
b. Slope: - Steep/Medivm/Gentle Gentle

1) Whether the area is bearing any root stock of vegetation:- No
Plantation.Model:-
Copy ol the approved Compensatory Afforestazion Scheme/iviodel showing comnonent
wise physical and financial brealk up is as under: .
Ul

Planwaon is caleulated tor Tall Plants'norms it 4m X 4m spacing a

Seveinle of Plantation Progr amme. ; L
\”A \(a»

Deintt of yenr wise break-up ofxequnemwts of funds i us under:-

o
and 250 plants per REM and it

i~ approned by the PCCE, Haryana's letter No. D-X-66-/1605-25 dated 06.66.2012. The wage rate’s of
Giargnon Furest Division bas been revised at Rs.300/- per day as under:-

Year l; Cost norm per pl::nl
‘ear Pl mmon i, _ e . 305/- S

200

e —

{uu I\:.m'h nance o -
Yeur Maiotenance o | SRl
s \”l..'-l Me: I.l{__t,]‘._lll(‘(, [ o o
> Year Maintenance T ST S .
I:"|' >

Kb
J
“atd
o
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\1;_;‘ STATT l‘\’l~<)ll1\ls484 COMMISSTON, HARY ANV,

-4 SCH NO. 70-71 (17 FLOOR), SECTOR $-C, CHANDIG ARIE-160009

FELEPHONE NG 8172-2783621, 2720115, FANX No. 0172-278383:4,
Email sussichry@yahoo.co.in, Website : www.cicharvana.gov.in

CINFORMBETION

e & ' /SCIC/2020/3-1IA
16

1 | Public Information Officer O/o Advocate General, Punjab &
HAaryvara  iligh  Court, Chandigarh. Email vah. supdt.rti-
phc@aij.qov.in

2_,‘State Public Information Officer-cum-Superintendent, Forest
Protection Department, South Circle, Gurugram.

3| First Appellate Authority O/o Advocate General, O/o Punjab &
Haryana High Court, Chandigarh. Email id. supdt.rti-
phc@aij.qov.in

4 | Col (Retd.) Subhash Talwar, F 803, Ambience Lagoon NH8, Behind
Ambience Mall, Gurugram,_ Haryana -122002. (M)-98100045736.
Email id:- talwar4d0@gmail.com. .

; T
Dated Chandigarh the s 2020

Subject In Appeal Case No. 2394 of 2020 of the RTY Act, 2005 - Co!
W b" (Retd.) Subhash Talwar, Gurugram V/s Punjab & iHaryana

Oj) High Court, Chandigarh.
This is in  continuation of this Commission’s letter No.

\
G N '(;\(\//\‘/;IC/ZOZO/B-IA dated 05.05.2020 on the subject cited above.

The Commission heard the matter on 08.05.2020 and passed

(j/)b" 4 following directions: -
i

"In view of lockdown, due to COVID - 19, none is present to make

subrnission in this case. To afford the parties an opportunity to make

submissions, The Commission has decided to adjourn the case to 1.0.06.2020 at

11.00 AM. (in _the Commission’s office).” Accordingly, both the partics are

advised to attend hearing as per schedule mentioned above.

A } [ -y Deputy Registrar,
fﬂ. ST Ay for State Information Commission
i iy " Haryana
o)
U r / J . |
(\ T 19.05.2020 Ligeldt kio - DNale
Y / / L s & ¢
. - i . oy o i up= A e e T e
( i \S’R A (,,/.‘,l/_)\-/ EA e vodeaohscad Lo Il = = ;8
}" / o . .
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A a A Pomel € 4¢8 5\!\3\"\ v Mevo latt moymt

S.No. Description Total Area Rate Total Amount (Rs.)
Net Present Value of Forest Land to be
A |diverted 0.4486 Rs. 8.87 Lacs/Ha. 397908.00
B [Compensatory Afforestation Charges No. of Plants
1 |lIst Year Plantation 897 171/- Per Plant 153387.00
2 |2nd Year Plantation 897 52/- Per Plant 46644.00
3 [3rd Year Plantation 897—, 44/- Per Plant 39468.00 L
4 |4th Year Plantation 897 « + *48/- Per Plant 43056.00 W
5 |Sth Year Plantation 897 62/- Per Plant 55614.00 I :
6 |Gth Year Plantation 897 68/- Per Plant 60996.00 :"T
7 | 7th Year Plantation 897 75/- Per Plant 67275.00 N
8 [8th Year Plantation 897 48/- Per Plant 43056.00 f
9 [9th Year Plantation 897 44/- Per Plant 39468.00 \
10 |10th Year Plantation 897 48/- Per Plant 43056.00 '
Total Plantation 592020.00 ?
C [Supervisory/Overhead/Miscellancous Charges 10% On the total CA Charges 59202.00 !-
Pe . o \ Adsitiensl- Compensatory Afforestation Scheme t
S.No. Description Total Area | Rate Total Amount (Rs.)
D |Compensatory Afforestation Charges No. of Plants :
1 |Ist Year Plantation 8970 171/- Per Plant 1533870.00
2 [2nd Year Plantation 8970 52/- Per Plant 466440.00
3 |3rd Year Plantation 8970 44/- Per Plant 394680.00
4  [4th Year Plantation 8970 48/- Per Plant 430560.00
5 |Sth Year Plantation 8970 62/- Per Plant 556140.00
6 |6th Year Plantation 8970 68/- Per Plant 609960.00
7 |7th Year Plantation 8970 75/- Per Plant 672750.00
8 |8th Year Plantation 8970 48/- Per Plant 430560.00
9 |9th Year Plantation 8970 44/- Per Plant 394680.00
10 |10th Year Plantation 8970 48/- Per Plant 430560.00
Total Plantation 5920200.00
As the Scheme is site Specific Barbed wire will not be charged.
E |Site Specific requirements for plantation Aravalli Hill’s (area closed under Section 4&S5 of PLLPA 1900)
1 |Peripheral Trenches 1IM*1M*200 in the Aravalli Areas 769200.00
2 |Loose Stone Wall 200x1.25x0.75 2874380.00
3 [Clearing of Mesquite stumps including pruning of Singled shoots in first year X 2 33540.00
4 |Kikar Sowing in Peripheral Trench 256960.00
4 (a) |First Clearing and spacing of Kikar Sowing 169360.00
4 (b) [Line Sowing of Kikar Seeds 42340.00
Total Site Specific Requirement Charge (D) 4145780.00
F |Felling Charges Volume= | 0 | Rs.1200/- per m3 0.00
G Exigency Charges 3% of the Total Cost of (A+B+C+D+E+F) 333453.00

GRAND TOTAL (A+B+C+D+E+F+G) TO BE DEPOSITED IN CAMPA FUND

11448563.00

73
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Area (o be diverted: 0.4486 |14
\rea o be planted (Onetwo/ten times e s
Nuo o of tees to be felled=Nil
No.of Plants to be damaged=Nil

GILEG

arica) = 1122 Plants. (dxd)

/ Number of Plants to be planted (@ 1000 Plancper Hec.) = 1122 Plaats

.No. Deseription Rate ! Total amount
S ) IS . . —
Ay ‘ Net Present Valuci of Forest Land to be diverted = 0.4486 Hec Rs. 8.87 Lacsha. ' 297908-00

(B) i Compensatory Aﬁforestation Charges \'o of Plants

| [ 15" Year Phnmnon 1122 303/-Per Plant 239966-00

2 JZ_ Y car Mai nten,énce :112; 200/- Per Plant 224439-00

3 | 3" Y car Maintenance 1122 111/~ Per Plant 124542-00
P_ l 7 Year Maintenance 1122 55/- Per Plant ¥ 61710-00
/: !?"\ sar Maintenance 1122 60/- Per Plant 67320-00
o T ear Maintenance 1122 66/- Per Plant 74052-00
[77 1‘ 7" Year Maintenance 1122 73/- Per Piant 81906-00
i 8 { Barbed wire fencing charge = 2.50 RKM o Rs. 103000 per km 257500-00
! : Tuotat clinrges o (B above) o 1231396-00

&) i Su uper ».,oxv’Ovuheaz!/MnsceIl“neous Charges 10% on the total CA 23140-00

| f charges
CTOTAL CA Uxm« (B+C) 1354536-00

K l_)}_ " ¥ \_li.'nn Lhdl"‘CS Volunm— INil Rs.900/- perm3 AR 0-0v

(E) —! l'lunlmlon danm"’e charges. = Nil Rs. 600/- per plant 0-00
Tl_';" i Lxis 2ency Charges 3 v of the Total Cost of C.A. (B+C) 40636-06
" | GRAND TOTAL (A+B+C+D+E+F) to be deposited in CAMPA 1793080-00

Ve "(I

3. Technical details:-

Techmical detaiis of Compensatory Afforestation Scheme are as follows:-
a)  Ceneral Details: - P"mhtlon will be done in Sarbasirpur Reserve Forest in Bistrict,

Gurpaon.
by Spacing: -
b Spegies: -
G Placiation Wiethod: -
¢i Soiland voistuie Conservation Works: - INif

0 Protectic P'(’I\ﬂ' g, Warch man, People’s Participation ete.): -
Checking of plantation wories will be

eb o cdrepased vionitoring Mechanism: -

4m X dm T.P.
Shishai ete.
Pit Plantation

Planting

fencing

RI'G, DCE, CF, and DCT

(ME&E)
Iy oy otior infornaation: - Nii
21 04 08 /2015~
Fiace: - Gurgaon

«

: 1)v Lonsc:u.m: o1 Forests,
: JForest Division

T
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Full Title of the Project: Diversion of 0.4486 Hac. of forest Land for road access (o
Integrated  ‘Township-Ambience Island, NF-8, Gureaon,
Harvana Being_developed on 132.06 acres of “ticensed land
owned by Ambience Developers & Intrastructure Pvt. Lid. and
Other Ambience Group Companies

File No. :; FP/HR/OTHERS/13983/2015
Date of Proposal:

CHECK LIST SERIAL NUMBER: 19
Certmuate from the DFO that non- 10rest land selected for
compensatory affrostation

This is to certify that 1122 plants will be planted in Sarbasirpur Reserve
Forest in Distt. Gurgaon. The land identified for Compensatory Afforestion is a

Reserve Forest.

Dated. 04 [98]201y~

Qre _st

Dy Consuvatdl ofrf%e\,m

o GRS Forost l}]‘ll“l%’fg’/
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Fall Title;of the Project: Diversion of 0.4486 Hac. of forest Land for road access to S
Integrated Township-Ambience [sland, NE-8, Gurgaon,
Haryana Being developed on 132.06 acres of licensed land

Other Ambience Group Companies

Bile No-: ¢ FP/HR/OTHERS/13983/2015
Date of Proposal:

CHECK LIST SERIAL NUMBER: - 20

|

“LAND SUﬁTABILITY CERTIFICATE BY DFO CONCERNED”

This is to certify that 1122 Plants will be planted in Sarbasirpur
Reserve Forest in Gurgaon District. The said area is a Reserve Forest. The
land identified for Compensatory Afforestation is suitable for plantation from

management point of view and is free from all sorts of encumbrances and

encroachment.

Dated. 04fog 2015~
Place: - Gurgaon

ForestDivision

GURGAON
%/W

li“ Iu ..'.'-.

DyVEoRseroatorh b Fbrests, 53,?

-

of

BIEV L diae " -
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7
l|-‘ FORM LC-V
{ (See Rule-12)
' Haryana Government
Town and Country Planning Depaitinent
Licence No. /~. of 2004
by

1- This licence has been granted under the Haryana Development & Regulation of Urban

Areas Act, 1975 & the Rules 1976 made thereunder to M/s. Sara Estates Pvt Ltd L-4,Green

Park Extension, New Delhi-110016 for setting up of a integraied colony comprising of

Group Housing and Commercial use at village Nathupur, District Gurgaon.

2- The particulars of the land wherein the aforesaid integrated colony is to be set up are given
in the Schedule annexed hereto and duly signed by the Director, Town and Country
Planning, Haryana, Chandigarh.

3- The licence is graﬁted subject to the following conditions:

a) That the Integrated colony comprising of Group Housing and Commercial use is laid
out to conform to the approved layout plan and development works are executed
according to the designs and specifications shown in the approved plan.

b) That the conditions of-the agreements alréady executed are duly fulfilled and the
provisions of Haryana Development and Regulations of Urban Areas Act, 1975 and
the Rules 1976 made thereunder are duly complied with. /

c) That the demarcation plan of the integrated colony area is submitted before starting

: the development works in the colony and for the approval of zoning plan.

d) That the land forming part of restricted/green belt along National Highway will be
transferred free of cost to the Government and no construction will be raised in the
said restricted/green belt along National Highway.

4- That the licence will not give any advertisement for sale of shops/offices/floor area in
commercial colony before the abproval of Iayout'plan/building plans.

5- The licence is valid upto-—-zj-'— i

Dated Chandigarh ' N

The £5.2_2Daoo li ' kg%o

(N.CVWADHWA)
Director, Town andCountry Planning,
Haryana, Chandigarh.

_ A clhuwy/

Endst. No. 5DP-2004/ /3 Ly L Dated:- § - R~ Hocly
A copy along with a copy of schedule of land is forwarded to the following for
/m‘yatlon and necessary action:-
- M/s. Sara Estates Pvt Ltd. L-4,Green Park Extension, NewDelhi-110016 along with a copy

of agreement LC-IV and Bilateral agreement.

2- Chief Administrator, HUDA, Panchkula

3- Addl. Director, Urban Estates, Haryana, Panchkula. ¢

4- Chief Engineer, HUDA, Panchkula. \ni‘ﬁ“‘

5- Superintending Engineer, HUDA, Gurgaon along with a copy of agreement. pivision? “; s

6- Land Acquisition Officer, Gurgaon. Gurgao® ‘,‘L’“‘ ~

7- Senior Town Planner, Gurgaon. GU

8- Senior Town Planner(Enf),Chandigarh .

9- District Town Planner, Gurgaon along with a copy of agreement.

10-

Accounts Officer O/o Director, Town and Country Planning, Haryana, Chandigarh.

DA/As above

Rmbiencs avelopars & lnfra@xura Pve, L4,

\
—

/
District Town Planner(Hq)JS
For:Director, Town and Country Planning,
O Haryana, Chandigarh.

\ Ambiencs Davalopers & Infra‘tructura Pve, Ltg, M C ey
Autherise Sanatorv M/\

. NN
Aytharis

d Sionatars

16
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Detail of land owned by M/s.Sara Estate Pvt Ltd Village Nathupur District Gurgaon.
i v

Village Khasra No. Area Share Area taken
: B BB BBB
Nathupur 536 3-18
537 0-18
538 1-6
541 1-5
543 0-18
544 2-12
562 1-12
563 {2
564 0-14
14-5 5 14-5
539 0-7 :
540 1-7 i
542 1-12
546 1-7
546 0-16
561 2-0
79 13 2-9-13
.Total 16-14-13
Or 10.46 Acs
Ambisnce Davelopers & Infrasteicture PUt, Lid, rk:ﬂ_w

X
Rmbience Developers & In

Town snd Suuniey L8

; ; Chnss

st

rastructura Pvt, Ltd,

ﬁ;ggrn atery

Division

G Fores:

g

(0 ST T

11t
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FORM LC-V.
(See Rule-12)
Haryana Government
Town and Country Planning Department

Licence No. /4— of 2004

This licence has been granted under the Haryana Development & Regulation of Urcan Areas

Act, 1975 & the Rules 1976 made thereunder to M/s. Alankar Apartments Pvt Lid L-4,.Green
Park Extension, New Delhi-110016 for sefling up of a integrated colony comprising of Group
Housing and Commercial use at village Nathupur, District Gurgaon.

2- The particulars of the land wherein the aforesaid integrated colony is to.be set up are given in
the Schedule.annexed hereto and duly signed by the Director, Town and Country Planning,
Haryana, Chandigarh. '

3- The licence is granted subject to the following conditions:

a) That the Integrated colony comprising of Group Housing and Commercial use is laid
out to conform to the approved layout plan and development works are executed
according to the designs and specifications shown in the approved plan..

o~ b) That the conditions of the agreements already executed are duly' fulfiled and the
{_J‘ provisions of Haryana Development and Regulatiens of Urban Areas Acl, 1975 and
the Rules 1976 made thereunder are duly complied with.
c) That the demarcation plan of the mtegrated colony area is subm;tted before starting
the development works in the colony and for the approval of zoning plan.
d) That the land forming part of restricted/green belt along National Highway will be

transferred free of cost té the Goverrnent and no construction will be raised in the
said restricted/green belt along National Highway.
4- . That the licence will not give any advertisement for sale of shops/offices/floor area in

commercial colony before the approval of layout plan/building plans.
5- The licence is valid upto--//?/} 00(/

Dated Chandigarh W
The 5-2-200Y
(N.C. VVA)

Director, Town andCountry-Ptaiining,

Haryana, Chandigarh.
Mrelvg

Endst. No. 5DP-2004/ /25 4 Dated:- S "F-2eely

A copy along with a copy of schedule of land is forwarded to the following for

y{omauon and necessary action:-
1- M/s. Alankar Apariments Pvt Ltd. L-4,Green Park Extension, NewDelhi-110016 along with a rf
copy of agreement LC-IV and Bilateral agreement.
2- Chief Administrator, HUDA, Panciikula
3- Addl. Director, Urban Estates, Haryana, Panchkula.
4- Chief Engineer, HUDA, Panchkula. . )
5- Superintending Engineer, HUDA, Gurgaon along with a copy of agreement. Bivisiona)fore “Urf‘l”,
6- Land Acquisition Officer, Gurgaon. : Gurgaon *'“'“:: P
7 Senior Town Planner, Gurgaon. GURLG
8- Senior Town Planner(Enf),Chandigarh .
9- District Town Planner, Gurgaon along with a copy of agreement.
10- Accounts Officer @/o Director, Town and Country Planning, Haryana, Chandigarh.
DA/As above \ »
: CHen_
Ambienca Devalopars & Infraftrudgurs Pvt, Ltd, District Town Planner(Hq)JS
For:Director. Town and Country Planning. q g

( Haryang, Clandigarh
is8¢ Sighatary VAL gt
<. N, W \\

T

\.
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S
4
TO BE READ LICENCE NO.---/—j: ———————— OF 2004
Detail of land owned by M/s.Alankar Apartments Pvt Ltd Village Nathupur District
Gurgaon.
Village Khasra No. Area Share Area taken t
BBB BBB
Nathupur 877 7-3
w O78 7-2
579 0-3
580 0-2
582 5-5 /
583 0-5
: 584 0-13
() _ 585 0-4
—586 5-10
587 1-12 ’
—~588 1-15
’ 589 0-6 :
- 433 0-9 *
/ : 435 0-9
448 26 !
449 0-5
450 1-0
526 9-1
43-10 - 43-10 ;
OR 27-19 Acs
gﬁblmu Davelopers & Inffastucturs Pvt, Ltd. b \W _
b (T -JP Town st {:,ut.:-l-.l*")' “ - )
\ . Haryuana, . Lhanis
"1 ignatory : d CALéH
g " alan ! \‘ iwa P ()

it Gurgao israli
NN | GCHURUGRAM
Nee BN J

74
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| Form LC=V : ; %
({See Rule 12) : iy
"HARYANA GOVERNMENT .
TOWN AND COUNTRY PLANNING DEPARTHENT
Licence Ho.__ )9 o 1993.
"o This Licence hu boon qrzmtod uwndsg tho Haryena Davelopmant .
and ‘Regulat Lon of U.cban Areas Act, 1975 and tha Rules madae thersundar "
S to.M/S H.U. ¥ Anterprises fvt.Ltd, 16~8 Coamunity Cantre,Bagent lok,
vasant Vihar,New Dealhi.Colony for sctting up of a rasidential Graup
Qous tng coleny at Village Nathupur Tehsil & District Gurgaca. >
z, Tho particulars of land wherein ths dfaresaild coleagy 13 to bo R
sct up are givea in ths schedule annexed herete- nnd daly signed by tho
Director,Town & cmnt-;jy jzélée.ryana. )
e Me Licence grant O the copditions s=
: {a) That tba .coleny 18 laid oyt £o camfoom to the approved i
¢ e Llayout - plan ond developsent WOLKE, drs. gxecutied accord ing )
t gzthe dgs igrns and 2pecificat ims shoem In ths apprcved -4
pian accanpanying this licsnce. ) é
() Thet the conditims o0f tha agresments., alre-ad:{ aXadut od l >
: . are duly fulfilled and the provisicns of Haryans Dave- 7
L logment and Regulat icn of Urben Areas Act, 21975 and

% Rules made tha thers under are duly cémplied with,

1 () That the demarcsticn plza of t}‘u cokcy ‘area {8 sube
' mitted before. ‘dtarting. the develogaent works in the
: calcy and for apprioval of the :minq plq;x._

0 This 1icence iz valid upeo §IF Lf{j 1995,

, BHASKAR mmza =
sy e ? _..7 —  =1993 pirector,Tewn & szmtry Pl,uminq “‘w$1\}h“ na
' : Haryna, Ghaed iga h,
A5t No.SDP .93/ G/46 Dateds =4S 7= 43
t A co alcagwith a co?y of schedule &f lﬁnd iz Ew&ded to
‘: fo.Llcy for’ Lnfomaticn and necéssary actiociis -

i H/S HA-.?.E‘ntarprLam pyt,Led, 168 Comgan ity th:a,nuant
1<, vassnt viRAL,New D-elhi.
24 Chla:l: Mmiﬂmfﬁtor'm M\.-nim‘aJ ra,U.ﬁ,Chaadigam-

3, Addl .Director,;Urban Eatata, Haryana,Mahimajras,U.T.Chandigash; «~—7" %

Chief Enginee.,mm.xmimaj £3,0.T . Chanddgarh,. ) S
, Lanéd Acqaisliclm 0Ofilcer,Gurgam,

Sen 102 Town Planner, "'I::nfor(:e;r'nent', PanchXula.
. Distcict Toam Planner,lurgac,
" Acacunt:- OfFi.cer: C/0 D,.T.C.2. Haryana,Chard igarch.
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GOVERNMENT OF HARYANA
STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
DEPARTMENT OF ENVIRONMENT, HARYANA
8CO NO. 1-3, SECTOR-17 D, CHANDIGARH.

No. DEH/09/SEIAA/ 9G53 Dated:... 357

To

/S Ambience Developers & Infr astructure Pvt Ltd.
L-4, Green Park Extension.
New Delhi. 1

éubjeét: EC for residential Project “Caitriona” located on NH-8,

: Situated in the revenue estate of village Nathpur, Teh. &
Distt. Gurgaon, Haryana.

Dear Sir,

'i‘his has reference to your application No. nil Dated 04.02.08 and
‘subsequent letter dated 04.02.08 addressed to Director (IA) division MOEF-
GOl, the same was trdnsferred to SEIAA on 30.06.08. and its subsequent
letter dated 08.02.09. séeking prior environmental clearance for the above
project under the EIA Notification, 2006. The proposal has been appraised as
per prescribed procedure in the light of provisions under the EIA Notification,
2006 on thie. basis of the mandatory documents enclosed with the application

z., Form-1, Forml-A & Conceptual -Plan and the additional clarifications
furnished in response to the observations of the State Expert Appraisal
Committee (SEAC) constltuted by MOEF, GOI vide thelr Notification

21.4.2008, in lts mecf,mgs held on 13.03. 09 and awarded “Gold gradmg to
the project. | :

N
(2] It is, interalia, noted that the project involves construction of
' proposed Group Housing Project on a plot area of 36510 sq. mt. The total
built up area is ‘63892 Sq.Mts comprising of 10 nos. of towers of heights 29.9
mts.The total water requirement will be 286 cubic mtrs per day out of which
166 cubic mtrs. will be fresh water supply met out from municipal supply.
The total waste water generation will be 175 cubic mtrs which will be treated
in the STP having capacity of 1.5MLD and treated water will be
recycled/reused for HVAC, horticulture, flushing etc. -and there will be zero
discharge outside the boundary. Total solid waste generation will bé 0.71 Mt
per/day. The collected solid waste would be segregated and transported to a
-~ Govt. dcsignateci waste disposal site.” The power requirement is 2750 KVA
which will be supplied by Dakshin Haryz:na Vidyut Vitran Nigam Ltd. The
total parking spacecs proposed are for 939 ECS. Total cost of the project is
Rs. 300 crores.

(3] The State Expert Appraisal Committee, Haryana after due
consideration of the relevant documents submitted by the project proponent
and additional clarification furnished in response to its observations have

recommended the grant of envirenmental clearance for the project mentioned

;i
o ) )
Amil.m;cl Devslope’s
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above subject to compliance with the stipulated conditions. Accordingly,

the State Environment Impact Assessment Authority hereby accords
necessary environmental clearance for the project under Category 8(a) of EIA
Notification 2006 subject to “the strict compliance with- the specific and

general conditions mentioned below:-

PART A- SPECIFIC CONDITIONS:-
Construction Phase:- \

(i) A first aid room as proposed in the project report will be provided in
both during construction and operation of the project.

[ii] Adequate drinking water and sanitary facilities should be provided for
construction workers at the site. Provision should be made for mobile
toilets. Open desiccation by the labourers strictly prohibited. The safe
-disposal of waste water and solid wastes generated during the ;
construction phase should be ensured, - l ‘ |
[iii] All the topsoil excavated during construction activities should be stored
for use in horticulture/land scape development. within the project site.

[iv] Disposal of muck during construction phase should not create any
adverse effect on the neighboring communities and be disposed taking
the necessary- precautions for. general -safety and health aspects of
people, only in approved sites with the approval of competent authority.

[v] - Construction s‘fuoilé, including bituminous material and other hazardous
materials, must not be allowed .to contaminate watercourses and the
dump sites ‘for such material must be secured so that they should not
leach into the ground water and any hazardous waste generated during
construction phase, should be disposed off as per applicable rules and

norms with necessary approval of the Haxyana State Pollution Control
Board. ° :

Wwi) The diesel generator sets to be used during construction phase should |
be low sulphur diesel type and should conform to Environment |
\’rotection) Rules prescribed. for air and noise emission standards. !

[vii] The . diesel required for operating DG sets shall be stored in
underground tanks and if required, clearance from Chief Controller of
Explosives shall be taken.

[viii] Ambient noise levels should conform to residential standards both
during day and night. Incremental pollution loads on the ambient air
and noise quality should be closely monitored during construction
phasc Adequate measures should be made to reduce ambient air and

noise level during construction phase, so as to conform to the stlpulatedg ylance Cévalare’s o
standards. 2

[1x] Fly ash should be used as building material in the construction as per
the provisions of Fly Ash Notification of September, 1999 and -
amended as on 27" August, 2003.

(%] Ready mixed concrete must be used in building sonstruction.
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(xv]

fxvi]

[xvii]

QOperation Phase:

499

140
St orm water control and its re-use as perr CGWB and BIS
stendards for various applrcauons

Water demand during construction should be reduced by use of pre-
mixed concrete, Curing agents and other best practices referred.

Permission from Competent Authorlty for supply of water shall be
obtained priorto construction/operation of the project.

Roof should meet prescnpuve requirement as per Energy Conservation
Building Code by using appropriate thermal insulation material to
fulfill requirement. '

Opaque wall .should meet prescriptive requirement as per Energy
Conservation Building Code which is proposed to be mandatory for all
air conditioned spaces while it is aspirational for non-air-conditioned
spaces by use of appropriate thermal insulation material to fulfill
requirement, '

The approval of the'c'ompetent authority shall be obtained for structural

safety of the building due to earthquake, adequacy of fire fighting

equipments, etc. as per National Building Code. mcludmg protectlon
measures from lightening etc. If any forest land is.involved in the
proposed site, clearance under Forest Conservation Act shall be taken
from the competent Authority.

The prOJeot proponent will use the water for construgtion phase through
tankers. However, this area does not fall under dark category as
declared by CGWA and will be using the water of the already existing
two tubewells for constriiction/ operation phase till the water is supplied
by the Local Authority/HUDA.

&

(i)

(ii]

(iii)

(iv]

The STP be installed for the treatment of the sewage. generated to the
prescribed standards including odour and treated effluent will be
recycled to achieve zero discharge. The STP should be installed at the
farthest place in the project area.

Separatlon of the gray and black water should be done by the use of

*al plumbing line. Treatment of 100% gray water by decentralized
treatment should be done ensuring that the recirculated water should
have BOD maximum 10 pm and the recycled water will be used for
flushing, gardening and HY AC makeup and DG set cooling,

For disinfections of the treated waste water ultra violate radiation or
ozonization should be used.

The solid waste generated should bw properly collected and segregated.
Wet garbage should be composted and dry/ inert solid waste should be
disposed off to be approved sites for land filling after recovering
recyclable material,

Diesel power generating sets proposed as source of back up power for
lifts, common area illumination and for domestic .uise should be of

enclosed type and conform- to rules made under the Environment
(Protection) Act, 1986. The location of the DG sets should be,in the -

!thlﬂﬁl Davelepers & r;fmsl actura YUt tid,
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{-asement as promised by the project proponent with appropriate.

~tack height i.e above the roof level as per the CPCB norms. ‘The diesel
used for DG sets should be of low sulphur contents (maximum 0.25%).

Ambient Noise level should be controlled to ensure that it does not:
exceed the prescribed standards both within and at the boundary of the:

Proposed Commercial Complex. |

The project proponent should maintain at least 15% as green cover area’
for tree plantation especially all around the periphery of the project and
-on the road sides preferably w1th local species so as fo provide

protection against particulates and noise. The open spaces msxde;l the-

1ot should be preferably landscaped and covered with vegetation/grass.
Weep holes in the compound walls shall be provided to ensure natural

drainage of rain water in the catchmcnts area during the monsoon:
period.

Rain water harvesting for roof run-off and surface run-off, as plan,
submitted -should be implemented. Before recharging the surface run
off, pre- treatment must be done to remove suspended matter, oil and
grease. The bore_well for rainwater recharging should be kept at least 5
mts. Above the highest ground water table and project proponent:
should made -efforts to utilized the water run off by constructing the
water harvesting structure simu’ltaneou_sly wherever feasible. i ‘
- The ground water level and its quality should be monitored regularly in
consultation with Central Ground ‘Water Authority.
4 ;
There should be. no traffic congestion near the entry and exist pdints
frorh the roads adjoining the proposed project site. Parking should be
fully internalized and no publlc space should be utilized.

A report on the energy conservation measures conforming to energy;
conservation norms finalize by Bureau of Energy Efficiency should be;
prepared incorporating details about building materials & technology, R
& U Factors etc and submit to the IA Division of Environment
Department, Haryana in three months time.

Energy conservation measures like installation of CFLs/TTLs for the
lighting the areas outside the building should be integral part of the
project design and should be in place before project commissioning.,
Use CFLs and TFLs should be properly collected and disposed offdsent
for recycling as per the prevailing guidelines/rules of the reguldtory
authority to avoid mercury cogtamination. Use of solar panels may be
done to the extent possible.

The solid waste generated should be properly collected and segx'e{;;iated
as per the requirement of the MSW Rules, 2000. The project proponent

following process with in the complex site .

Segregation into bio/dégradable and non bio/degradable solid waste

In situ composting of the bio/degradable waste at the compost pits

Transportations of non bio/degradable waste to an authorized dumping
site/ solid waste management plan.

Pivisi Hf“ O

Gur ?.5“

. i . Jevelopers 3
will subject the solid waste generated from the complex to thefmblance Covelopefs
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The provision,of the solar . water heating system shall
be as per the norms specified by HAREDA and shall be made :
operational in each building block.

The ,pfojéct will be operationalized only after completion of
_ infrastructure including .supply of water by HUDA or with the
permission of the CGWA for using ground water from the tubewell.

PART-B. GENERAL CONDITIONS: | l -

()
(ii)

[iii)

(iv]

. granted will be revoked if it is found that false information has bjeen

' 'give;'l for getting approval of this project. : ,,.-._;% ;
r"‘-\i\“"’ "y

[v]

(vi)

The environmental safeguards contained in the EIA/EMP Report |

should be iinpleménted in letter and spirit.
|

|
Six monthly compliance reports should be submitted-to the HSPCB
and Regional Office, MQEF, GOI, Northern Region, Ch.andigarh
and a copy to the Regulatory Au't.hority of Haryana.

- The project— proponent will sent one copy of the EMP Report to -

Additional Director, Regional Office, MOEF, GOI, -Sector 31,

- Chandigarh and to the Chairman, Haryana State Pollution Control

Board, Panchkula for their reference.

: B

The SEIA;X, Haryana reserves the right to add additional safeguard

measures subsequently, if found necessary. Environmental Clearance

fes

W"&iﬁ\i\‘iﬁ\
All other statutory clearances such as the approvals for storage of
diesel from Chief Controller of Explosives, Fire Department, Civil

Aviation Department, Forest Conservation Act, 1980 and Wildlife |"-'.‘t_;..-,w:c|ura Put, Lid.

Ambience Davalapers
(Protection) Act, 1972, PLPA, 1900; Forest Act, 1927 etc. shall be =

obtained, as applicable by project proponents from the respective

authorities. 2 |

These stipulations would be enforced among others under the
provisions of Water (Prevention and Control of Pollution) Act, 19i74'
the Air (Prevention and control of DPollution) Act, 1981, 'the

Environment (Protection) Act, 1986, the Public Liability (Insurance)

1AW G () F et e R e i i Ry TOOM el Tor AL B Taaltt o
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[viij ~ The Project proponent will  not violate any judicial
orders/prohéuncements issued by the Hon'ble Supreme Court/High
Courts:

-
ember Secretary,

State Level Environment Impact
Assessiment Authority, Haryana,
Chandigarh.

Endst. No. DEH/09/SEIAA/ Dated:

A copy of the above is forwarded to the following: ‘ '

The Additional Director (IA Division), MOEF, GOI, CGO Complex, Lodi
Road, New Delhi.

The Regional officer, Ministry of Environment & Forests, Govt. of India,
Sector 31, Chandigarh,

The Chairman, 'Haryana State Pollution Control Board, Pkl.

Member Secretary,
Stite Level Environmient Impact
s : - Assessment Authority, Haryana,
= : Chandigarh.

W , Q &bhn‘cu Davelopers & Iiffrantructere Pt, Ltd,
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GOVERNMENT OF HARYANA
STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY HARYANA
sBay Mo: 55-58, Prayatan Bhawan, Sector-2, PANCHICULA.

No. SEIAA/HR/2010 ~702_ Dated: ... . couifeieciin

To

4

M8 Ambience Developers & Infrastructure Pvt. Lid.
L-4. Green Park Extension,
New Delhi. 110016 N
Subject:  Environmentat Clearance for proposed corporate office Tower
(Commercial) village- Nathupur, Ambience Island, NH-8,
Gurgaon.

Dear Sir,

Thi8 “has' referéitce to your Appli'caii'&n ‘\No: “Nil dated 23.04.2010
received in the office of MS, SEIAA on 23.04.2010 and sub.sequcnl letters dated
07.05.2010 & 05.06.2010 seeking prior environmental clearance for ihe above
project under the EIA Notificaticn, 2006. The proposal has been aplsraised as per
prescribed procedure in the light of provisions under the EIA Notification, 2006 on
the basis of the mandatory documents enclosed witl the applicalion viz., Form-1,
Forml-A & Concertual Plan and :he additional clarifications furnished in response
to the observations of the State Expert Appraisal Committee (SEAC) constituted

by MOEF, GOI vide their Nctification 21.4.2008, in its meeting held on

10.06.2010 awarded “Gold* gradi'?g to the project.

(2) It is interalia, noted that the project involves the construction for
proposed corporate office Tower (Cémmercial) village- Nathupur, Ambience
Island, NH-8, Gurgaon, Haryana, on a plot area of 23500 sqmt.  The Totwl
proposed built-u‘;) area for the proposed project will be 72290 sqnt. The proposed
building will comprise of 4 Basements and | stilt for parking. The height of e

building will be 29 meters and NCOC from Alrport Authority is swaiied. The 1ol

Ambisnce Mevetanars Qa 1 acturs Pyt L.m.
——
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fresh water requircment will be 49 KLD which will be met from HUDA. The
quantity of waste water generated from the project activity will be about 79 KLD
which will be treated in the existing STP by primary, secondary and tertiary
treatment, The capacity of existing STP is 1500 KLD. The entire treated water will
be recycled back and utilized for horticulture, cooling of DG; flushing etc leading
to zero discharge. Total solid waste generation will be 674 kg per day:which will
be disposed off as per Solid Waste Management & Handling Rules. The project
proponent has proposed to use bio-degradable waste for composting within the
project area. The power requirement is 4350 KVA which will be supplied by
DHBVN. The total parking spaces prgﬁosed are for 1276 ECS. Total cost of the
project is Rs. 108 crores.
N

(3] The Statc Expert Appraisal Committee, Haryana after due
consideration of the relevant documents submitted by the project proponent and
additional clarification furnished “in response to its abservations have
recommended the grant of environmental clearance for the-project mentioned
above subject to compliance \vitl? the stipulated conditions. Accordingly, the State
Environment Impact  Assessment  Authority hereby accords necessary
environmental clearance for the project under Category 8(a) of EIA Notification

2006 subject to the strict compliance with the specific and general conditions

mentioned below:-

PART A-
SPECIFIC CONDITIONS:-

Construction Yhase:-

during construction and operaticn phase of the project.

i3 A T e . > - R S |
¢ A first 2id room as proposed in the project report will ve provided in bou
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(i) Adequate drinking water and sanitary facilities should be provided for
construction workers at the site. Provision should be made for mobile toilets.
Open defecation by the laboures is strictly prohibited. The safe disposal of
waste water and solid wastes generated during the construction phase should
be ensured.

[iii) Al the topsoil excavated during construction activities should be stored for
use in horticulture/landscape develooment within the project site.

(iv] Disposal of muck during construction phase should not create any adverse
effect on the neighboring communities and be disposed taking the necessary
precautions for general safety and health aspects of people, only in approved
sites with the approval of competent authority. -

[v]  Construction spoils, including bituminous material and other hazardous
materials, must not be allowed to contaminate.watercourses and the dump
sites for such material must be secured so that théy should not leach into the
ground water and any hazardous waste generated during construction phase,
should be disposed oft as per apbiicable riles and norms with necessary
approval of the Haryana State Pollution Control Board.

(vi] The diesal generator sets to be ‘used during construction phase should be of
low sulphur diesel type and should conform Yo' Environment (Protection)
Rules prescribed for air and noise emission standards.

[vii]) The diesel required for operating DG sets shall be stored in underground
tanks and if required, clearance from Chief Controller of Explosives shall be
taken.

[viii] Ambient noise levels should conform to the commercial standards both

during day and night. Incremental pollution loads on the ambient air and

noise quality should be closely monitored during constructioa phase.
Adequate measures should be taken to reduce ambient air and noise level
during construction phase, so as to cor.form to the stipulated standards.

(ix]  Fly ash should be used as building material in the construction as per the
provisions of Fly Ash Notification o September 1999 and amended as on
27th August 2003.

[x]  Ready mixed coricrete must be used in building construction.

(Ni] - Storm water control and its re-use as per CGWB and BI!; standards for
varicus applications should be ensured.

Ambiance Davalopers &(.‘nhauumttua But, Ltd,

N
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[xii] Water demand during construction should be reduced by use of pre-mixed
concrete, curing agents and other best practices referred.

[xiii] Permission from Competert Authority for supply of water shall be obtained
prior to operation of the project.

[xiv] Roof should meet prescriptive requirement as per Energy Conservation
Building Code by using appropriate thermal insulation material o fulfill
requirement.

[xv] Opaque wall should meet prescriptive requirement as per Energy
Conservation Building Code which is proposed to be mandatory for all air
conditioned spaces while it is aspirational for non-air-conditioned spaces by

use of appropriate thermal insulation material to fulfill requirement.

[xvi] The approval of the competent authority shall be obtained for structuraj safety

[y

of the building due to earthquake, adequacy of fire fighting equipments, etc.
as per National Building Code including protection measures from lightening
etc. If any forest land is involved in the proposed site, clearance under Foresi
Conservation Act shail be obtained from the competent Authority.

[xvii] The project proponent will use water for construction phase through tankers.

[xviii] The project proponent will construct rain water harvesting pits @ ! pit per
acre.

[ixx] The PP will start construction only after getling permission of the Airpori

Authority.

Operation Phase:

[i]  The STP shall be installed for the treatment of the sewage gencrated 10 the
prescribed standards incliiding odour and wreated effluent will be recycled to
achieve zero exit discharge. The STP should be installed at the remotest place
in the project area.

[ii]  Separation of the grery and black water should be done by the use of dual
plumbing line. Treatment o 100% grey water by deceniralized treatment
should be done ensuring that the re-circulated water shoutd have B0OD

maximum up-to 10 pym and the recycled water will be used for flusizng,

gardening and DO st cooling and running of ©
(iit) For disinfections of the treated wastewater ultra violate radintion o

vzonization should be used. .
Ambianca Dsvelorers & \nfrastructure Pvt, Ltd.
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The solid waste generated should be properly collected and segregated. Bio-
degradable waste will be decomposed at site and dry/ inert solid waste should
be disposed off to approved sites for land filling after recovering recyclable
material,
Diesel power generating sets proposed as source of back up power for lifts,
common area illumination and for domestic use should be of enclosed type
and conform to rules made under the Environment (Protection) Act, 1986.
The location of the DG sets should be in the basement as promised by the
project proponent with appropriate stack height i.e above the roof level as per
the CPCB norms. The diesel used for DG sets should be of low sulphur
contents (maximum 0.25%).
Ambient Noise level should be controlled to ensure that it does not exceed the
prescribed standards both within and at the boundary of the Proposed
Commercial Complex.
The project proponent should maintain at least 20% as green cover area for
tree plantation especially all around the periphery of the project and on the
road sides preferably with local species so as to provide protection against
particulates and noise. The open spaces inside the plot should be preferably
landscaped and covered with vegetation/grass.:
Weep holes in the compound front walls shall be provided to ensure natural
drainage of rain water in the catchments area during the monsoon period.
Rain water harvesting for roof run-off and surface run-off, as per plan
submitted should be implemented. Before recharging the surface run off, pre-
treatment through sedimentation tanks must be done to remove suspended
matter, oil and grease. The bore well for rainwater recharging should be kept
at feast S mts. above the highest ground water table.
The ground water level and its quality should be monitored regularly in
consultation with Central Ground Water Authority.
There should be no traffic congestion near the entry and exit points from the
roads adjoining the proposed project site.  Parking should be fully
internalized and no public space should be utilized.
A report on the energy conservation measures conforming o cnergy
conservation norms finalized by Burcau of Energy Efficiency should be
prepared incorporating details about building materials & technology, R & U

Factors etc and submit to the SETAA, Harvana in three months thne.

Ambhnc- Ravyloners & | mtruclua Pve, Ltd,
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[xiii] Energy conservation measures like installation of CFLs/TFLs for lighting the
areas outside the building should be integral pan of the project design and
should be in place before project commissioning. Used CFLs and TFLs
should be properly collected and disposed oft/sent for recycling as per the
prevailing guidelines/rules of the regulatory authority to avoid mercury
contamination. Use of solar panels must be adopted to the maximum extent
possible for energy conservation.

[xiv] The solid waste generated should be properly collected and segregated- as per
the requirement of the MSW Rules, 2000 and as amended from time to time.
The bio-degradable waste should be composted by vermi-composting at the
site ear marked within the project area and dry/inert solid waste should be
disposed off to the approved sites for land filling after recovering recyclable
material,

[xv] The provision of the solar water heating system shall be as per norms
specified by HAREDA and shall be made operational in each building block.

[xvi] The project proponent will use the water from the already existing tube wells
for domestic purposes only after getting permission from CGWA or will usc

water supply from FIUDA, which ever is earlier during operation phase.

[xvii] The traffic plan and the parking plan proposed by the PP should be adhered to
meticulously with further scope of additional parking for tuture requirement.
There should be no traffic congestion near the entry and exit points trom the
roads adjoining the proposed project site. Parking should be fully internalized

and no public space should be used.

PART-B. GENERAL CONDITIONS:

[i]  The environmental sateguards contained in the EIA/EMP Report should be

implemented in letier and spirit.

[ii]  Six monthly compliance reports should be submitted to the HSPCB and
Regional Office of MOEF, GOI, Northern Region, Chandigarh and @ copy to
the SEIAA Haryana, Panchkula.

[iii} The SEIAA, Haryana reserves the right to add additional safeguard ineasures
subszquently, if found necessary. Environmental Clearanse erantec will oo
revoked if it is found that false information had been given for geuin:

approval of this project. Subisney Dgvdioners & ”‘ha” il A s

-&%{msmnamu
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23 1
[iv] All other statutory clearances suchtas the approvals. for storage of diesel from
Chief Controller of’ Explosives, Fiix;: Department, Civil Aviation Deparument,
Forest Conservation Act, 1980 and Wildlife (Protection) Act, 1972, PLPA,
1900, Forest Act, 1927 etc. shall be obtained, as applicable, by project

proponent ficm the respective authorities prior to construction of the project.

[v]  The Project proponent will not violate any judicial orders/pronouncements

issued by the Hon’ble Suprdme Court/High Courts.

T,
ember Secretary,
State Level Environment Impact

Assessment Authority, Haryana, Panchlkula.
»

~ Endst. No. SEIAA/HR/2010 Dated¥ . ...ouiereans itk

A copy of the above is forwarded to the foliowing:

ik The Additional Directo: (1A Division), MOEF, GOI, CGO Complex, Lodhi
Road, New Delhi.

2. The Regional office, Ministry of Environment & Forests, Govt. of India,
Sector 31, Chandigarh.

i The Chairman, Haryana State Pollution Control Board, Pkl.

Member Secretary,
" State Level Environment Impact
.J.Ls gnatery Assessment Authority, Haryana, Panchkula.

Lo/

Q4
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GOVERNMENT OF HARYANA
STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY HARYANA
Bay No. 85-58, Prayatan Bhawan, Seetor-2, PANCHKULA.

Telephone No. 0172-2565232
Website: W i

No. SEIAA/HR/2011  R&Y Dated:
CORRIGENDUM

Attention is invited to the SEIAA Haryana Environment Clearance Letter
<o, SETAA / HR/ 2010 /702 dated 01.09.2010 issued for construetion of
Proposed corporate office Tower (Commereial) village- Nathupur, Ambience
[sland, NH-8, Gurgaon, Haryana by M/S Ambience Developers &
Infrastructure Pvt, Ltd. L-4, Green Park Extension, New Delhi.110016

The following correction may be incorporated in the Environment Clearance
letter of the company;

For:

Para No.[2].

(i]The Total proposed built-up area for the proposed project will be 72290 sqmt.
- (ii]The power requirement 1s 4350 KVA which will be supplied by DHBVN.

Read:

Para No.[2]. )

[i]The Total proposed built-up area-for the proposed project will be 79290 sgmt.

[ii)The power requirement is 4350 KW which will be supplied by DHBVN.

ﬁ,{Memberﬁsor ary,
SEIAA Haryana
To A | P
: S Ambience Developers & Infrastructure Pvt. Ltd. pivisi N A0 R
L-4, Green Park Extension, New Delhi.110016 G"“""’E‘J{W‘;MN
Endst. No. SEIAA/HR/2011 B - .
A copy of the above is forwarded to the following:
1. The Additional Director (IA Division), MOEF, GOI, CGO Complex,
Lodhi Road, New Delhi,
g, The Regional officer, Ministry of Environment Forests, Govt. of India,
Sector 31, Chandigarh.
3, The Chairman, Haryana State Pollution Contro] Board, Pkl.
@Whionn Dsvelepers & ;fra:trur,wm PWt, Ltd, q 5

<

N7
o .y\ - .
- 4 Pt a2y N AP 7
Xt isgd Signatary wé;?ke; ;:‘CJ etary,
. ZIAA Haryana
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EARICR
U §%F d9 ReTd, R,
a9 9T, &RITU ISR,

¥fi—18, a1 Ma, Jae 6, TG, G/ BIT +91 172 2563988, 2563861, E-mail: cffepanchkula@gmail.com

FHIP: HIT—SI—T-6381 / faia:

Jar A

Ty gfed, R GYa,
EERECIE)

fdga:  Diversion of 0.4486 ha. of forest land for access to Integrated Township M/s Ambience
Developers & Infrastructure Pvt. Ltd. along NH 8, at Village Nathupur, under forest division
and District Gurgoan, Haryana. !

Online Proposal No. FP/HR/QOthers/13983/2015.

9 W¥eTdh, el uRRAved, TeTid S M/s Ambience Developers & Infrastructure
Pvt. Ltd., L-4, Green Park Extension; New: Delhi P 343@9 U Tdd W d HReyor
R 1980 & RfT TG &g 9o & | 39 UG H 0.4486 B0 aF qf¥ wfad
gt T BIs g IE A8l B |

o ufegfd ¥ a9 wvsA A, qeia F 537020 /- HH Ufgfd
DRI TR T 397908 /— YA A Iire I &Th B %S, 16111/~ &)
AR RIS qer 951039/~ HU W RN B WHW TS B | FE IR vEEd
ORI A T S | R WXHR O Wdqa S TRghkt Do @
IR W EREHRGR ARMT T H 900 W TREN W | I UG ¥ g9 AR
sﬁéﬁwmaoaﬁmwaﬂné%‘ﬁm%wmﬁm@wﬂwmwﬁm
T @ R @ W 8
% IR T SaeaT Y fordT Tar & Rrgat ?T@Fﬁ faror fr Fﬂf%fib‘f ¥ sifpa

1. Type of the PROPOSAL For access to integrated township. ;

2. Name of the user agency M/s Ambience Developers & Infrastructure |
Pvt. Ltd.

3. District Gurgaon

4. Particulars of forests
Name of Forest Area / Re ach

(i) Forest areainvolved (ha.) 0.4486ha. .
(i) LegalStatus (Protected/Res./WL) RiRs =1 cospdaid il ot
_(iin)_Layout plan of the project site 4 At page No. 45

At page No. 43

If yes, the total number of trees/U.S.trees to
be felled / plants to be destroyed.

6. NOC from PWD (B&R) and DTP At page No. 79-89
7. Compensatory Afforestation
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() Plantation site (area to be planted)

| Sarbasirpur R.F.

__(ii) No. of plants to be planted.

900

At page No. 69-71

0
i
[ (i) C.A. scheme
| (iv) Area suitability certificate for CA

At page No. 75

(v) Description of amount to be deposited A e A e A Amount’
- CA. I 537020
N.P.V. 397908
| Felling Charges il 0
Plantation DamageCharges | O
Other Charges 16111
G.Total 9,51,039
8. Whether any violation of the F.C.Act. Yes

9. Site Inspection Report by the DFO

At page No. 63

10. Recommendation of DFO

At page No. 29-33

11. Recommendatien of CF

At Page No. 35,

12. Recommendation of PCCF

At Page No. 37

13. Proforma for Recommendation of Govt.

At Page No. 39

3 Sad WIAdTg |1 wfadl H GRgf SURMR ARG WRBR Bl Mleqld 7g Fora

g 2
el / SR

e & 9+
game |

0

JOBHIP: ;rsrr—@f—ﬁ‘ﬁ—..zee,su.gg%t?@ fostien: 37 /8] /5

_Ud gfy —

1, mm%zf%vﬁqﬁqmgsmaﬁﬁfﬁa%‘
2. aonomogswmaﬁﬁmm%r@m%ﬁ%aﬁwméﬁmm@aﬁ
224 /— & QR HIOY0 T BT FNMET R &1 a1 & e ufa Hame

e |
3. M/s Ambience Developers & Infrastructure Pvt. Ltd L-4, Green Park Extension, New
Delhi &7 Bf¥d & |

|8

U {7 GReT, g,

gaqell |

& &
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4

AMBIENCE

Ambience Developers & Infrastructure Pvt. Ltd.  ihe new standard

Dated : 20.12.2013

To
The Deputy Conservator of Forest
Sohna Road,
Gurgaon

Sub. : Request for diversion of stated Forest Land admeasuring 6080 sq.mtr. (380 mtr. x 16
mtr.) falling in Integrated Township — Ambience Island on 132.06 acres of licenced
land, left side on NH-8, Gurgaon, Haryana.

Respected Madam,

It has reference to your letter NO.2972-G dated 05.12.2013 in response to our request letter dated
25.10.2013 for diversion of stated Forest Land admeasuring 6080 sq.mtr. (380 mtr. x 16 mtr.) falling in
Integrated Township — Ambience Island on 132.06 acres of licenced land, left side on NH-8, Gurgaon,
Haryana. In this regard, it is submitted that the stated 6080 sq.mtr. (380 mtr. x 16 mtr.) as part of
132.065 acraes of land for which zoning was duly approved by the Director, Town & Country Planning,
Haryana, Chandigarh vide Memo No.15933 dated 09.11.2014, copy of which is enclosed herewith for
your kind perusal and ready reference.

It is submitted that the various licences have been granted by the Director, Town & Country Planning,
Haryana, Chandigarh to the Ambience Developers & Infrastructure Pvt. Ltd. (previously known as HLF
Enterprises Pvt. Ltd.) and other Ambience Group Companies for the development of residential &
commercial Projects on the said land of 132.06 acres. The said licences are the permissions/NOC for the
development of residential & commercial Projects in the respective licenced land. We are enclosing
herewith copy of licence No.13 of 2004, licence No.14 of 2004 and licence No.19 of 1993 for your kind
perusal and ready reference where the said stated 6080 sq.mtr. (380 mtr. x 16 mtr.) of land have been
considered to be passing through in our application dated 25.10.2013. We are also approaching the
irrigation department for their NOC as desired by your esteemed office. It is relevant to submit that our
submissions as above are without predudice to our submissions and rights in reply dated S" June, 2012
and our petition vide No.CRM-M-34200-2012 for quashing of procecding by the IForest Deptt. filed by us
in Hon’ble High Court of Punjab & Haryana.

£
We hope you would find the above in order. However, in case your estcemed office requires any further
information/details/documents, in this regard kindly let us know for compliance.

Thanking you,
Yours faithfully /, - _,__ﬂ\\
For/Ambience Developers & Infrastructure Pvt. Ltd. g o | pivision o Lo

\

A

(Virbd Garg)

Authigrise Signatory KM p /\ ///
~e S (l \hh\\‘ \ /_,/"

Encl. : As above

Regd. Office : L-4, GREEN PARK EXTENSION, NEW DELHI-110016 INDIA
TEL® 2619 6284, 2619 1394. 2619 1403, 2619 5042, 2619 4021 FAX. 2616 4757
E-mati ambienceisland@vsnl conmt Websile www amtiencegroup in

Q o
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From
The Director,
Town and Country Planning,
Haryana, Chandigarh
To :
M/s Ambience Infrastructure Pvt. Ltd.,
L-4, Green Park Extension,
New Dethi -— 110 Q16
~0 L
Memo No. |53 Dated: - a4~!H7¢™1
Subject: - Approval of zoning plan of integrated township “ambience
Island” measuring 132.065 acres in Special Zone of Gurgaon
belng developed by M/s Ambience Infrastructure Pvt. Ltd. and
its Assoclates companies. )
Reference: - Your letter dated 25.10.2004 on the subject noted above.

Please find enclosed herewith a copy of approved zoning
‘plan of the above said integrated township “.Ambience Island” bearing Drawing

NoO. DTCP~817 Dated 3.11:2003 for necessary action.

A
District Town Pla r(HQ) 1S
For Director, Town and Country Planningl
Haryana, Chandigarq.

Endst. No. . Dated: - _ Bz

A copy is forwarded to the following for information and necessary
action. : \
1. Senior Town Planner, Gurgaon alongwith a copy of approved
zoning plan.
2. District Town Planner, Gurgaon.

e G
isi Foresy e
jvisional ©'0 e
‘G"nrgaon Forest Givisit

GURUGRy

District Town Planner (HQ) 2
. SI
For Director, Town ang Country Planning

Haryana, Chandigarh
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FORM LC-V
(See Rule-12)
Haryana Government
Town and Coeuntry Planning Department

Licence No. / ~. of 2004

R

This licence has been granted under the Haryana Development & Regulation of Urban
Areas Act, 1375 & the Rules 1876 made thereunder to M/s. Sara Estates: Pvt Ltd L-4,Green
Park Extension, New Delhi-110016 for setting up of a integréied colony comprising of
Group Housing and Commercial use at village Nathupur, District Gurgaon.

The particulars of the land wherein the aforesaid integrated colony is to be set up are given
in the Schedule annexed hereto and duly signed by the Director, Town and Country
Planning, Haryana, Chandigarh.

The licence is granted subject to the following conditions:

a) That the Integrated colony comprising of Group Housing and Commercial use is laid
out to conform to the approved layout plan and development works are executed
according to the designs and specifications shown in the approved plan.

b) That the conditions of the agreements already executed are duly fulfiled and the
provisions of Haryana Development and Regulations of Urban Areas Act, 1975 and
the Rules 1976 made thereunder are duly complied with.

C) That the demarcation plan of the integrated colony area is submitted before starting
: the development works in the colony and for the approval of zoning plan.
d) That the land forming part of restricted/green beit along National Highway will be

transferred free of cost to the Government and no construction will be raised in the
said restricted/green beit along National Highway.
That the licence will not give any advertisement for sale of shops/offices/floor area in
commercial colony before the approval of layout plan/building plans.

The licence is valid upto——-zj-’ 2- 2007,

Dated Chandigarh *

b The

Endst.

2-
3L
4-
5-
6-
e
8-
o-
10-

5-3-2004 - Fpon
(N.C: DHWA)

Director, Town andCountry Planning,
Haryana, Chandigarh.
_ - Mrchumd
No. 50P-2004/ /3 4y L Dated- & - R~ Hecly

A copy along with a copy of schedule of land is forwarded to the following for

/infyation and necessary action:-
- M/s. Sara Estates Pvt Ltd. L-4,Green Park Extension, NewDelhi-110016 along with a copy

of agreement LC-1V and Bilateral agreement.

Chief Administrator, HUDA, Panchkula

Addl. Director, Urban Estates, Haryana, Panchkula.

Chief Engineer, HUDA, Panchkula.

Superintending Engineer, HUDA, Gurgaon along with a copy of agreement. -
Land Acquisition Officer, Gurgaon.

Senior Town Planner, Gurgaon.

Senior Town Planner(Enf),Chandigarh .

District Town Planner, Gurgaon along with a copy of agreement.

Accounts Officer O/o Director, Town and Country Planning, Haryana, Chandigarh.

DA/As above

Yol

B
f

\

District Town Planner(Hqg)JS
For:Director, Town and Country Planning,
Haryana, Chandigarh.

M\CMM

AT

o
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Detail of land owned by M/s.Sara Estate Pvt Ltd Village Nathupur District Gurgaon.

Village Khasra No. Area Share Area taken -
BBB BBB
Nathupur 536 7 3-18
537 / 0-18
538 1-6
541 1-5
543 0-18
544 2-12
562 1-12
563 1-2
. 564 0-14
14-5 - 14-5
539 0-7
540 1-7
542 1-12
545 1-7
546 0-16
561 2-0
7-9 1/3 2-9-13
.Total 16-14-13
Or 10.46 Acs

924 o> el
Tawn and Countey i
Hau yun}% Che
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o FORM LC-V
' (See Ruie-12)
Haryana Governrnent
Town and Country Planning Department

Licence No. /4 of 2004

1= This licence has been granted under the Haryana Development & Regulation of Urcan Areas
Act, 1975 & the Rules 1976 made thereunder to M/s. Alankar Apartments Pvt Lid L-4,CGreen
Park Extension, New Delhi-110016 for setting up of a integrated colony comprising of Group
Housing and Commercial use at village Nathupur, District Gurgaon.

2- The particulars of the land wherein the aforesaid integrated colony is to be set up are given in
the Schedule.annexed hereto and duly signed by the Director, Town and Country Planning
Haryana, Chandigarh.

3- The licence is granted subject to the following conditions:

a) That the Integrated colony comprising of Group Housing and Commercial use 1s laid
out to conform to the approved layout plan and development works are executed
according to the designs and specifications shown in the approved plan.

b) That the conditions of the agreements already executed are dulv fulfilled and the
provisions of Haryana Development and Regulatiens of Urban Areas Act, 1975 and

4 the Rules 1976 made thereunder are duly complied with.
c) That the demarcation plan of the integrated colony area is submitted before starting
the development works in the colony and for the approval of zoning plan.
d) That the land forming part of restricted/green belt along National Highway will be
transferred free of cost to the Government and no construction will be raised in the
said restricted/green belt along National Highway.
4- . That the licence will not give any advertisement for sale of shops/offices/floor area in
commercial enlony beforithe approval of layout plan/building plans.
5. The licence is valid-upto--//-axg-ap(/’. -
Dated Chandigarh e i
The 5-2-2004 ' i
(N.C. WA) :
Director, Town andCountry-Ptanning, |
Haryana, Chandigarh.
Y . . N C,L\-Qm}; ‘
Endst. No. 5DP-2004/ /3.5 Y Dated:- S “¥-2cely !
' i
J} . A copy along with a copy of schedule of land is forwarded to the following for l

ymation and necessary action:-
1 . M/s. Alankar Apartments Pvt Ltd. L-4,Green Park Extension, NewDethi-110016 along with a
- copy of agreement LC-IV and Bilateral agreement.

2- Chief Administrator, HUDA, Pancikula a
3- Addl. Director, Urban Estates, Haryana, Panchkula.
4- Chief Engineer, HUDA, Panchkula.
5- Superintending Engineer, HUDA, Gurgaon along with a copy of agreement.
6- Land Acquisition Officer, Gurgaon. {
7- Senior Town Planner, Gurgaon.
8- Senior Town Planner(Enf),Chandigarh . . lI
9- District Town Planner, Gurgaon along with a copy of agreement. |
10- Accounts Officer O/o Director, Town and Country Planning, Haryana, Chandigarh. : 5|
DA/As above \ v

: CAQ‘»/T

District Town Planner(Hq)JS i
For:Director, Town and Country Planning. |

Haryana. Chandigarh.
)\)\C‘JA.AW\J{

e
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TO BE READ LICENCE NO.----/-:?: -------- OF 2004

Detail of land owned by M/s. Alankar Apartments Pvt Ltd Village Nathupur District
Gurgaon.

Village Khasra No. Area Share Area taken !
BBB BBB
Nathupur 577 7-3 o
w 978 7-2
579 0-3
580 0-2
582 5-5
583 0-5
584 0-13
- @ 585 0-4
=) —586 5-10
587 1-12 ’
588 1-15
—589 0-6 ' :
433 0-9 ° J
4 435 0-9
448 ¢ 2-6 ]
449 0-5
450 1-0
526 '9-1 '
43-10 : 43-10 1

OR 27-19 Acs

'r)“ﬁ | Town aidl \nm'r\;”ll " ;
| | Haryuna, Lhandikis
CArs U

(oY
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Fotm LC-V N E ]
( Sea Rule 12) ;‘i
“HARYANA GUVERNMENT =~
TORN AND COUNTRY PLANNING DE?:\R’D‘(B@T .
Liceace No.__J9 of 1993.
1, This Licencs has boen qram:ad undaeg t:ho Haryena Developmant ,
@ and Regulat ion of Urban Areas Act, 1975 and the Rules made thersunder ] (
to.M/S H.U.FP Enterprises M.Lt‘.d.lG-B Caamunity Cantre,Bagent lok,
Dv.uant vVihar,New Delhi.Colany for sct'ti.ng uyp of a residential Group
Hous Ing colaay at Village Nithupur Tehsil & District Gurgaam. -
. The particulars of land wherein the afaresaid colegy i3 to ka
ot up are given in the schedule mnexed hereto and duly aigned by tha
’ Direct o, Town & Cqunt‘jy j égg.ryana.
b2 ™Me Licance grant O the copditions s-
: (a) That tba colcay is lald cut to ccuform to the approved :
\ . layout plan and developaent Warks are executed according 3
to the designs and specificatims shown in tha apprcvgd .4
:) plan accanpanying this licence, i

() That thg cond it icns 0f tha agreaments .already exoduted
are duly fulfilled and the provisims of Haryans Daove-
locment and Regqulat icn Of Urben Azeas Act, 2975 and
Rules wade tha thers under are duly casplied with,

(<) That the demazcsticn plan of the colxiy ‘aYea 15 sub-

-

mitted before starting. the dsvel opment worxs in tha
lp - colay and for apprwal ef the zming plqn.
%:. This licence i3 valid upto Sk »L«—b 1995.
y S & O / 0 n_
) ' | BHASKAR aam:.wr.s | GuWgRUGHA ‘
;e g __7 —  =-1993 Director,Tewo & Country Planning, ‘

' ; Haryana, Ghacd igarh,: @
st No.5DP.93/ /46 pazeds -5 <772 ¥ “‘T
P A copy alengwith a.copy Of schedule of land™ 1s Eorvazded o -
- foLloytﬁq Eor inforonst ian and necéssacy ecticmas -

' .1s H/S H.L.?.Entexpriséds Pyt ,Led,16-8 Cammunity th:x:o,uuant: !
lck,va_sa.nt: vihar,New
T 2. @ndef Administrator.mﬁ\gﬁmi&ajX.‘AcU.T-._.ChemdiQarh.
3., AQd) Director,¥rban hstate,Haryanz,Menimaj.ra,U .T.Chand.xga’h. A

4. Chlef Sn-;ineez:,ksum.,vmimajra,U.T.Oaandigam B &
5, Land Accafsitlan Offlcer,urgam. -
6. Senlor Town Planner, ;Enforcement, PanchXula.

7. Cistrcict Tom Plannec,lurcgac,

8. Accaunts Officer,.v/0 D,T.C.2., Har{_na,Ch;-od Igerh.

G/O/

Ct o~

l<:>5:'-
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AMBII

Ambience Developers & Infrastructure Pvt. Ltd.  i1e .

'éL,

ey 276}7
oy | T2 et

Dated: 14.0 _..0
To,

Government of Haryana,
Forest artment, Haryana,
Chandigarh.

Sub. : Request for not to charge penalty in our request for diversion of 4486 sq.mtr. of
forest land for internal road/services to Integrated Township — Ambience Island,

owned by Ambience Developers & Infrastructure Pvt. Ltd. and other Ambience

/ / 5. NH-8, Gurgaon, Haryana being developed on 132.06 acres of licenced land

g8y '\mﬁ

‘(‘: P

Group Companies.

Respected Sir,

with reference to the subject, it is submitted that the applicant company M/s Ambience Developers &

e /;( [nfrastructure Pvt. Ltd. and Ambience Group Companies are the owner of 132.065 acres of land at
(gc %

zAmbience Island, NH-8, Gurgaon, Haryana. The land is registered in the name of the applicant
company and Ambience Group companies. Also the office of the Director General, Town & Country
Planning Haryana, Chandigarh has issued the licences for the development of residential and
commercial colonies.

It has been stated that 4486 sq.mtr. of area which falls within 24-25 on left side of NH-8 (near Delhi
Gurgaon Botrder) and passes through Ambience Island is the area of protected forest/bund area. It is
relevant to add that the forest land or vacant land can be notified as forest land if the Govt. has
proprietary rights. However, as submitted hereinabove, the applicant company and the group
companies are the registered owner of the land stated to be forest land/ bund arca. However, at the
advice of senior officials of your esteemed deptt. we have approached the Dy. Conservator of Forest,
Forest Deptt., Gurgaon for the diversion of this forest land admeasuring 4486 sq.mtrs.

As submitted hereinabove, Ambience Developers & I[nfrastructure Pvt. Ltd. and the Ambience Group
Companies are the registered owner of all the 132.065 acres of land including 4486 sq.mtrs. of land
stated to be forest/bund land, we humbly request your esteemed office to kindly not to charge any
penalty while allowing diversion of said 4486 sq.mtr. of land.

We hope your esteemed office would find the above in order and sympathetically consider our
request. However, in case your estcemed office requires any further information/details/documents, in
this regard kindly let us know for compliance.

Thanking you,

Yours faithfully
F ov(ﬁimbience Developers & Infrastructure Pvt. Ltd.
PNETEC

Authorised Signatory

Regd. Office :L-4, GREEN PARK EXTENSION, NEW DELH!-110016. INDIA
TEL: 2619 6284, 2619 1394, 2612 1403, 2619 5042, 2619 4021 FAX: 2616 4757
E-mail:ambienceistand@vsnl.com Website: www.ambiencegroup.in
U74899DL1991PTC046129
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Date: 16.05.2016
To,
The Principal Secretary,
Govt. of Haryana,
Deptt. of Forest
Chandigarh.

Sub: Request for Diversion of 4486 sq.mtr. of forest land for internal road / services to
Integrated Township — Ambience Island, NH-8, Gurgaon.

Ref.: Our letter dated 14.09.2015 (copy enclosed).

Respected Sir,

Vide our letter dated 14.09.2015 we have requested the government to allow us to divert 4486 sq.mtr. of
land inspite of the fact that we own the said 4486 sq.mt. of land keeping in view to resolve the
controversy amicably. During the course of proceedings in response to our said letter dated 14.09.2015,
PCCF, Haryana, Panchkula was kind enough to issue the letter bearing no. NT/D-I11-6381/4344 dated
_i£340.2015 wherein it was stated that the said land measuring 4486 sq.mtr. owned by Ambience Group of
Companies comprising in Khasra No. 526, 533, 534, 535 and 536 in respect which the proposal for the
diversion was submitted is not the part of Nathupm Secunderpur Bandh. In the same letter the office of
Principal Chief Conservator of Forests (PCCF), Haryana, issued the directions to DFO, Gurgaon to
withdraw the prosecution case no. 7G/08-09 with the permission of Hon’ble Court. But after issuance of
above mentioned letter by PCCF, Haryana Panchkula, DFO Gurgaon has raised some objections on it and
the issue got prolonged and thus not only our request to allow diversion of land but also withdrawal of
abovesaid case got considerably delayed.

FHowever, in furtherance to the policy of the company to resolve the controversy specially with
Government Department amicably without resorting to confrontation/litigation, we again humbly request
you to process our request for diversion of our said 4486 sq.mtr. of land claimed by the Deptt. as forest
land for development of internal roads, services and other development of the integrated township on
132.06 acres of land in terms of licences granted by the Director General, Town & Country Planning
(DGTCP), Haryana, Chandigarh. It is pertinent to submit that the said land of 4486 sq.mtr. is :-

i) Completely owned by us since years and is duly registered and mutated in our name. Copy of
sale deed and mutation is enclosed herewith for your kind perusal and record.

i) Not and has never been owned by the Government.

ii) No plantation of whatsoever nature has ever been done thereon and at present also there is no
forest or plantation thereon.

iv) Duly licenced by the DGTCP, Haryana, Chandigarh after considering and verify our ownership to
the land.

V) [t is in the middle of the integrated township and diversion is required for development of roads,

services and other amenities for public use.

It is further subnitted that the Company shall pay the compensation against the challan filed by the
= orest Department before the Environment Court, Faridabad, and for that the Government of Haryana
may kindly take a decision to withdraw the ongoing case no. 7(1/08 09 in the Special Environment Court,
IFaridabad. The Company on its part shall withdraw CRM No. 34200 of 2012 pending adJu/wgtlon before

the Hon’ble Punjab and Haryana High Court, Chandigarh after that which w;ll I%%q‘lll the end of
litigation with Forest Department. ‘.°| Mm““

nt.....2/

5 Wege N |
e Sl ﬁgio;e/

Regd. Office : L-4, Green Park Extension, New Deihi-110016. !ndia [ @ ‘
TEL +91-11 26196284, 26191394, 26191100, 201952:42, 2619402) FFAX: +91-11-2616 4757
F-mail s ambicenceistand@ vsnb.com  Website: waww ambiencepronp.in

CIN : UI74899D1 1901 PTCO4612C
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It is also relevant to submit that the M/s Sara Estate Pvt. L.td. and M/s Alankar Apartments Pvt. Ltd. group
companies of Amhience, have also applied for issuing of clarification of the Forest Department in respect
of its land comprising in Khasra Nos. 536, 537, 538, 541, 543, 544, 562, 563 and 564 total measuring 14
Bigha 5 Biswa and 2/3" share in Khasra No. 539,540, 542, 545, 546, 561 total measuring 4 Bigha 19
Biswa and 7 Biswansi and Khasra no. 448, 449, 526 total measuring 11 Bigha and 12 Biswa, in the
revenue estate of Village Nathupur, Tehsil & District Gurgaon, Haryana. It may please be noted that any
of the above mentioned Khasra Nos. are not claimed to be the part of Nathupur Sikanderpur Bandh in
damage report and challan filed by the forest deptt. in the Environment Court, Faridabad as well as in the
written statement filed by the DFO, Gurgaon in CRM No. 34200 of 2012, before the Hon’ble Punjab &
Haryana High Court Chandigarh. It is however, pertinent to note that Khasra No. 531, 533,535 are
claimed as part of Nathupur Secunderpur Bandh according to the version of Shri Harish Walia, DFO,
Gurgaon in his written statement and also in the submission by DFO, Gurgaon in response to the letter no.
4344 dated 16.10.2015 against which representation was submitted on behalf of the company in your
esteemed office.

7+ the light of above, it is also requested that the necessary directions may kindly be issued to DFO,
Gurgaon for issuance of the clarifications as sought for as the same is sine qua non for the settlement of
all the disputes with the department.

Thanking you,

Yours faithfully,
For /(h\bience Developers & Infrastructure Pvt. Ltd.

-
oxised Signatory

Encls.: 1) Letter dated 14.09.2015
2) Copy of sale deed
3) Copy of mutation
4) Copy latest Girdawari & Jamabandi
5) Copy of licences issued by DGTCP, Haryana, Chandigarh
6) Damage Report No. 29065/291 dated 14.05.2008
7) Written Statement of the DFO, Gurgaon in CRM No. 34200/2012
8) Copy of Challan issued by Environment Court, Faridabad

Copy To:
1) The Office of PCCF, Haryana, Panchkula

2) TheConservator of Forests, Gurgaon,
3) Deputy Conservator of Forests, Gurgaon

Regd. Office : L-4, Green Park Extension, New Deihi-110016. India
TEL +91-11-26196284, 26191394, 26191406, 26195242, 26194021 FAX:+91-11-2616 4757
F-mail - ambicenceisland@; vsnl.com  Websiter ww sw.ambicencegreup.in
CIN = U74899DL1991P 1 CO46129
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Dated: 14.09.2015
To,
The Principal Secretary,
Government of Haryana,
Forest Department, Haryana,
Chandigarh.

Sub. : Request for not to charge penalty in our request for diversion of 4486 sq.mtr. of
forest land for internal road/services to Integrated Township — Ambience Island,
NH-8, Gurgaon, Haryana being developed on 132.06 acres of licenced land
owned by Ambience Developers & Infrastructure Pyvt. Ltd. and other-Ambience
Group Companies.

Respected Sir,

With reference to the subject, it is submitted that the applicant company M/s Ambience Developers &
Infrastructure Pvt. Ltd. and Ambience Group Companies are the owner of 132.065 acres of land at
Ambience Island, NH-8, Gurgaon, Haryana. The land is registered in the name of the applicant
company and Ambience Group companies. Also the office of the Director General, Town & Country
Planning Haryana, Chandigarh has issued the licences for the development of residential and

commercial colonies.

It has been stated that 4486 sq.mtr. of area which falls within 24-25 on left side of NH-8 (near Delhi
Gurgaon Border) and passes through Ambience Island is the area of protected forest/bund area. It is
relevant to add that the forest land or vacant land can be notified as forest land if the Govt. has
proprietary rights. However, as submitted hereinabove, the applicant company and the group
companies are the registered owner of the land stated to be forest land/ bund area. However, at the
advice of senior officials of your esteemed deptt. we have approached the Dy. Conservator of Forest,
Forest Deptt., Gurgaon for the diversion of this forest land admeasuring 4486 sq.mtrs.

As submitted hereinabove, Ambience Developers & Infrastructure Pvt. Ltd. and the Ambience Group
Companies are the registered owner of all the 132.065 acres of land including 4486 sq.mtrs. of land
stated to be forest/bund land, we humbly request your esteemed office to kindly not to charge any
penalty while allowing diversion of said 4486 sq.mtr. of land.

We hope your esteemed office would find the above in order and sympathetically consider our
request. However, in case your esteemed office requires any further information/details/documents, in
this regard kindly let us know for compliance.

Thanking you,

Yours faithfully
For bience Developers & Infrastructure Pvt. Ltd.

. ) 2 Gurgaon Fua 5t L2
GURUGRA

;-

ignatory

Regd. Office :1.-4, GREEN PARK EXTENSION, NEW DELHI-110016. INDIA
TEL: 2619 6284, 2619 1394, 2619 1403, 2619 5042, 2619 4021 FAX: 2616 4757
E-mail:ambienceisland@vsnt.com Website: www.ambiencegroup.in
U748990L1991PTC046129
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DETAILS OF TOTAL 22.98 ACRES OF LAND

ArpabhE — A ;_?
PMHEULE - T

238

Khasra no. Licence No.19 | Licence No.8 | Total 18.98acres | Licence No.12 Total 22.98
of 1993 dated | of 2001 dated of 2002 dated acres
08.07.1993 for 16.10.2001 05.06.2002 for
the for the the
development of | development development
group housing ' of | of Hotel,
colony on 10.98 | commercial Recreational
acres of lJand colony on 8 &
T acres of land Entertainmen i
t Complex on
4 acres of
land
g | @ | al| @ g o | 4| ¢ «| B o |2
S 5| £S5 | B| B\ E| BBl B |
[=-] =] oy M| M 2 /M m & /M /m = /m /m £
1
2/2/1 0 8 11 0 8 11 0 08 |1
3 0 121 0 0 12 0 3 0 0 3 12 [0
527 0[5 0 0 5 0 0 05 10
528 - 71111 0 7 11 0 7 11 |0
529 1 16 | O 11171 0 3 13 0 |3 8 0 7 01 |0
530 0 4 0- 10112 0 0 16 0 0 16 |0
531 S 8 0 |2(10] O 7 18 0 7 18 [0
532 0 8 0 0 8 0 0 08 |10
533 0 2! 0 0 20 0 02 |0
534 6 181 0 |0 ] 1 0 6 19 0 6 19 10
535 1 151 0 1 15 0 1 15 |0
30 7 11 . 1
Total 37 |11 [ 11 |12[16 [ O 6 8 0 | 36 15 (1
Toial Gu 18.28 neres
Acre) 10.98 acres 8 acres 4 acres 22.98ucres
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Certified to be true copy

Incharge, .

Central Copying Ageng,

(Authorized u/s 76 of IndiadEvidence Act, 1872)

High Court of Ph. & Hr., Chandigarh. _'___J

CRM-M_34200_2012_PAPER_BOOK 01-Feb-2020 at 11:57

i
IN THE HIGH COURT OF PUNJAB AND HARYANA 1

AT CHANDIGARH
CRM No. 34200 of 2012
Raj Singh Gehlot s/o Late Shri Nihal Singh .........cccccvnivuennneas Petitioner

versus

State of Haryanggihd others. . Respondents

3 _—

Submission of notification of section 3’9 under Indian Forest

Act, 1927 issued by Govt. of Haryana On dated 22.11.1985.

As per directions issued by Hon’ble High Court of Punjab and
Haryana on dated 06.08.2015 a true typed copy of Notification No.
S.0.113/C.A.16/27/5.30/85 dated 22.11.1985 under section 30 of

Indian Forest Act, 1927 is annexed as annexure R-1,

Dated : 4-09-2015 Respondent ﬂ{\
Plance: Gurgaon Divisional Forest Officer,
Gurgaon.

1 (9
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No.28/Rks/Complaint Date:30-01-2020

From,

Rajinder Krishan Sharma IFS (Retd),
B-45, Surya Vihar, Opp Sector-4, Gurgaon,
Haryana

To,

Shri Manohar lal Khattar,
Hon. Chief Minister,
Haryana

Subject: Regarding illegal withdrawal of Prosecution case No. 7G/08-09 filed in
the Hon. Environment Court, Faridabad for damage report (DR) No.
29065 dated 14-05-2008 issued against Mr. Raj Singh Gehlot.

Reference: ACS Forest letter no. 4846 FT-5-2015-4852 dated 31-03-17 and PCCF
Office letter no. NT/D-111-6381/4344 dated 16-10-15 and PCCF Office
letter no. Admn-D-II1-6381/6164 dated 19-01-16.

Dear Sir,
Hoping to find you in the best of your health and spirits I Rajinder
Krishan Sharma IFS (Retd), take this opportunity to write to you and to
bring to your kind notice an issue of great environmental importance
connected with the Forest Department of Haryana. The main issues
involved are as under.

1. That Nathupur Village is situated in the Arravalli Belt of Gurgaon Dist. of
Haryana and is prone to heavy floods during the rainy reason. To cope with
the heavy floods through Nathupur Drain emanating from hills, the Govt. of
Haryana had constructed a flood protection Bundh in the name of Nathupur
Bundh more than 50 years ago across the Nathupur Drain covering Nathupur
Sikanderpur Lands up to Delhi Border.

2. That the Govt. of Haryana declared this Nathupur Bundh as a notified
protected forest, notified vide Govt. of Haryana notification no. S.O
251/C.A.16/27/S.29/81 dated 02-12-1981 so as to raise forest plantations on
this bundh and provide full protection against floods by invoking powers of

122
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the Indian Forest Act 1927 under Chapter IV of the Act by declaring as
protected forest. Provisions of Indian Forest Act and the Forests Conservation
Act 1980 are applicable to this area whereby diversion of this forest land for
non forestry purposes is prohibited.

That the damage report bearing no. 29065 dated 14-05-2008 was issued
against Mr. Raj Singh Gehlot of Gurgaon for violating the provisions of Indian
Forest Act 1927.

That the Prosecution Case no. 7G/0809 was filed against him as per provision
of Indian Forest Act 1927 and other Act. That the special environment court
Faridabad initiated criminal proceedings against the accused person as per
process of law.

. That Mr. Raj Singh Gehlot filed a CRM no. 34200 of 2012 in the High Court

for getting criminal proceedings against him initiated by Special Environment
Court Faridabad quashed. The Govt. of Haryana dully responded against this
and filed return statement through Divisional Forest Officer Gurgaon and
represented by Advocate General Haryana.

That the proceedings against the accused in the High Court of Punjab and
Haryana through CRM no. 34200 of 2012 were proving detrimental to the
interest of the accused as per proceedings.

That in the meantime the accused Mr. Raj Singh Gehlot, submitted a regular
proposal to the forest department of Haryana for regularization of the
violations reported against him vide damage report no. 29065 dated 14-05-
2008 and prosecution case no. 7G/0809 of Special Environment Court
Faridabad that this proposal bearing no. FR/HR/Others/13983/2015 submitted
by Shri Raj Singh Gehlot was dully processed through the DFO Gurgaon and
submitted to PCCF Haryana for onward submission to Govt. of India for
approval as per section 2 of the Forest Conservation Act 1980.

That in the meantime the political equations changed to the favour of the
accused Raj Singh Gehlot through the Forest Minister of Haryana.

That the accused person through his company representative filed a
representation on behalf of M/S Ambience Developer and Infrastructure Pvt.
Ltd was submitted to Principal Secretary Forests Haryana. This representation
was forwarded to PCCF Haryana vide PS Forest and wildlife letter no. 2797
dated 17-09-15.

That principal Chief Conservator of Forest Haryana in the name of Sh. SS
Jattan, IFS, decided this representation vide his office letter no. NT/D-III-
6381 dated 4344 dated 16-10-15 and addressed to Divisional Forest Officer
Gurgaon directing there in that the damage report (DR) no. 29065 dated 14-
05-08 against Mr. Raj Singh Gehiot is here by cancelled and the DFO
Territorial Gurgaon was directed to withdraw the prosecution case no.

P2
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7G/0809 with the permission of the Environment Court Faridabad. The PCCF
Haryana also cancelled the FCA case no. FR/HR/others/13983/2015
submitted by M/S Ambience Developer and Infrastructure Pvt. Ltd on the
ground that no forest land was involved.

11. That aggrieved by this above order of PCCF Haryana, the Divisional Forest
Officer Gurgaon vide her letter dated 13-11-15 represented to CF South Circle
Gurgaon and CCF Gurgaon for appropriate action in this matter against the
illegality involved in the facts submitted by the accused company and decision
taken by PCCF Haryana and rectification of the same.

12. That the Govt. of Haryana through Principal Secretary to Govt. of Haryana
Forest Department vide there memo no. 4346-FT-1-2015/649 dated 15-01-16
conveyed the following bold and genuine decision to the Principal Chief
Conservator of Forest Haryana.

With reference to your U.O. No. PS/PCCF/291 dated 05-01-15 regarding
withdrawal of prosecution case No. 7G/008-09 filed in the Environment
Court Faridabad, the Government has decided that letter no. NT/D-III-
6381/4344 dated 16-10-1S5 issued by Dr. S.S Jattan, the then PCCF, Haryana
be withdrawn as the same being illegal, irregular and based on insufficient
facts. Therefore, you are requested to issue the order of withdrawal of the
said letter and apprise the office of the Advocate General, Haryana and the
Hon. High Court about the decision with regard to CRM no. 34200 of 2012
in the matter of Raj Singh Gehlot vs. State of Haryana and Ors. You are
further requested to revive the proposal submitted by M/S Ambience
Developer and Infrastructure Pvt. Ltd for diversion of forest land for non-
forestry use under the Forest (Conservation) Act, 1980 in Gurgaon Forest
Division.

13. That in compliance with above orders of the Govt. the PCCF Haryana vide
her office letter no. Admn/D-III-6381/6164 dated 19-01-16 issued the
withdrawal of office letter no. NT/D-III-6381-4344 dated 16-10-15
accordingly. This way the accused were liable to legal action in this matter as
per process of law.

14. That the accused persons were offended by the decision of the Govt. and
mounted strong pressure on the Govt. for the withdrawal of the case from the
environment court to avoid strictures and adverse decision from the Punjab
and Haryana High Court.

15. That the Govt. of Haryana Buckled under pressure of the accused, decided
vide Additional Chief Secretary, Forest Department letter no. 4346-FT-5-
2015/4852 dated 31-03-17 that the letter no. NT/D-I11-6381/4344 dated 16-

1) 2
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10-2015 be restored and letter no. Admn-D-I11-6381/6164 dated 19-01-16 be
withdrawn. Also that Hon. High Court of Punjab and Haryana be informed
that the Forest Department would not like to continue with the proceedings in
CRM no. 34200 of 2012.

That the PCCF Haryana, in compliance with the above orders of the Govt.
vide his order no. NT/D-III-6381/81 dated 12-04-17 ordered as under.

(i) Letter No. NT/D-II1-6381/4344 dated 16-10-2015 is restored and
letter no. Admn-D-II1-6381/6164 dated 19-01-16 is withdrawn.

(i) DFO, Gurugram is directed to issue appropriate orders in the case of
M/s Alankar Apartments Pvt. Ltd. and M/s Sara Estate Pvt. Ltd. as these
two cases were linked by DFO with decision of this issue.

That this case was subsequently withdrawn by the Divisional Prosecutor,
Gurugram Forest Division from the Special Environment Court at the instance
of the Deputy Conservator of Forests Gurugram and the case was dismissed
as withdrawn by the Special Environment Court Faridabad vide its orders
dated 23-05-17 accordingly.

That the Govt. of Haryana decisions to order withdrawal of the case against
Mr. Raj Singh Gehlot from Special Environment Court Faridabad is not
commensurate with legal merit and facts of this case and of the Govt. of
Haryana’s own orders no. 4346-FT-1-2015/649 dated 15-01-16 cited at Para
no. 12 above. This order of the Govt. of Haryana is totally illegal, irregular
and based on unsubstantiated facts and is based on extraneous considerations
other than legal or administrative. That the accused persons are very powerful
and resourceful business entity having considerably high political and
financial stakes. That the accused persons have violated the environmental
obligations ruthlessly without fear of law and the law enforcement agencies.
That the Govt. of Haryana had similarly ordered the withdrawal of the
case/complaint no.508/9 and 509 titled DFO Mewat V/s Awtar Singh pending
in the special Environment Court Faridabad vide this order no. 1785-FT-1-
2013/8195 dated 23-05-13 conveyed through additional Chief Secretary Govt.
of Haryana Forest Department to PCCF Haryana against Awtar singh Badana
MP.

That the Govt. of Haryana had also similarly ordered withdrawal of criminal
case against Mr. KP Singh, Owner of DLF limited and Sanjay Mahra Manager
DLF Limited in a case registered by damage report no. 20912/210 dated 27-
09-2007 under Gurgaon Forest Division in case titled DFO V/s KP Singh and
Sanjay Mehra which was pending adjudication before the Special
Environment Court Faridabad. DFO Gurgaon requested the withdrawal of
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criminal case against Mr. KP Singh under extraneous considerations without
any legal merit whatsoever for considerations other than legal or
administrative. DLF limited is a powerful and resourceful business entity has
indulge in ruthless and reckless violation of environmental obligations the
environment court dismissed the case against this powerful business entity as
withdrawn by DFO Gurgaon vide its orders dated 30-03-09.

That the applicant is a retired Indian Forest Service Officer and is settled in
Gurgaon. Inspired by the Hon. Supreme Court of India’s observations in
Indian Council for enviro legal V/s Union of India and others SCC 1996 that
voluntary organizations should com-forward to take up environment issues so
that powerful and resourceful people don’t get away with law, I have dared to
write to you to take legal action against these accused entities in respect of the
environmental violations committed by them against this society and restore
the criminal cases against them and to allow the case to proceed as per process
of law. That the accused persons have already admitted their fault of violating
environmental obligations as recorded in the damage report issued again them.
This has become a dangerous precedent with the political dispensations to
give illegal benefits to violators of environmental obligations as part of
financial impropriety and it must be stopped hence forth with in the interest
of our future generations so that we can enjoy a neat and clean environment
on sustainable basis.

I sincerely hope that the Govt. of Haryana under your leadership will not
buckle under political and external pressure and will act strongly against all
violators of environmental obligations by breaking the criminal nexus
amongst the powerful and resourceful big businesses, bureaucrats and
political entities in Haryana.

It is humbly submitted that the damage report no. DR. 29065 dated 14-05-08
issued again Mr. Raj Singh Gehlot is revived and the FCA case
FR/HR/Others/13983/2015 submitted by M/s Ambience Developer and
Infrastructure be revived as per process of law for regularizing the diversion
of forest land for non forestry purposes in terms of offence recorded vide
damage report no. 29065 dated 14-05-2008. That the offence against the
accused stands established as per facts submitted by DFO Gurgaon to CRM.
24200 of 2012 with the High Court of Punjab and Haryana. The Govt. of
Haryana letter no. 4346-FT-1-2015/649 dated 15-01-16 may be restored
accordily.

Original record file of this case may please be summoned from the office of
Additional Chief Secretary (Forests) Haryana/PCCF Haryana to arrive at fare
decision.



Thanking you in anticipation.

Date:
Gurgaon
Ph. No. 9999239159
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Yours Faithfully,

Rajinder Krishan Sharma IFS (Retd)
B-45, Surya Vihar, Opp Sector-4, Gurgaon
Haryana



al ANNEXZRE - A=Y

----- Forwarded Message -

From: "RAJINDER KRISHAN
SHARMA" <rakrish53@yahoo.com>
To: "cm@hry.nic.in" <cm@hry.nic.in>
Sent: Fri, Dec 3, 2021 at 3:03 PM
Subject: Subject .Complaint

Please find attached the
communication for your kind perusal
and necessary action in public
interest for the safeguard of our
environment.

Thanking you sir.

Rajinder Krishan Sharma

Shared from WPS Office:
https://kso.page.link/wps

Sent from Yahoo Mail on Android
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No .28/Rks/Complaint/21 dated 04.12.21

From,
Rajinder Krishan Sharma IFS (Retd),
B-45, Surya Vihar, Opp Sector-4, Gurgaon,
Haryana

To,

Shri, Manohar lal Khattar,
Hon. Chief Minister,
Haryana

Subject: Regarding illegal withdrawal of Prosecution case No. 7G/08-09 filed
in the Hon. Environment Court, Faridabad for damage report (DR)
No. 29065 dated 14-05-2008 issued against Mr. Raj Singh Gehlot.

Reference: ACS Forest letter no. 4846 FT-5-2015-4852 dated 31-03-17 and
PCCF Office letter no. NT/D-111-6381/4344 dated 16-10-15 and
PCCF Office letter no. Admn-D-111-6381/6164 dated 19-01-16.

Dear Sir,

Hoping to find you in the best of your health and spirits I Rajinder
Krishan Sharma IFS (Retd), take this opportunity to write to you and to
bring to your kind notice an issue of great environmental importance
connected with the Forest Department of Haryana. The main issues
involved are as under.

1.  That Nathupur Village is situated in the Aravalli Belt of Gurgaon Dist. of
Haryana and is prone to heavy floods during the rainy reason. To cope with
the heavy floods through Nathupur Drain emanating from hills, the Govt.
of Haryana had constructed a flood protection Bundh in the name of
Nathupur Bundh more than 50 years ago across the Nathupur Drain
covering Nathupur Sikanderpur Lands up to Delhi Border.

2. That the Govt. of Haryana declared this Nathupur Bundh as a notified
protected forest, notified vide Govt. of Haryana notification no. S.O
251/C.A.16/27/S.29/81 dated 02-12-1981 so as to raise forest plantations
on this bundh and provide full protection against floods by invoking

(2%
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powers of the Indian Forest Act 1927 under Chapter IV of the Act by
declaring as protected forest. Provisions of Indian Forest Act and the
Forests Conservation Act 1980 are applicable to this area whereby
diversion of this forest land for non forestry purposes is prohibited.

. That the damage report bearing no. 29065 dated 14-05-2008 was issued
against Mr. Raj Singh Gehlot of Gurgaon for violating the provisions of
Indian Forest Act 1927.

That the Prosecution Case no. 7G/0809 was filed against him as per provision

of Indian Forest Act 1927 and other Act. That the special environment court
Faridabad initiated criminal proceedings against the accused person as per
process of law.

That Mr. Raj Singh Gehlot filed a CRM no. 34200 of 2012 in the High Court
for getting criminal proceedings against him initiated by Special
Environment Court Faridabad quashed. The Govt. of Haryana dully
responded against this and filed return statement through Divisional Forest
Officer Gurgaon and represented by Advocate General Haryana.

That the proceedings against the accused in the High Court of Punjab and
Haryana through CRM no. 34200 of 2012 were proving detrimental to the
interest of the accused as per proceedings.

That in the meantime the accused Mr. Raj Singh Gehlot, submitted a regular
proposal to the forest department of Haryana for regularization of the
violations reported against him vide damage report no. 29065 dated 14-
052008 and prosecution case no. 7G/0809 of Special Environment Court
Faridabad that this proposal bearing no. FR/HR/Others/13983/2015
submitted by Shri Raj Singh Gehlot was dully processed through the DFC)
Gurgaon and submitted to PCCF Haryana for onward submission to Govt. of
India for approval as per section 2 of the Forest Conservation Act 1980.

That in the meantime the political equations changed to the favour of the
accused Raj Singh Gehlot through the Forest Minister of Haryana.

That the accused person through his company representative filed a
representation on behalf of M/S Ambience Developer and Infrastructure Pvt.
Ltd was submitted to Principal Secretary Forests Haryana. This
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representation was forwarded to PCCF Haryana vide PS Forest and wildlife
letter no. 2797 dated 17-09-15.

10. That principal Chief Conservator of Forest Haryana in the name of Sh. SS
Jattan, IFS, decided this representation vide his office letter no. NT/D-I116381
dated 4344 dated 16-10-15 and addressed to Divisional Forest Officer
Gurgaon directing there in that the damage report (DR) no. 29065 dated 1405-
08 against Mr. Raj Singh Gehlot is here by cancelled and the DFC) Territorial
Gurgaon was directed to withdraw the prosecution case no. 7G/0809 with the
permission of the Environment Court Faridabad. The PCCF Haryana also
cancelled the FCA case no. FR/HR/Others/13983/2015 submitted by M/S
Ambience Developer and Infrastructure Pvt. Ltd on the ground that no forest
land was involved.

11. That aggrieved by this above order of PCCF Haryana, the Divisional Forest
Officer Gurgaon vide her letter dated 13-11-15 represented to CF South
Circle Gurgaon and CCF Gurgaon for appropriate action in this matter
against the illegality involved in the facts submitted by the accused company
and decision taken by PCCF Haryana and rectification of the same.

12. That the Govt. of Haryana through Principal Secretary to Govt. of Haryana
Forest Department vide there memo no. 4346*T-1-2015/649 dated 15-0116
conveyed the following bold and genuine decision to the Principal Chief
Conservator of Forest Haryana.

With reference to your U.O. No. PS/PCCF/291 dated 05-01-15
regarding withdrawal of prosecution case No. 7G/008-09 filed in the
Environment Court Faridabad, the Government has decided that
letter no. NT {D-1116381/4344 dated 16-10-15 issued by Dr. S.S
Jattan, the then PCCF, Haryana be withdrawn as the same being
illegal, irregular and based on insufficient facts. Therefore, you are
requested to issue the order of withdrawal of the said letter and
apprise the office of the Advocate General, Haryana and the Hon.
High Court about the decision with regard to CRM no. 34200 of
2012 in the matter of Raj Singh Gehlot vs. State of Haryana and
Ors. You are further requested to revive the proposal submitted by
M/S Ambience Developer and Infrastructure Pvt. Ltd for diversion

|2



of forest land for non-forestry use under the Forest (Conservation)

545

Act, 1980 in Gurgaon Forest Division.

13.

14.

15.

16.

17.

That in compliance with above orders of the Govt. the PCCF Haryana vide
her office letter no. Admin/D-III-6381/6164 dated 19-01-16 issued the
withdrawal of office letter no. NT/D-III-6381-4344 dated 16-10-15
accordingly. This way the accused were liable to legal action in this matter
as per process of law.

That the accused persons were offended by the decision of the Govt. and
mounted strong pressure on the Govt. for the withdrawal of the case from the
environment court to avoid strictures and adverse decision from the Punjab
and Haryana High Court.

That the Govt. of Haryana Buckled under pressure of the accused, decided
vide Additional Chief Secretary, Forest Department letter no. 4346-FT-
52015/4852 dated 31-03-17 that the letter no. NT/D-111-6381/4344 dated
16-10-2015 be restored and letter no. Admn-D-1I1-6381/6164 dated 19-01-16
be withdrawn. Also that Hon. High Court of Punjab and Haryana be informed
that the Forest Department would not like to continue with the proceedings
in CRM no. 34200 of 2012.

That the PCCF Haryana, in compliance with the above orders of the Govt.
vide his order no. NT/D-II1-6381/81 dated 12-04-17 ordered as under.

(i) Letter No. NT/D-111-6381/4344 dated 16-10-2015 is restored and letter
no. Admn-D-III-6381/6164 dated 19-01-16 is withdrawn.

(ii) DFO, Gurugram is directed to issue appropriate orders in the case of
M/S Alankar Apartments Pvt. I.td. and M/S Sara Estate Pvt. Ltd. as
these two cases were linked by DFO with decision of this issue.

That this case was subsequently withdrawn by the Divisional Prosecutor,
Gurugram Forest Division from the Special Environment Court at the
instance of the Deputy Conservator of Forests Gurugram and the case was
dismissed as withdrawn by the Special Environment Court Faridabad vide its
orders dated 23-05-17 accordingly.

That the Govt. of Haryana decisions to order withdrawal of the case against
Mr. Raj Singh Gehlot from Special Environment Court Faridabad is not
commensurate with legal merit and facts of this case and of the Govt. of
Haryana's own orders no. 4346-FT-1-2015/649 dated 15-01-16 cited at Para
no. 12 above. This order of the Govt. of Haryana is totally illegal, irregular
and based on unsubstantiated facts and is based on extraneous considerations
other than legal or administrative. That the accused persons are very powerful

12, @
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19.
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and resourceful business entity having considerably high political and
financial stakes. That the accused persons have violated the environmental
obligations ruthlessly without fear of law and the law enforcement agencies.
That the Govt. of Haryana had similarly ordered the withdrawal of the
case/complaint no.508/9 and 509 titled DFO Mewat v/s Awtar Singh pending
in the special Environment Court Faridabad vide this order no. 1785*T-1-
2013/8195 dated 23-05-13 conveyed through additional Chief Secretary
Govt. of Haryana Forest Department to PCCF Haryana against Awtar Singh
Badana MP.

That the Govt. of Haryana had also similarly ordered withdrawal of criminal

case against Mr. KP Singh, Owner of DLF limited and Sanjay Mahra

Manager DLF Limited in a case registered by damage report no. 20912/210

dated 27-09-2007 under Gurgaon Forest Division in case titled DFO v/s KP

Singh and Sanjay Mehra which was pending adjudication before the Special

Environment Court Faridabad. DFO Gurgaon requested the withdrawal of
criminal case against Mr. KP Singh under extraneous considerations without

any legal merit whatsoever for considerations other than legal or

administrative. DLF limited is a powerful and resourceful business entity

has indulge in ruthless and reckless violation of environmental obligations

the environment court dismissed the case against this powerful business

entity as withdrawn by DFO Gurgaon vide its orders dated 30-03-09.

That the applicant is a retired Indian Forest Service Officer and is settled in

Gurgaon. Inspired by the Hon. Supreme Court of India's observations in

Indian Council for enviro legal v/s Union of India and others SCC 1996 that

voluntary organizations should com-forward to take up environment issues

so that powerful and resourceful people don't get away with law, I have

dared to write to you to take legal action against these accused entities in

respect of the environmental violations committed by them against this

society and restore the criminal cases against them and to allow the case to

proceed as per process of law. That the accused persons have already

admitted their fault of violating environmental obligations as recorded in the

damage report issued again them. This has become a dangerous precedent
with the political dispensations to give illegal benefits to violators of
environmental obligations as part of financial impropriety and it must be

stopped hence forth with in the interest of our future generations so that we
can enjoy a neat and clean environment on sustainable basis.

I sincerely hope that the Govt. of Haryana under your leadership will not

buckle under political and external pressure and will act strongly against all

violators of environmental obligations by breaking the criminal nexus
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amongst the powerful and resourceful big businesses, bureaucrats and
political entities in Haryana.

It is humbly submitted that the damage report no. DR. 29065 dated 14-0508
issued again Mr. Raj Singh Gehlot is revived and the FCA case
FR/HR/Others/13983/2015 submitted by M/S Ambience Developer and
Infrastructure be revived as per process of law for regularizing the diversion
of forest land for non forestry purposes in terms of offence recorded vide
damage report no. 29065 dated 14-05-2008. That the offence against the
accused stands established as per facts submitted by DFC) Gurgaon to CRM.
24200 of 2012 with the High Court of Punjab and Haryana. The Govt. of
Haryana letter no. 4346*T-1-2015/649 dated 15-01-16 may be restored
accordily.

Original record file of this case may please be summoned from the office of
Additional Chief Secretary (Forests) Haryana/PCCF Haryana to arrive at fair
decision.

This is also brought to your kind notice that the part of THIS NOTIFIED
FOREST land is also the subject matter of enquiry by CBI AS PER ORDERS
OF HONOURABLE HIGH COURT OF PB&HRY IN A CASE TITLED
RAJSINGH GEHLOT V/S STATE OF HARYANA where buildings were
ordered to be demolished for violating the provisions of Haryana Town and
country planning act .

Thanking you in anticipation.

Yours Faithfully,
Date:04.12.2021 RajinderKrishanSharma
Gurgaon B-45, Surya Vihar, Opp
Sector-4, Gurgaon
Ph.No. Haryana

9999239159
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assocmtcs of Ambience Group.

¢ Further ‘certified that the name of the company M/s HLF Entcrpnscs Pv; Ltql had been cha ged s
" over the years and finally it is converted to M/s Ambience Developers & Infrastmcture Pyt Tid.

. on the basis of the documents filed with Registrar of Compames NCT of Delhi and Hatyana and *
", the Dlrector Town & Country Planning, Haryana, Chandigarh produced before us for vetification™ ;. . «: .
and requisite information/explanation given thereon.
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RAMESH SHAH & ASSOCPATES

Chartered Accountants

A/\,wﬁxjjﬁéﬁ

TO WHOMSOEVER IT MAY CONCERN i

This is to certify that the company M/s HLF Enterprises Pvt. Ltd. was owned and controlled by
Sh. AL, Seth and Sh. Rajeev Seth and their associates upto June, 1994 when it was acquired by
way of acquisition of 100% equity of the said company by Sh. Raj Singh Gehlot and his

ol O N s 2R o o P2 & 14 ~ = =3
L% 01 ". o t,;' ‘-‘.;- £ 5- 'f. : ,,—', — i LI TR I Sy
e S I

having office at L4, Green Park Extension, New Delhi.

Further certified that the company M/s HLF Enterprises Pvt. Lid. had acquired 22.98 acres of
land during the year 1991-92 and have obtained Licence No.19 of 1993 dated 09.07.1993 to set
up Group Housing Colony on 18.98 acres and change of land use to set up hotel and cultural
complex on 4 acres of land in 1994. '

Further certified that on acquisition of company the Ambience Group has carried out the
construction and development of Group Housing Complex on 10.98 acre by the name Ambience
Lagoon Residential Apartment Complex and Commercial Complex by the name Ambience Mall
on 8 acres and the Leela Ambience Five Star Deluxe Hotel on 4 acres of land.

Further certified that the above information is true and.correct to the best of our knowledge and 3

ar Ramesh Shah & Assoclates

.\ Chartered Acco [

(Ramesh Shah)
Prop.

Place : New Delhi
Dated : 29.09.2020 R

Udin | Aoo 8663“4}%87 Taex

D-51, HAUZ KHAS, NEW DELHI - 110016
TEL : 91 - 11 - 40195547
E - mail : rameshshah.ca@gmail.com

"“TRUE COPY" ‘ 33
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MINISTRY OF ENVIRONMENT & FORESTS
NOTIFICATION P NEXxHRE -A-lo
bl el
New Delhi, the 7" May 1992

(Under Section 3(1) and 3(2) (v) of the Environment Protection) Act, 1986 and
rule 5 (3) (d) of the Environment (Protection) Rules, 1986 restricting certain activities in
specified area of Aravalli Range, which are causing Environmental Degradation in the
Region.

S.0. 319 (E) - Whereas a Notification under section 3 (1) and section 3 (2) (v) of
the Environment (Protection) Act, 1986 (29 of 1986) inviting objections against
restricting certain activities in specified area of Aravalli Range which are causing

Environmental Degradation in the Region was published in the Gazette of India, Part II-
Scction 3 Sub-section (i) vide S. O. 25 (E) dated 9" January, 1992;

And whereas all objections received have been duly considered by the Central
Govcernment;

Now, thercfore, in exercise of the powers conferred by sub-section (1) and clause
(v) of sub-section (2), of section 3 of thc Environment (Protection) Act, 1986 (29 of
1986), read with rule 5 of the Environment (Protection) Rules, 1986, thec Central
Government hereby prohibits the carrying on of the following process and opcrations,
except with its prior permission, in the areas specified in the Table appended to this
Notification:

) Location of any new industry including expansion modernisation;
(i1) (a) All new mining operations including renewals of mining
leases.
(b) Existing mining leases in sanctuaries/national Park and
areas covered under Project Tiger and/or
(c) Mining is being done without permission of the competent
authority.

(i) Cutting of trees;

(iv) Construction of any clusters of dwelling units, farms houses,
sheds, community centres, information centres and any other
activity connected with such construction (including roads a part

of any infrastructure rclating thercto);

(v) Elcctrification (laying of new transmission lincs).

1 34
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2. Any person who desires to undertake any of the above mentioned processes or
operations in the said areas, shall submit an application to the Secretary, Ministry
of Environment and Forests, New Delhi, in the attached application form
(Annexure) specifying, inter aha, details of the arca and the proposed process or
operation. He shall also furnish an Environment Impact Statement and an
Environmental Management Plan along with the application and such other
information as may be required by the Central Government for considering the
application.

3. The Central Government in the Ministry of Environment and Forests shall, having
regard to the guidelines issued by it from time to time for giving effect to the
provisions of the said Act, grant permission within a period of three months from
the date of receipt of the application or where further information has been asked
for from the applicant, within a period of three months from the date of the receipt
of such information, or refuse permission within the said time on the basis of the
impact of the proposed process or operation on the environment in the said area.

4, For secking permission under this Notification, an application in the prescribed
form (see Annexure), duly filled in, may be submitted to the Secretary, Ministry
of Environment and Forests, Paryavaran Bhavan, CGO Complex, Lodi Road,
New Delhi.

[No. 17/1/91-PL/IA]
R. RAJAMANI, Secy.

TABLE
Areas where carrying on of processes and operations without permission is prohibited

0) all reserved forests, protected forests or any other arca shown as "forest in
the Jand records maintained by the State Government as on the date of this
notification in relation to Gurgaon District of the State of Haryana and the
Alwar District of the State of Rajasthan.

(i1) All areas shown as: -

(a) Gair Mumkin Pahar, or

(b) Gair Mumkin Rada, or

(¢) Gair Mumkin Behed, or
(d) Banjad Beed, or

(¢) Rundh.
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in the land records maintained by the State Government as on the date of this
notification in relation to Gurgaon district of the State of Haryana and the Alwar
district of the State of Rajasthan,

(iif)

(iv)

(a)
(b)

(©)

all areas covered by notifications issued under section 4 and 5 of the
Punjab Land Preservation Act, 1908, as applicable to the State of Haryana
in the district of Gurgaon up to the date of this Notification.

all areas of Sariska National Park and Sariska Sanctuary notified under the
Wildlife (Protection) Act, 1972 (53 of 1972).

ANNEXURE

APPLICATION FORM

Name & address of the project proposed:

Location of the project:

Name of the Place:

District, Tehsil:

Location Map:

Alternate sites examined and the reasons for the site proposed:

Objectives of the project:

(a)

&)

Land Requirement:

Agriculture land:

Other (specify):

(1) Topography of the area indicating gradient, aspect & altitude.
(11) Erodability classification of the proposed land.
Pollution sources existing within 10 km. Radius.

Distance of the nearest National Park/Sanctuary/Biosphere
Reserve/Monuments/heritage site/Reserve Forest:
Rehabilitation plan for Quarries/borrow areas :

Green belt plan,

Compensatory afforestation plan.

Climate & Air Quality*:

(a)
(b)

Wind rose at site:
Max. /Min./Mean annual temperature.
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(¢) Ambient air quaiity data:
(d) Nature & concentration of emission of SPM, Gases (CO. CO>. SOs. NO,
cte.) from the project:

5. %% (a) Water balance at site surface and ground water availability and demand:
(b) Lean season water availability:
(c) Water source to be tapped with details of competing users (Rivers, lake,
Ground, Public supply):
{d) Water Quality:
(e) Changes observed in quantity and quality of water in the last 15 years and
present charging and extraction details:
@ 0 Quantum of waste water 1o be released with treatment details:
(1) Quantum & Quality of water in the receiving water body:
(1) Quantum of waste water to be released on land and the type of
land:
6. Solid Wastes:
(a).  Nature & quantity of solid wastes generated:
(b).  Solid waste disposal method:

7. Noise & vibrations:

(a) Sources of noise & vibrations:

(b) Ambient noise level:

(c) Noise & vibration conirol measures proposed:

(d) Subsidence problem, if any, with control measures:

e

Power requirement indicating source of supply; complete environmental details to be
furnished separately, if captive power unit proposed:

9. Tetal ibour force to be deployed with details of:

- Endemic health probiems in the area.
- Health care system proposed:

10. (a) Number of families and population to be displaced :
(b) Rehabilitation Master Plan:

11 Risk assessment report:
12. (a) Environmental Impact Assessment Report :
(b) Environmental Management Plan: Prepared as per Guidelines of MEF

issued from time to time.

(©) Detailed Feasibility Report:

(d) Proposal for diversion of Forestland under Forest (Conscervation) Act,
1980 including Benefit Cost analysis.
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13, Recommendations of the State Pollution Control Board and/or the Staie
Department of Lnvironment & Forests.

Signature of the Appiicant

Along with name, date and
full Postal address.

*Data may be obtained from India Meteorological Department and State Polution
Control Board.

*#*Ground water Board and the Irrigation Deptt. May be contacted fer data.

N.B.

A. Item Nos. 3(c), 4,5, 6,7, 8,9, 10, 12 (b) and 12 (c) are not applicable to cutting of
trees.

B. Item Nos. 3(c), 4, 7, 11 are not applicable to construc tion of cluster of dwelling units,
farm sheds, community centre and any other activity connected with such
construction including roads.

C. Item Nos. 3(b), 3(c) (3e), 3(f), 4, 5,6, 7,9, 12(a) & 12(b) are not applicable to
clectrification.

D. All items to be furnished in case of mining, industry, thermal power, transport
projects.

E. Notwithstanding the above, any item(s) considered not applicable may be so indicated
along with reasons.

LR T 2 S
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